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 HOUSE  OF  THE  PEOPLE

 Friday,  5th  December,  1952,

 The  Hause  met  ct  a  Quarter  to  Bieven
 of  the  Clock.

 {Mr,  Derury-SpeaKeR  in  the  Cheir)
 ORAL  ANSWERS  TO  QUESTIONS

 MAINTENANCE  OF  DISPLACED  PERSONS
 १938,  Sardar  Hokam  Singb:  (a)  Wi!!

 the  Minister  of  Peaster  ॥  be  pleas-
 ed  to  state  what  ia  the  total  number  of
 the  displaced  persons,  unattached  wo-
 men  and  children,  old  and  infirm  and
 their  dependants  for  whose  care  and
 maintenance  the  Government  of  India
 have  assumed  reaponsibllity?

 (b)  What  is  the  number  in  the
 Homes  and  Infirmaries  set  up  for
 them,  and  the  number  still  recelving
 doles  outside?

 The  Deputy
 Mialater  of  Rehabilita-

 fion  (Sbri  J,  K,  Bhoasile):  (a)  75,041.
 (0)  Number  in  permanent  liability

 camps,  Homes  and  infirmaries  63,183.
 Number  still  receiving  doles  outside

 11,858,
 Sarder  Hukam  Slpeh:  Out  ef  these

 aged  and  infirm,  may  I  know  how
 many  constitute  a  permanent  liability
 on  the  Government?

 Sbri  J,  K.  Bhoasle:  I  want  70४८९  of
 thla  question.

 Sardar  Hukam  Singh:  What  is  the
 number  of  unattached  women  and
 children  or  the  dependents  of  the  uved
 and  Infirn  who  have  been  trained  in
 various  vocations  In  the  camps?

 Shri  J.  K.  Bbonale:  I  wan:  notice  of
 that  question,

 Suri  Gidwant:  Have  Government  re-
 caived  any  representations  regarding
 0६  FOP

 08

 erant  of  doles  to  orphans,  widows  and
 infirm  and  old  displaced  persons?

 The  Minister  of  Rebabilitation  (Shri
 A.  P.  Jain):  We  hove  been  recelving
 applications  from  time  to  time  and  we
 neve

 been  deallng  with  these  appliica-
 ons.

 Shri  Gidwani:  Is  it  oot  a  fact  that
 after  a  particular  date  the  maintenattce
 allowance  and  doles’  are  not.  being
 given  because  applications  were  not  re-
 celved  within  the  due  date?

 Shel  A.  P.  Jalo:  This  question  does
 not  relate  to  maintenance  allowance
 but  {it  relates  only  to  infirmaries  and
 homes  and  those  aonlcatlons  sre  belng
 dealt  with  even  now.

 Sbri  Gidwant:  it  relates  to  doles?
 Shri  A.  P.  Jalan;  No,  but  nor  to  main-

 tenance  allowance.
 Mr,  Deputy-Sneaker:  For  १  acttach-

 ed.  women  and  children,  old  and  in-
 firm,  the  Government  of  India  have  as-
 aumed  responsibility?

 Shrl  A.  P.  Jaia:  There  is  a  mninten-
 ance  allowance  scheme  under  which  a
 person  who  has  left  property  In  West
 Pakistan  and  comea  under  certain  cate
 gories  gets  monthly  maintenance  al-
 lowance.  There  is  another  scheme  un-
 der  which  unattached  women.  old  sad
 infirm,  are  admitted  either  to  the  homes
 or  they  are  glven  doles  if  Immedlate
 arrangements  for  them  ere  net  there,
 This  question  relates  to  the  latter
 scheme.

 Sardar  Huksm  Sinzh:  Mas  I  know
 whether  any  non-officlal  organlsatlous
 have  offered  their  co-operation  In  run-
 ning  these  homes?

 Shei  J.  K.  Bhosle:  ves.
 Sardar  Huk2m  Singh:

 those?
 Shri  J.  K.  Bhonsle:  Such  zs  the  Kas-

 turba  Trust,  The  Save  The  Children
 Committee.  The  Arya  Pradeshak  Pra-
 tinidh!  Sapha,  the  Trust  For  Sindht
 Women  and  Children,  etc.

 Whot  ore
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 Sardar  Hokam  Singh;  May  I  know
 whether  any  of  these  have  been  given
 grants  or  loans  to  help  them?

 Shri  J.  K.  Bhonsle:  Yes.
 Sardar  Hukam  Singh:  Nay  I  know

 the  total  number  of  grants?
 Shri  J.  K.  Hhomsle:  Government

 bears  the  entire  expenditure  on  77
 homes  run  by  the  Truats.

 Shri  T,  हू,  Chaudhuri:  May  I  know
 the  number  of  infirmaries  set  up  by
 the  Government  State  by  State?

 Shri  J.  हू,  Bhonale:  I  can  give  the
 names  of  States  if  the  hon.  Member
 wants.  ’

 Mr,  DeputySpeater:  It  is  a  simple
 Question.  It  “will  take  a  long  time  to
 read  the  names.  The  number  of  infir-
 marijes  may  be  given.

 Shr]  J.  K.  Bhonsle:  ¢5.
 Shri  Tt  K.  Chaudhuri:  Can  you  give

 the  number  of  infirmaries  for  West
 Bengal?

 Shri  J.  K.  Bhousle:  About  20  in  the
 Eastern  Zone,

 Shri  8.  5,  Murthy:  May  I  know
 how  many  private  associations  have
 offered  help  in  the  State  of  Madras
 and  how  many  infirmaries  have  been
 established  there?

 Shri  3,  K.  Bhonsle:  There  js  no  ine
 firmary  in  Madras.

 ADVERTIGOVGNTS
 १939,  Sardar  Hnlam  Singh:  (a)  Will

 the  Minister  of  Information  and  Broad
 casting  be  pleased  to  state  whether  the
 Advertising  Consultant’s  Branch  un-
 der  the  Miniatry  takes  up  the  business
 of  advertisements  for  private  indivi-
 duals  or  firms  as  well?

 (०)  What  was  the  total  number  of
 preas

 advertisements  released  by  this
 ranch  during  April-September,  ‘1952?

 The  Miniater  of  Information  aad
 Broadcasting  (Dr.  Keskar):  (a)  No,
 Sir.

 (b)  2.553.
 Sardar  Hukam  Singh:  May  I  know

 the  number  of  newspav:rs  and  per?  c-
 Ieals  in  which  these  advertisements
 were  made?

 Dr.  Keskar:  About  290,  Sir.
 Sardar  Hukam  Slnzh:  May  I  know

 what  ‘per  ntage
 of  the  total  number

 was  in  the  Indian  sanguages?
 Dr,  Keskar:  The  majority.  75  per cent.  were  in  Indian  languages.
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 Sardar  Hokam  Simgh:  Any  other
 foreign  languagea?

 Dr.  Keskar:  No  other  language  ex-
 cepting  Enélisb

 Shri  Nambiar;  May  i  know,  Sir,
 whether  jn  these  advertisements,  pcli- tical  considerations  are  involved  and
 whether  certain  papers  controlled  by
 certain  parties  are  refused  while  ver-
 tain  parties  are  allowed  to  put  in  their
 advertisements?

 Dr.  Keakar:  Not  at  all.  The  con-
 trary  is  the  case.

 Shri  हू,  G.  Desbmukh:  May  I  know
 the  percentage  of  the  amount  spent  on
 the  advertisements,  those  in  Engllsh
 and  those  in  Indian  national  languages?

 Dr.  Keskar:  I  have  not  understood.
 What  is  meant  by  Indian  national  jan-
 guages?

 Shri  हू,  G.  Deshmnakh:  Indian  langu-
 ages.

 Dr.  Keskar:  The  figure  is  practically
 equal,  Sir.

 Shri  8.  8.  Murthy:  May  I  know  bow
 the  advertisements  are  distributed  be-
 tween  dailies  and  weeklies?

 Keskar:  It  is  not  possible  for
 me  to  answer  it  now

 Sardar  Hokam  Singh:  Do  the  Min-
 istries  avail  of  this  Branch  very  fre-
 quently?

 D  eskar:  The  present  position  Is
 that  all  display  advertisements  are  en-
 tirely  given  by  this  Ministry  while
 classified  advertisements  are  directly
 given  by  certain  Ministries.

 Shri  Damodara  Menon:  Are  there
 any  conditions  which  a  paper  has  to
 satisfy  before  it  is  entitied  to  get  an
 advertisement?

 Dr.  Keskar:  Yea.
 Shri  N.  Sreekantaa  Nair:  What  58

 the  total  amount  spent  for  these  adver-
 tlsernents?

 Dr.  Keskar:  The  total  amount  spent
 on  the  display  advertisements  is  about
 Rs.  2.95,800/

 Shri  Damodara  Menon:  The  _  hon.
 Minister  said  thot  there  are  some  con-
 ditions  which  a  paper  has  to  satisfy
 before  it  is  entit  fea  to  get  an  adver-
 tisement.  May  I  know  what  are  those
 conditlons?

 Dr.  Keskar:  {  would  reuuire  r:ntice. The  conditions  are  purely  eco  xomlcal
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 and  quallfications  are  probably  those
 that  other  commercia)]  advertisements
 also  ask  for.

 Sardar  Hukem  Singh:  Is  it  the  ex-
 tent  of  circulation  or  are  there  any
 factors

 that  determine  the  selectlon  of
 these?

 Dr.  Keskar:  The  circulation  Is  the
 main  factor

 Dr.  Lanka  Saudaram:  Does  Govern-
 ment  maintain  a  black  list  of  news-
 papers  which  are  not  to  be  given  ad-
 vertisementst

 Dr.  Keskar:  Government  maintains
 8  list  of  newspapers.  Whether  it  is
 pee

 or  ced,  It  Ia  very  difficult  for  me
 say.
 Export  of  Gas-MAING  CoAL  TO

 AUSTRALIA
 °940.  Dr  Ram  Snbbag  Siozh:  Will

 the  Minister  of  Preductlon  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  India
 exports  gas-maklng  coal  to  Australia;

 (b)  if  so,  how  much_  gas-making
 coal  has  so  far  been  exported  to  Aus-
 tralia  during  this  financial  year;  and

 (c)  whether  any  more  gas-making coal  is  expected  to  be  exported  to  Aus~
 jralia  this  year?

 The  Mialster  of  Production  (Shri  K,
 C.  Reddy):  (a)  Yes.

 Te
 54,289  tons  during  April-October

 (९)  Yes.
 Dr.  Ram  Sobhag  Slozh:  Does  india

 export  this  gasemaking  coal  to  809
 country  other  than  Australia?

 Shri  K.  C,  Reddy:  I  am  sorry,  I  am
 not  in  a  position  to  give  the  informa-
 tion  asked  by  the  hon.  Member,  now.

 Mr.  Depoty-Speaker:  Why  should
 not  that  be  included  in  the  question?
 Hon.  Members  want  to  ceserve  some
 thing  for  supplementarlea.  When  ycu
 fut  the  question,  not  only  Australis,
 but-other  countries  also  may  be  Includ-
 ed.  It  is  rather  delicaie  for  the  Bpeak- er  to  ask  the  Minister  to  be  ready  with
 every  question  In  the  world.  Along with  Australia,  any  other  country
 might  have  been  included.

 Dr.  Ram  Subhag  Singh:  This  ques-
 tion  arises  in  this  way.  Suppos®  any
 thing  ic  exported  to  any  other  country,
 we

 shall  have  to  compare  the  prices, etc.
 Mr,  Depaty-Speaker:  Why  was  it

 not  included:  whether  gas.makling  coal
 is  exported  to  Australia  and  any  other
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 country?  This  could  easily  have  bee
 done.  Why  should  it  be  put  In  os
 supploventary?

 She)  T.  N.  Singb:  May  I  mace  a  sub
 mission  on  the  point  that  you  bave
 raised?  It  is  usually  when  we  get  in-
 formation  about  a  particular  thing  te-
 ing  done  with  a  particular  country  that
 the  thing  comes  to  our  notice  and  we
 ask  questions  about  it.  We  cannot
 definitely  say  whether  other  countrlea
 are,  or  are  not  getting  coal.  So,  It
 would  have  been  inadvisable,  without
 adequate  information  in  our  possession to  ask  for  information  regarding  other
 counteles  about  which  we  do  not  know.
 When  the  Government  replies,  It  Is  8
 legitimate  offshoot  of  that  question. There  should  not  have  been  much  dlffi-

 Mr.  Deputy  Speaker:  Order.  order,
 Even  when  sitting  at  home  and  tabl-
 ing  the  question,  the  hon.  Member  may

 give  an  opportunity  to  the  Government
 to  consider  whether  export  takes  place
 to  any  other  country  also.  Suddenly how  does  it  spring  in  the  mind  of  the
 hon.  Member  that  he  should  put  this
 question?  If  it  fs  relevant  now.  it
 must  have  been  relevant  then.  If  It
 was  Irrelevant  then,  it  js  Irrelevent
 now.  I  am  not  going  to  admit  that
 question.

 Shri  Jalpal  Singh:  What  js  the  ouan-
 tity  of  gas  making  coal  exported  Ly
 India  to  Australia  and  what  is  Ite.  ratio
 to  the  total  quantity?

 Dr,  Ram  Snbhbsg  Singh:  That  Is  the
 mein

 thing;  that  la  what  we  wanted  to
 ow.
 Shri  Ky  C,  ReGSy:  The  tctal  of  all

 kinds  of  coal  exported  js  as  follows:
 ३949  2,07,817  loos
 950  2,46,252,  "
 7952  1,32,418  "
 952  ‘1,85,202  ”

 Mr.  Depaty-Speaker:  The  hon.  Mer
 ber  wants  the  proportion;  Ils  put  t
 another  form;  he  wants  the  percentsg
 of  export  to  Austrailia  in  relation  te
 the  world  export.

 Hon.  Membera  have  misunderstood
 myy  statement.  What  I  want  is  this.
 The  object  of  a  question  ls  to  elicit  In-
 formation  from  the  Government,  wher-
 ever  an  hon.  Member  {fs  not  atle  to
 get  adequate  information  from  other
 sources,  which  are  published  docu-
 ments,  etc.  There  are  a  number  of
 tatters.  It  is  for  that  purpose  that
 questlons  are  asked.  It  is  not  for  the
 Purpose  of  crosa-examining,  ard  tak-
 Ing  the  Government  by  surprise.  The
 hon.  Member  who  tables  the  questlon could  have  easily  put  this  question,  and
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 included  whatever  comes  in  his  mind.
 Then,  the  Government  will  be  prepar-
 ed.  After  these  Questlous  are  put,
 there  will  be  supplementaries  which
 heve  to  be  asked  tor  by’  other  hon.
 Members.  Therefore,  let  it  not  be  an
 recaslon  for  putting  questions  to  Gov-
 ernment  and  taking  them  by  surprise.
 Real  obJect  {s  to  elicit  information
 wherever  information  cannot  be  col
 lected  from  other  published  documents
 or  in  the  library  or  elsewhere  That
 is  the  object.

 Shrl  K.  C.  Reddy:  Out  of  the  1,32418
 tons,  sae

 coal  came  to  about  9,025
 tons.  ostly,  it  is  gas  coal,

 Dr.  Ram  Subhag  Singhs:  Would  it  be
 advisable  to  ask  or  morally  justiflled to  ask  what  prodortion  of  our  tntai
 production  is  exported  to  Australia  and
 what  proportion  is  consumed  here?

 Mr.  Depuiy-Speaker:  What  ]  want-
 ed  to  say  is  that  as  the  hon.  Member
 who  has  tabled  the  question  thinks
 now  on  the  spur  of  the  moment,  he
 could  have  thought  of  these  questiods
 earlier  I  am  not  saying  that  for  other
 Members  here.  because,  unless  oil  these
 Questions  are  handed  over  to  tnem,
 they  may  not  be  able  to  know  what
 the  Questions  are.  It  Is  only  when
 the  information  la  given  that  they  can
 ask  supplementary  questigns.  They
 cannot  table  additional  questions.  १६
 was  realiy  with  respect  to  the  hon.
 Member  who  tabled  the  question  that
 I  said,  why  he  should  not  think  of  ali
 ‘he  Dros  and  cans  snd  try  to  elicit  in-
 tormation  so  that  Government  may
 ceme  orenared  with  that.  There  is  no
 meaning  !n  asking  Government  to
 come  prepared  anticipating  every  pus-
 sible  Question  in  the  world.

 Shzi  K.  C.  Reddy:  Varticularly  so
 with  regard  to  figures  where  one  has
 to  be  very  careful.

 Wrtor  Raveaeayan  Singh:  Is  gas
 prepared  out  of  coal  here  in  this  coun-
 try?  If  so,  where,  in  what  quaniity, for  what  purpgse? a

 Mr.  -puty-Speaker:  It  ¢ucs  not
 arise  cut  of  this  question.

 Babu  Rammarayan  Singh:.  Why?
 Shri  K.  ©.  Reddv:  I  have  not  got

 this  informatlon,  Sir.
 Mr,  Detnty-Speaer:  Does  every-

 hing  relstin::  to  fine  coal  arise  out  of
 vis  Question?  Next  question.

 TRADE  WITH  PAKISTAN
 *94I.  Dr.  Ram  Subhag  Singh:  Will

 the  Minister  of  Commerce  and  Indus-
 €ry  he  pleased  to  state:
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 (a)  the  value  of  Indian  imports  from
 boil

 since  ist  July  of  this  year;
 an

 (b)  the  vslue  of  India’s  exports  to
 00037  during  the  corresponding  pe- tio

 The  Minister  of  Commerce  (Shri
 Karmarkar):  (a)  and  (b).  Lruring  the
 four  months  from  July  to  October
 i952,  our  imports  from  Pakistan  were

 Rs.  6  crores  and  24  lakhs,  and  our  ex-
 pore

 to  Pakistan  Rs.  9  crores  and  25
 akbs.

 Dr.  Ram  Subbag  Singh:  May  I  know
 whether  the  price  of  wheat  which  १४95७ diverted  to  Pakistan  is  aiso  included
 in  the  value  of  exports  given?

 Shri  Karmarker:  These  figures  are
 for  actual  exports  and  imports.  [-e
 should  presume  that  it  {s  included.

 Dr.  Ram  Subhag  Singh:  May  }  know
 the  main  items  of  our  export  to  and
 import  from  Pakistan?

 Shri  Karmarkar:  For  these  four
 months?

 Dr.  Ram  Subhag  Singh:  Yes

 Shri  Karmarkar:  Particularly  for
 the  four  months.  I  have  no  informa.
 tlon.  But  I  can  say  generally  ahout
 our  exports  and  imports.  it  is  a  long
 list.  I  stand  corrected,  Ilere  are  the
 co:nmodities.  It  is  a  long  list.

 Mr.  DeputySpeaker:  Could  not  this
 question  have  been  included  in  the
 question?  It  must  be  a  long  list:
 Pepper,  ginger,  everyone  of  these
 things.........

 Dr.  Ram  Subhag  Siash:  tiow  would
 it  be  possible?

 Mr.  Deputy-Sncaker:  Order.  order.
 If  the  hon,  Member  wanted  a  break
 up,  they  could  have  submitted  »  lists
 instead  of  taking  the  time  of  the  Houre,
 reading  the  06  items.  barring  the  other
 questions  here.

 Dr.  Ram  Subhag  Sinkh:  The  whole
 difficulty  is  this.  There  were  several®
 things  which  were  on  the  list  before.
 Now-3days  most  of  the  things  are  Ko-
 ing  out  of  trade.  Normal  trade  is  de
 creasing  gradually.  It  was  not  posai-
 ble  at  the  time  when  I  asked  the  ques”
 tlon  to  ask

 Mr,  Deputy  Soca  er:  Did  the  hon,
 Member  discover  this  thing  withIn  10
 days?

 Dr,  Ram  Subhag  Singh:  Yes.  There
 are  several  tbings......
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 Mr,  Poputy  Speake:  I.  wouli  nct  al-
 low  that.

 Dr.  ह  Subhas  Singh:  9  Severai
 things  used  to  be  exported.  Now  they
 are  not  exported.

 Mr.  Deputy-Speaker:  it  {s  a  lame
 excuse.  When  the  question  was  tabl-
 ed,  ‘he  must  know.  In  between,  does
 the  hon.  Member  expext  the  hon.  Min-
 ister  also  to  have  information  of  what
 happened  within  these  i0  days’

 Dr.  Rain  Subhag  Sinsxh:  That  is  the
 whole  difficulty.  Here  is  a  question  re-
 lating  to  imports  and  exports  from  Ist
 July  until  today.  Everything  until  to- oe  day  comes  in

 Mr.  Deputy-Speaker:  What  I  say  is,
 the  vatue  of  the

 2078
 is  here,  nsked

 Why  not  the  bon  ember  ask,  what
 are  the  items  of  imports  along  with
 that?  Why  shovid  he  reserve  that  for
 a  supplementary  question  here  and
 take  the  hon.  Minister  by  surprise?
 Even  {f  he  should  have  the  informa-
 tion,  why  should  he  take  the  time  of
 the  House  by  going  on  reading  Item
 by  item?

 Dr.  Ram  Subhag  Siogh:  I  wanted...

 Mr.  Deputy-Speaker:  I  won't  allow
 that,  This  {s  most  unreasonable.

 Br.  Ram  Subhag  Slaxh:  7  want  to
 ask  another  question.

 Mr.  Deputy-Speaker:  I  won't  allow
 any  more  question.  This  seems  to  be
 taking  more  time.  There  are  one  hun-
 dred  questions  here.  How  can  I  al-
 low  a  fair  opportunity  to  other  Mem-
 bers  also  to  come  forward  with  their
 ited  Sisal

 and  supplementary  ques-
 ions

 Shri  ‘Gadgi:  May  I  respectfully  sub-
 mit,  Sir,  that  up  till  now.  the  hon.
 Speaker  and  your  good  self  have  been
 very  \iberal  enough  to  allow  a  falr
 Measure  of  relevant  supplementary
 questions.  I  do  not  know  what  hap-
 pened  today.  But,  I  respectfully  sub-
 mit  that  so  far  as  even  this  particular

 ‘Question  I3  concerned,  the  policy  with
 regard  to  Import  and  export  with  res
 9९९०  to  Pakistan  bas  changed  so  often
 and  so  frequently  that  some  latitude
 May  be  given  to  some  M  ers  who
 are  anxious  to  get  Information.

 Mr.  Depaty-Speaker:  I  wovld  have
 done  the  same  thing  even  If  the  hon.
 Member  had  heen  on  this  side.

 Bhri  (08029.  If  ever  I  naohen  to  be
 on  the  other  side,  you  will  find  ma  to

 more  aspeaable

 5  DECEMBER  3952  Oral  Answers  iW  6

 Ms  Yeinats  Speaker:  There  ts.  noe
 thing  that  has  liappened  today,  J  re-
 member  distinctly  that  en  a  previous weesiom  atco  Ll  satd  that  hon.  Membcrs
 should  not  have  up  ‘the'r.  sleeves  some
 questions  which  they  could  have  tab!-
 ed  ulong  with  the  original  question. I  am  not  saying  this  fur  other  Mem-
 bers  who  have  not  tabled  the  question.
 If  they  have  any  supplementaries  cven
 on  the  spur  of  the  moment,  let  them
 by  all  means  put  them.  When  the  hin.
 Member  has  asked  for  the  value  of
 the  trade,  he  could  have  asked  for  the
 list  of  articles  also.  It  is  not  as  If  I
 have  changed.  It  is  on  account  of  the
 change  In  the  question,

 Sbri  N.  Sreekantan  Nair:  If  a  Mem.
 ber  has  to  put  questions  along  with  the
 original  question  for  all  the  informa-
 tlon  he  wants,  what  is  the  difference
 between  a  Starred  and  an  Unstarred
 question?

 Mr.  Deputy-Speaker:  I  am  not  go
 ing  to  arg¥ve  bypothetically.

 Shri  Velayudhan:  Does  it  mean  that
 a  Member  who  bas  tabled  a  questlor should  not  ask  any  supplementarles?

 Mc.  Deputy-Speaker:  He  can  ask
 supplementary  questions  arising  out  of
 the  answer—certainly.  If  the  answer
 happens  to  be  negative,  there  {s  no  su

 P: plementary.  Even  then,  there  may
 some  supplementaries  arising  out  of
 that.  As  I  sald,  when  Members  ask
 for  the  value  of  trade,  they  could  have
 asked  for  the  list  of  articles  also,  and
 then  put  supplementaries  arising  out
 of  the  answer,  There  is  no  good  ४४६०
 ing  me  for  rulings  about  these  matters.

 Every  hon.  Member  Is  in  a  position  0५
 sit  in.  this  Chair  and  decide  for  him-

 _self  It  Is  expected  that  every  Mem-
 ber  should  take  special  care  to  see  that
 the  time  of  the  House  Is  not  wasied
 by  reading  the  rules,  as  If  he  ia  the
 Speaker  himself.  That  is  what  2  ex-
 pect  of  all  hon.  Members.

 Sardar  Hukam  Singh:  May  I  }now
 whether  the  special  dfiscriminntory
 levy  of  Rs.  2/64  per  maund  on  al!  ex-~
 ports  to  India  Is  still  being  continued
 by  Pakistan?

 The  Minister  of  Commerce  and  In-
 dostry  (Shri  T.  machari)
 It  is  Rs.  2/8/-  per  maund  on  jute.  Thet
 ls  my  information.

 Serdar  Hokam  Singh:  Is  there  any
 discriminatory  fee  also  on  the  exports
 that  we  make  to  Pakistan?

 Shri  T.  T,  Kirishuamechaci:  J  do  not
 think.  To  the  best  of  my  Infozvration,
 there  Is  no  discriminating  fee  88  such,
 but  the  import  duties  which  have  been

 merely  we  are  more  of
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 leas_  having  a  monopoly  of  .exporting
 to  Pak'stan,  often  act  In  a  discrimina-
 tory  manner.

 Sardar  Hukam  SlIpngh:  Mey  I  know
 whether  a  duty  of  30  per  cent.  hag  just been  fixed  on  certain  artiches  sjich  as
 betei  leaves  which  were  free  of  nny
 duty  previously?

 Shri  T.  T.  Krishnamachari::  I  am
 afrald  I  will  not  be  able  to  give  any
 Precise  details.  It  {s  true  that  there

 ‘has  been  an  Increase  in  duties,  ard  It
 also  seema  to  be  a  fact  *at  our  ictel
 leaves  are  not  golng  there,  As  the
 break-up  of  these  figures  will  show,
 while  in  the  month  of  July,  we  have
 been  sending  about  Rs.  3  lakhs  worth
 dete]  leaves,  in  the  month  of  August,
 it  was  Rs.  4  lakhs.  in  the  month  of
 September,  It  was  Rs,  19,000,  and  in  the
 month  of  October,  It  was  Rs.  6,000.  Ob-
 viously,  sométhing  Is  being  done  to  res-
 trict  Imports  or  exports,  from  this  coun
 try.  of  betel  leaves

 58777  Hukam  Slugh:  Government.
 ias  r.ot  yet  enquired  as  to  what  that
 omething  is  that  they  are  dolng?

 Shri  T.  T.  Krishnirnacbari:  Govern-
 nent  has  enquired,  but  in  a  matter  of
 he  allowing  of  isvports  by  a  -ountry
 which  is  a  sovereign  country,  Govern-

 .nent  are  unable  to  help  in  the  matter
 except  by  communications  we  have
 through  diplomatic  channe!is.

 Shri  8,  5.  Murthy:  May  I  }:now
 whether  there  are  any  extra  facillties
 not  available  to  other  countries  pro-
 vided  for  the  imports  and  exports  we
 are  having  with  Pakistan?

 Shei  T.  T.  Krisbnamach:iwi:  I  would
 only  say  this.  The  discrimination,
 so  lar  85  We  are  concerned.  is  exercls-
 ed  only  in  regard  to  jute  where  there
 ls  discriminatory  duty.  Of  course, there  is  also  a  certain  amount  of  duty
 in  the  matter  of  license  of  kutcha
 bales  and  pucce  bales.  and  India  hap- ns  to  Import  only  kutcka  bales,  and
 Prerefore.  even  _  there,  the  increased
 \icence  fee  for_kutcha  bales  exports

 8  a  discriminating  factor.  And  88
 hon.  Members  in  this  House  ate  aware,
 the  Government  of  Indla  have  cntered
 3  protest  at  the  meeting  of  the  s'gna-
 torles  of  the  General  Agreement  on
 frade  and  Tariffs  which  was  held  re-
 cently  In  Geneva  against  this  discri-
 toinatory  practice.

 Shri  Gidwani:  Is  it  a  fact  that  ०९९)
 leaves  from  Pskistan  are  brought  into
 India  through  Indian  airways?

 Shri  Karmarkar:  That  is  a  fact,  and
 on  enquiry,  I  find  that  last  time  we  im-
 ported  Rs.  ¢  lakhs  worth  of  betel
 leaves  from  Pakistan  as  against  our
 exports  of  Rs.  ]  crore  to  Pakistan,
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 Shri  Damodara  Menoa:  “re  Gov-
 ernment  aware  of  any  new  rastric-
 tlons  Imposed  by  Pakistan  on  !tgort
 of  betel  leaves  from  India?

 She)  T,  T.  Krisbnamacharl:  ‘nese
 restrictions  are  coming  one  after  the
 other.  I  am  unable  to  assign  any  pri-
 orilty  to  them

 Dr.  Ram  Subiiag  Singz  rose—
 Shri  T.  N.  ‘Singh:

 that......
 Mr.  Deputy-Speaker:  I  have  called

 Dr.  Ram  Subhag  Singh.
 Dr.  Ram  Subbag  Siogb:

 Is  it  not  a  fact

 What  has
 been  the  outcome  of  India’s  protest  to  A the  G.AA.T.  organisatlon  over  ‘Pekis-
 tan’s  discriminatory  treatment  of  levy
 ing  Rs.  2/8/-  per  maund  cn  jute?

 She!  T.  T.  Krishnamauchari:  The
 Chairman  of  the  meeting  of  tbe
 G.A.A.T.  asked  both  parties,  India  and
 Pakistan,  to  submit  their  replies.  Pak-
 {stan  wanted  time  to  submit  their  re-
 ply,  and  therefore,  tha  meeting  ca:ne
 to  an  end.  The  matter  Is  now  in  the
 hands  of  what  is  called  the  Inter-ses
 sional  Committee  which  deals  with  such
 complaints.

 Dr.  Ram  Subhag  Slough:  May  I  know
 whether  any  negotiation  is  being  ct:r-
 ried  on  between  India  and  Pakistin  in
 London  in  regard  to  resuming  nor:nal
 trade  betwecn  the  two  countries?

 Mr,  Deputy-Speaker:  What  J  would
 say  Is.  that  when  the  value  of  exports and  imports  hod  been  gone  into.  the
 policy  also  could  have  been  asked.
 But,  I  have  no  objection.  I  shail  alve
 the  rest  of  this  time  for  this  question.

 Shri  Gadell:  May  I  «now  whether
 within  the  framework  of  the  present
 policy,  the  Government  have  explored the  possibility  of  taking  effective

 sens on  their  own  part  with  respect  to  the
 trade  with  Pakistan?

 Sbri  T,  T.  Ketsboamachsart:  My  hon.
 friend  who  has  been  occupying  this
 Position  before  must  know  trat  in
 matters  dealing  with  another  cow+try
 which  is  sovereign,  the  steps  have  got
 very  limited  effectlveness,  To  the  ex-
 tent  It  can  be  effective.  we  are  pursu-
 ing  every  method  and  trying  to  nego- tlate  with  Pakistan  in  this  :natter.
 But  It  might  also  be—i  do  not  mind
 saylng  this--that  an  undue  Interest  In
 this  matter  would  perhaps  retard  the
 effectiveness  rather  than  increase  !t.

 Shri  Gadgil:  It  was  suggested  here
 that  betel  leaves  from  Pakistan  are  al-
 lowed  here.  But  wil)  not  a  policy  of
 stopping  import  of  Pakistan  betel
 leaves  into  India,  not  ly  ap  8

 .
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 retailatory  policy,  go  a  long  way  to
 change  the  attitude  of  the  Pakistan
 Deop  ker

 Shri  T.  T.  Keishnamachart:  My  hon.
 felend  has  got  to  recognise  the  geo-
 graphy  of  tbe  situation.  These  :watters
 of  trade  and  commerce  have  got  a  cer-
 tain  amount  of  geo-polltics  behind
 them.  What  happens  is,  some  betel
 leaves  ate  produced’  in  an  area  of
 India  which  can  go  only  to  Pakistan,
 and  can.  go  to  nowhere  else.  In  these
 circumstances,  Government  have  to
 think  twice  before  banning  these  betel
 leaves  going  into  Pakistan  becau:e  the
 alternative  is  our  own  people  are
 mulcted.  Should  we,  for  the  sake  of
 what  is  a  matter  of  prestige,  maxe  our
 people  suffer  even  though  they  can
 possibly  sell  their  betel  leaves  in  8  par-
 ticular  area?  Therefore,  the  matter  is
 really  belng  considered,  and  I  think,
 at  the  moment,  we  are  not  freely  per-
 mittIng  betel  leaves  to  go  into  Pakis
 tan  from  the  area  which  the  bon.  friend
 has  3n  mind,

 Shei  Gadgll:  May  I  suggest
 Mr.  Deputy-Speaker:  Cvder,  order.

 I  am  afraid  we  are  entering  into  a
 discussion.  If  the  hon.  Member  wants
 to  have  a  discussion,  he  may  table  0
 motion  for  that.

 Shri  Patasitar:  |  want  lo  agt:  a  Gues-
 tion.

 Mr.  Deputy  -Speaker:  No,
 JUTE

 १942.  Pandit  Munlahwar  Datt  Upa-
 dhyay:  (a)  Will  the  Minister  of  Com-
 merce  and  Industry  be  pleased  to
 state  what  are  the  substitutes  found
 by  those  who  were  buying  jute  from
 us  In  the  past  and  how  far  have  these
 substitutes  replaced  the  supply  of  our
 raw  jute  and  jute  goods  during  recent
 years?

 (b)  What  was  the  maximum  export
 duty  imposed  on  jute  and  how  bas  it
 been  reduced?

 (c)  How  far  has  the  reduction  In  ex~
 port  duty  helped  our  jute  industry?

 The  Minister  of  Commerce  and  in-
 dustry  (Shri  ्,  T.  Krishnamachar4):
 (a)  So  far  as  jute  goods  are  concern-
 ed,  I  would  invite  the  hon.  Member’s
 attention  to  the  answer  given  by  me
 on  the  26th  July  952  to  Sterred  ques-
 tion  No.  79]  by  Shri  A.  C.  Guba,  Ex-
 port  of  raw  jute  is  not  allowed  and  no
 information  is  available  about  the  ex-
 oe

 it  has  been  replaced  by  substitute
 tibres.

 (b)  The  maxtmum  export  duty  on
 raw  jute  has  been  Ra_  WS/-  per  bale
 for  iong  jute  and  Rs.  4/8/-  per  bale  for
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 cuttings.  These  rates  are  stil)  in  force
 although  no  raw  jute  is  now  export-
 eda.  If  the  hon.  Member  has  jute  ma-
 nufactures  in  view,  then  the  maximum
 duty  for  hesslan  was  Rs.  1,500/-  per  ton
 which  came  into  force  on  the  20th  Nov-
 ember  1950.  It  was  subsequently  re-
 duced  to  Rs.  750/-  per  ton  on  the  l8th
 February  and  to  Rs.  275/-  per  ton  on
 the  7th  March  ‘1952,  The  maximum
 duty  on  sacking  was  Rs.  350/-  per  ton
 from  the  30th  March  195)  to  the  7th
 May  2952,  when  it  was  reduced  to
 Rs.  115/-  per  ton.

 (९)  The  main  object  of  export  duty
 on  jute  manufactures  is  to  absorb  the
 gap  between  the  prices  in  India  and
 the  prices  abroad.  It  is  not  therefore
 so  much  the  reduction  of  export  duty as  the  present  lower  prices  of  Indian
 2०005  which  have  helped  the  Indian
 industry  by  restoring  the  competitive
 strength  of  its  products.

 पंडित  मुनेंदर  इस  उपाध्याय  :
 सरकार  की  ओर  से  क्‍या  कारवाई  हुई  हूँ
 विशेष  रूप  से  अमरीका  में  इस  वात  के
 जाहिर  करने  के  कलित  कि  हमारे

 उपाध्यक्ष  महिला  :  अग्रेज़ी  में  बं  लिये  ।

 Pandit  Munishwar  att  Opadbyay: What  steps  have  been  taken  so  far  by
 Gevernmcnt,  especially  {n  America,  to
 si®w  to  our  customers  there  that  our
 products  ore  the  cheapest  and  the
 best?  What  amount  has  been  spent
 over  it,  and  what  agencies  have  been
 employed  for  the  purpose?

 Shri  T.  ग्,  Krishnamachari:  It  is  a
 matter  in  which  the  Government  does
 not  take  any  steps  normally,  except-
 ing  such  aid  as  they  render  through
 diplomatiic  ehannels.  I  understand
 that  the  Indian  Jute  Manufacturers’
 Association  has  launched  upon  a  pro-
 paganda  effort  in  the  United  States  of
 America,  and  the  Government  |s  watch-
 Ing  with  great  interest  the  result  of
 those  efforts.

 Pandit  Muplahwar  Datt  Upadhyay:
 is  it  a  fact  that  our  American  cus-
 tomers  have  got  used  to  substitutes.
 and  they  are  reluctant  now  to  come
 hack  to  our  products,  especially  pack-
 ing  materials,

 Shei  T.  फ,  Kelahnamachari:  It  is  un-
 stoubtedly  a  fact  that  the  American
 users  have  got  accustomed  to  paper substltutes.  We  hope  that  their  re
 luctance  to  revert  tn  jute  bags  is  bee
 ing  slowly  broken  down.
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 Dr.  Ram  Subhag  Singh:  Cn  a  point of  erdcr.  How  iocs  this  American
 Provaguada  anmse  oul  of  this  question?

 Nir.  Gegtay-Speaxer:  4  wn  glad  the
 hon.  Mersber  has  put  this  question.
 But  I  am  here  also  to  decide  which
 question  is  right,  and  whicb  wrong.

 ‘Pandit  Munishwar  Datt  Upadbyay:
 May  !  iknow,  sitce  the  raising  of  the
 rote  of  export  of  jute  that  started  In
 the  beginning  of  the  year,  whether
 that  rate  has  been  maintained.  and  also
 the  figures  {or  the  recent  months?

 Shr]  T.  F,  Krisimamcchark  I  think
 I.  have  given  the  figures  before,  anti
 I  could  give  the  f.gures  again,  but  un-
 fortunately,  I  have  not  got  them  here.

 Shri  8.  8,  Murthy:  Arising  out  of
 the  answer  given  by  the  hongMinister,
 may  I  know  wheilier  the  Gey  ernment
 has  given  any  financlal  aid  for  the  pro
 Paganda  on  jute  bags  In  the  Unlted
 States  of  America?

 Me.  Deputy-Speaker:  That  is  what
 the  hon.  Minister  has  answered  just
 now.

 Shri  8,  8,  Murthy:  That  question
 was  different.  It  related  to  the  kind
 of  propaganda  that  |s  belng  carried  on,
 and  the  hon.  Minister  referred  to  the
 Propaganda  done  by  the  Associatlon.

 May  I  know  whether  the  Govern-
 ment  has  glven  any  financia)  ald?

 Shri  T,  T.  Kelshnamscbrk  Yes,
 Sir.  Government  has  glven  a  token
 ald  of  $25,000,  towards  the  Dropat¢anda that  is  being  conducted  In  the  Unit.

 States  of  America  on  behalf  of  ju  %
 products.

 Sbri  K.  K.  Basu:  May  I  know  whe-
 ther  the  Government  wil)  request
 these  tradc  organisations  to  open  out
 trade  relations  with  non-dollar  areas
 to  tide  over  the  slump  In  the  jute  In-
 Sustry?

 Sbri  T.  T.  Kelshnamachari:
 take  that
 Member.

 Pandit  Munlshwar  Datt  Upadhyay:
 May  I  know  whether  the  increase  in
 our  export  In  the  beginning  of  this
 year  was  In  respect  of  packing  mate-
 tials  or  hessian?

 Shri  T.  T.  Krishnamacharl:  T  would
 very  willingly  oblisze  the  hon.  Member.
 but  unfortunately  I  have  not  the  fixz-
 ures.  because  the  question  did  not
 relate  to  that'  I  am  oulte  willing  to
 supply  the  Information  to  the  hon.
 Member  privately.  or  if  he  chooses  to
 put  a  question,  it  will  be  answered.

 Shtt  Jhunjbopwala:  What  is  the
 comparative  value  and  quality  of  the
 substitute  which  they  are  using  {np
 piece  of  jute?

 I  can
 suggestion  from  the  hon.
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 Shri  T  7.  Krishnamacbark  If  the
 Ho.  sueiwh~e:r  mes  ui  mind  the  substi-+
 tury  Leis  used  ore  the  United  States
 ci  Alcerica.  i  is  largely  paper  bags.

 View  Bejraiy-spcakert
 will  be  cizaper.

 Shei  T.  T.  Krishnamacbari:  Very
 slightly  cheaper.

 Sbri  Jhunjhunwala:  I  want  to  know
 the  exact  percentage  by  which  it  ls
 cheaper  so  that  we  also  could  see  whe-
 ther  the  price  ot  jute  manufactyre  in
 this  couniry  can  be  reduced  to  that
 extent.  What  eflorts  are  being  :naoe

 by  the  Government  in  the  matter  in
 this  respect?

 Shri  T.  T.  Krishnamaebari:  I  had
 the  Information  with  me,  but  I  am
 afraid  I  did  not  bring  It  here,  but  I
 shall  give  the  inforrnation  to  the  hon.
 Member  if  he  wants  It.

 Sheri  v  K.  Chaudbarl:  May  I  know
 whether  the  demand  for  hessian  in  the
 United  States  is  again  looking  up?

 Shri  T.  ्,  Keishnamachart:  The  hes-
 sian  market  is  one  of  those  extremely
 temperamental  markets,  and  I  cannot
 positively  say  whether  It  Is  looking  up
 or  not,  because  one  week  we  do  6
 that  it  is  looking  up.  but  In  the  next
 week  we  find  It  depressed  agaln.

 Naturally  it

 Tea  (Exports)
 943,  Sbri  S.C.  Samanta:  Will  the

 Minister  of  Commerce  and  Industry  be
 pleased  to  state:

 (a)  the  value  ond  quantity  of  tea
 exported  from  India  in  each  of  the
 years  from  947  to  ‘1951;

 (b)  the  names  of  countries  that  are
 competing  with  India  in  respect  of
 world  tea-supply;

 (c)  how  far  the  Policy  of  the  Gov-
 ernment  of  India  to  re-export  tea  to
 European  Continent  through  U.K.  is
 successful  es  against  the  free  market
 Policy  of  other  tea-producing  coun-
 tries;  and

 (d)  the  demand  for  Indian  tea  in
 the  world  market  in  the  first  quarter of  1952-53?

 The  Minister  of  Commerce  (Shel
 Karmarkar):  (a)  and  (b)..  A,  state-
 ment  is  laid  on  the  Table  of  the
 Horn,  {See  Appendix  प  annexure
 No.  40.)

 (c)  There  ts  no  difference  now  in  the
 policy  of  Government  of  India  and
 that  of  other  tea-producing  countries
 aa  regards

 ed  4
 ort  of  tea  to  European

 countries  ‘abroush  UK
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 (d)  The  total  exports  of  Indian  tea
 duang  the  first  quaiter  W52  63  was’
 STL  miiilon  Ibs.

 Shei  Ss.  C.  Samanta:  ‘ay  I  know
 whethicr  the  Seuth  Indian  export  tea
 whith  can  compete  with  the  best  type
 of  Czvlon  tea  has  been  ६३६८४  ७३४  the
 doubd!te  taxation.  as  recommended  by
 the  Export  Promotiin  cvoiuitieet

 Shri  Karmarkar’  I  <hould  like  to
 have  notice.

 Sbri  S.C.  Samanta:  May  {  know whether  the  Government  bas  received
 any  complaints  about  the  Indigenous
 chests  for  tea,  whether  8  picture
 appeared:  In  a  newspaper  showlng Indian  tea  in  indian  chests,  and
 Pakistan  tea  in  foreign  chests,  with
 the  Indian  chests  broken?

 Shri  Karmarkar:  Both  about  the
 chests  and  the  newspaper,  |  should  like
 to  have  notice.

 Mr.  Deputy-Speaker:  Was  not  this
 question  put  on  a  number  of  occasions
 earlier?

 Sbri  Karmarker:
 times  out  of  number.

 Sbri  S.  C.  Samanta:  in  answer  to
 part  (c)  of  the  Question,  the  hon.
 Minister  stated  that  there  is  no
 difference  now  In  the  policy  of  the
 Government  of  India  and  that  of  other
 tea  producing  countries  as  regards  re-
 export  of  tea  to  European  countries
 through  the  United  Kingdom.  May  ]
 ard

 what  was  the  difference  before
 5
 Shri  Karmarkar:  There  was  no

 ffercnce  earlier.  We  did  not  mind
 tea  belng  exported,  after  its  import
 into  the  United  Kingdom.  At  a
 certain  stage,  It  was  our  aim  in  the
 postwar  period  tv  estabiish  auction
 eentres  for  Indian  tea  in  Calcutta  and

 ochin.  in  the  vast,  re-exports  of
 Indian  tea  were  not  permitted  for  fear
 that  foreign  buyers  might  switch  over
 their  operation  from  Calcutta  but  free
 exports  through  the  United  Kingdom were  permitted.  However  in  the
 context  of  a  sharp  fall  in  prices  and
 the  need  to  find  increased  outlets  for
 tea,  It  was  found  that  re-export  from
 U.K.  to  continental  Europe  should
 be  permitted,

 It  has  been  put

 807  S.  0.  Samanta:  May  I  «now
 how  we  are  faring  after  we  have  left
 the  international  Tea  Marketing  Ex-
 pansion  80870?

 Shri  Karmarker:  I  should  like  to
 have  notice  about  that.

 Sbri  Ssrmah:  What  are  the  other
 countries,  if  any.  from  which  Beitain
 imports  tea?
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 Tie  Minister  of  Comm:ernve  and
 Wuaishiy  (Suge  ne  ५.  Wecsieaetasch eld: Ceyson  happens  to  be  our  major
 competito::  the  other  countries  ore
 Pakistan.  Incdonesla,  sind  East  Africa.

 5.7  Velayudhan:  May  I  know,  Sir...
 Shrt  Sarmab
 Mr.  Deputy-Speaker:  The  ton.

 Member  comes  {rom  a  tea  area,  I
 am  sure  he  tmows  that  Cevton,
 Indonesia  etc.  are  producers  of  tea.

 Sbri  Sarmah:  Mr.  Deputy  Speaker,
 my  next  question  will  elucidate  what
 Iam  driving  at.  What  Is  the
 difiezence  between  the  wholesale
 price  in  Britain  and  the  ceiling  price
 that  ls  fixed  by  Britain  for  retail  sale
 and  the  average  market  price  in
 Britain  last  month?

 Shri  T.  T,  Kristuamechari:  I  under-
 stand  that  la  respect  of  a  Short  Notice
 Question  that  i  answered  In  this  House
 hon.  Members  have  tabled  a  demand
 for  a  half-hour  diecussion.  I  believe
 it  has  been  permitted  by  the  hon.  the
 Speaker.  ३  think  these  4uestions  can
 be  appropriately  asked  at  that  time.  I
 sbail  have  all  the  figures  at  my  dis-
 posal  and  I  wilt  give  al)  the  In  forma tion  that  I  possibly  can.

 rose—

 Shri  Sarmah:  Subject  to  ccrrection. I  suppose  rationing  of  tea  In  Britain
 bas  been  lifted  since  then  f.e.  when  we
 had  the  discussion  last,  Therefore.  i
 just  want  to  know  If  It  Is  p,ssible  for
 the  hon.  Minlster  to  give  the  Informa-
 tlon  as  to  what  is  the  difference
 between  the  wholesale  price  in  Britain
 and  the  ceiling  price  for  retail  sale  in
 the  open  market.  It  is  important  In
 this  way...

 Mr.  Depuly.Speaker:  He  need  not
 explain  the  importance.

 Shri  T,  ्,  Krishuamacbarl:  |  shall
 give  all  that  Information  at  that  dis-
 cussion,

 Shri  Velayudhan:  May  |  know,  Sir,
 whether  Government  have  envisaged any  plan  for  the  expansion  of  our  tea
 trade  with  other  countries  as  we  have
 come  out  _of  the  international  Tea
 Expanslon  Board,

 Shri  द  Tt.  Krishnamacbari::  Yes,  Sir;
 it  ls  under  our  consideration.

 Shri  K.  P,  Tripathi:  It  was  thought
 that  when  reexport  from  England
 would  he  allowed,  the  price  would  rise.
 It  ls  on  this  idea  that  re-export  was
 permitted.  Is  it  a  fact  that  after  the
 re-exports,  the  prices  have  failen?

 Shri  T.  T.  Gectekmsmachart:  That
 may  be  a  fact,  Sir.
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 Shrt  K.  P,  Trtpathi:  May  I  know,
 Sir,  whether  there  is  a  demand  by  the
 tea  industry  that  further  reexports
 should  be  ajlowed  also  to  America,  to
 ‘which  it  has  not  yet  been  allowed.

 8507  T.  T.  Keiahnamachar):  At  the
 resent  moment,  I  do  not  think  we
 ave  any  understanding  with  the

 United  Kingdom  to  limit  their  re
 exports  in  regard  to  any  country.  I
 caik

 they  are  free  to  do  what  they
 ९
 Shri  हू,  P,  Tripsthi:  In  view  of  the

 fact  that  permission  to  re-export  tea
 from  the  United  Kingdom  to  other
 countries  has  not  raised  the  prices  and
 also  in  view  of  the  fact  that  that  per-
 mission  has  affected  the  Calcutta  tea
 market  by  limiting  its  export  area,
 will  Government  consider...

 Mr.  DeputySpeaker:  Hon.  Members
 are  maxing  suggestions  after  sugges- tions.  |The  Government  will  consider
 everything.  But  this  is  not  the  occa-
 sion  for  making  suggestions,
 RivER  VALLEY  PaoJects

 TIONS)
 9944,  Shri  T.  N.  Singh:  (a)  Will  the

 Minister  of  Irrigation  and  Power  be
 pieased  to  make  a  statement  on  the  in-
 vestigations  which  are  being  carried
 out  in  various  stales  under  the  direc-
 tion  of  the  Central  Water  and  Power
 Commission  in  connection  with  River
 Valley  and  Hydro  Electric  Projects?

 (INVESTIGA-

 (b)  How  many  of  these  are  nearing
 completion.  which  of  these  schemes
 for  which  _  investigations  have  been
 made  will  be  taken  in  hand  in  the  next
 two  years  and  what  is  the  nature  of
 the  financial  arrangement  between  the
 States  concerned  and  the  Centre,  as
 also  the  agency  of  execution  of  these
 Projects?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  and  (b).
 A  statement  is  laid  on  the  Table  of
 the  House.

 Shri  S.  N.  Das:  In  view  of  the  im-
 portance  of  this  question,  it  would  be
 better  if  the  hon.  Minister  just  dis-
 closed  the  names  of  the  projects  of
 which  the  Investigations  had  been
 completed  or  were  being  carried  9m,

 Shri  Hath:  Yes,  Sir.  i  will  tell
 the  House.

 Mr,  Deputy-Speaker:  'The  statement
 thas  been  laid?

 Shr)  Hathi:  The  hon.  Member  wants
 fe  now,

 the  names  of  the  various  pro-
 ects.

 Mr.  Deputy-Speaker:  I
 statement?

 zi  a  lose
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 Shrt  Hathi:  It  is  not  long.  |  can
 read  it  out.

 (a)  The  following  are  the  projects
 in  various  States  on  which  investiga-
 ee

 being  carried  out  by  the

 ql)  Kosi  Project  in  Blhar.
 (2)  Narmada  Projects  (Tawa,

 Punasa  and  Broach)  in
 Bombay  and  Madhya  Pradesh.

 (3)  Dihang  and  Manas  Projects  in
 Assam.

 (4)  Mahanad!  and  Jonk  Frojects
 m  Madhya  Pradesh.

 (5)  Ganga  Barrage  Project  in  West
 Bengal

 (6)  Tikkarpara  and  Naraj  Dams
 Projects  in  Orissa.

 (b)  Investigations  on  the  Sabarmali
 Project  in  Bombay  and  Harangi  Pro-~
 ject  in  Coorg  have  been  completed  and
 the  Project  Reports  are  under  prepa- ration.  The  investigations  on  the
 Kost,  Narmada  (Tawa,  Punasa  and
 Broach),  and  Ganga  Barrage  Projects
 are  nearing  completion.  As  regards
 execution,  financial  arrangements.  and
 agency  execution,  the  position  is  as
 follows:—

 Kosi  Project:  The  investigations  on
 this  project  were  completed  in  June,
 950  and  a  Froject  Report  was  pre-
 pared.  As  a  result  of  examination  of
 this  Report  by  an  Advisory  Committee,
 who  recommended  certain  changes, further  investigations  were  taken  up.
 The  Project  has  been  accepted  by
 the  Pianning  Commission  for  inclusior:
 in  the  Five  Year  Plan.  The  Financial
 and  technical  responsibiiits:  of  the
 Central  Government,  Government  of
 Bihar  and  the  Government  of  Nepal. the  programme  of  construction  and
 agency  of  execution  have  not  yet  been
 settled.

 Ganga  Barrage  Project:  As  a  result
 of  investigations  carried  out  so  far,  a
 Project  report  has  been  prepared  and
 is  tmder-*examination.  in  consultation
 with  the  Government  of  West  Bengal and  the  Pianning  Commission.  The
 various  points  referred  to  will  be
 examined  only  after  the  Project  has
 been  approved  by  the  Planning  Com-
 mission.

 Sabarmoti  Project,  Harangi  Project and  Narmada  Projects  Further  action  on
 the  various  points  can  be  taken  only
 after  the  Project  reports  have  been
 Prepared  and  if,  om  the  basis  of  the
 Project  Reports,  the  Projects  are  found
 to  be  technically  and  financially  feasi-
 ble.  It  is  not  possible  to  g!ve  any
 definite  Information  at  this  juncture.
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 Shri  ्,  N.  ‘Singh;  In  :eply  to  art
 (b)  of  the  question,  it  has  heen  stated

 here  that  the  financial  and  technical
 responslbllity  of  the  Central  Govern-
 ment,  the  Government  of  Bihar  and
 the  Government  of  Nepal  about  the
 programme  of  construction  and  agency
 of  execution  has  not  yet  been  settled.
 May  I  know  If  It  ts  not  a  fact  that
 there  was  some  arrangement  with  the
 Government  of  Bihar  regarding  the
 allocation  of  expenses  on  this  In-
 vestigation?

 Sbri  Hatbi:  On  the  juestlon  of  in-
 vestigation  there  was  an  arrangement.
 The  question  Is  about  the  execution  of
 the  projeci  itself  That  yet  not
 settled,

 Shri  T.  N.  Singh:  The  investigation,
 as  [  am  told,  Sir,  will  be  charged  to
 the  project  ultimately.  Therefore,
 we  would  like  to  know  why  the
 arrangements  regarding  these  expenses
 have  not  been  disclosed  to  us  so  far.
 as  they  will  be  charged  to  the  project.

 Shri  Hatbi:  The  arrangement  for
 the  investigation  was  that  50  per  cent.
 should  be  borne  initially  by  the
 Government  of  Bihar  and  50  per  cent.
 by  the  Government  of  India  subject  to
 further  adjustment.  That  was  the  ori-
 ginal  avrangement.

 Sbri  T.  N.  Singb:  What  is  the  mean-
 ing  ‘subject  to  further  adjustment’?

 Srl  Hatbl:  !t  was  to  be  adjusted
 later  on.

 Shri  T.  N.  Singh:  l3  it  not  a  fact
 that  the  Finance  Ministry  has  ruled
 that  ‘subject  to  further  adjustment’
 only  means  that  all  other  additional
 expenses  will  be  charged  to  the  pro-
 vinclal  Government?

 Shr]  Hathl:  The  Pinance  Ministry
 later  on  clarified  that  the  remoining  50
 per  cent.  will  be  charged  to  the  Bihar
 Government.

 Dr.  Ram  Subbag  Singh:  What  has
 been  the  expenditure  so  far  Incurred
 for  the  Kos!  project?

 Shr]  Hathl:  The  total  expenditure
 incurred  on  investigation  upto  August
 952  Is  Rs.  76,85,769.

 Dr.  Ram  Subbarf  8ingh:  tas  this
 been  Incurred  wholly  by  the  Central
 Government  or  a  portion  Is  borne  by
 the  State  Government?

 Shri  Hatbl:  Initially  by  the  Ccntral
 Government,  Sir.

 Shri  Thanu  Pillel;  May  ३  know,
 Sir.  whether  any  river  valley  projects
 in  Madras  State  have  been  Included
 in  this  investigation?

 Sbri  Hathi:  No,  Sir.
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 Sbri  Cc  Bhatt:  From  the  anawer
 gee

 by  the  Deputy  Minister  we
 We.

 Mr.  Deputy-Speaker-:  The  hon,
 Member  need  not  say  he  knows.  What
 is  the  questlon?

 Stri  C  Bhatt:  I  am  now  lucky enough  to  catch  your  eye.  Sir.  ६
 iwent  to  know  that  when  the  projects
 of  Narmada  are  completed,  willl  they
 be  Included  in  the  first  Five  YearPlan
 or  the  second  Five  Year  Pian?

 Shri  Hatbl:  As_  I  said,  Sir,  the
 Investigations  on  Narmada  are  nearing
 completion.  Whether  it  will  be  ir
 cluded  in  fhe  Five  Year  Pian  or  not,
 is  not  yet  settled.

 Shri  Thanu  Pilizl:  May  I  know,  Sir,
 whether  there  are  any  rivers  in
 Madras  State  for  undertaking  these
 projects?

 Shri  Hathi:  The  rivers  can  be  jook-
 ed  at  on  the  map.

 Mr,  Deputy-Speaker:  Neither  the
 question  nor  the  answer  need  have
 been  put.  That  is  not  the  way  the
 hon.  Minister  should  answer.

 Shri  Bathl:  Sorry.  Sir.
 Sbri  8,  N.  Das:  in  view  of  the  fact

 that  Kos!  project  has  been  included  in
 the  Five  Year  Plan.  may  I  mow  whe- ther  any  time  limit  has  been  fixed  for
 the  preparation  of  the  project  esti-
 mates?

 Sbri  Hathbi:  No  time  limit  has  heen
 fixed.

 Shri  P.  ¥.  Chacko:  May  I  kiow
 whether  there  is  any  project  under  in-
 vestigation  anywhere  in  South  India?

 an
 Hathi:  Sir,  {  have  given  the

 st,
 Shri  Rameehandra  Reddil:  May  I

 know,  Sir.  why  the  Krishna  River Valley  Development  Project  has  not
 been  taken  up  for  investigatlon?

 Mr.  Deputy-Speaker:  The  report  it-
 self  has  not  heen  published.

 Shei  T.  N.  Singh:  Sir,  Js  it  a  fact
 that  on  the  investigation  of  these
 various  projects  nearly  a  crore  of
 rupees  have  been  spent,  25  lakhs  and
 odd  on  Madhya  Pradesh  projects,  64
 laktis  or  so  on  Kosi  project  etc.,  and
 fs  It  also  true  that  with  regard  to  the
 allocation  of  thls  expenditure  the
 Government  have  not  yet  come  to  any
 arrangement  and  that  some  States
 want  to  be  absolved  of  any  financlal
 responsibility  in  this  matter?

 Shri  Hathi:  Regarding  the  first
 question  as  to  what  is  the  total
 amount  of  expenditure.  I  would
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 reqiire  notice.  7  ९  only  cepty  to
 the  of.3.:  Guestion  after  [  look  into  the
 PaPlers

 Sho  Singh  On  a  point  of
 ordér.  Sir.  We  find  that  these  ‘i:rriga-
 tlon  and  planning  questions  have  been
 coming  off  and  on  and  the  hon
 Minister  concerned  has  never  been
 Present  in  this  House  for  the  last  so
 many  days.  So  it  is  very  difficult  to
 get  accurate  and  full  information,
 May  we  ieeuest  you,  Sir,  to  at  lenst
 direct  that  the  hon.  Minister  should
 find  time  to  be  present,  because  this
 relates  also  to  the  Planning  Commis-
 sion  and  irrigation  and  ail  sorts  of
 things?

 The  Minister  of  Commerce  and
 indusiry  (Sbri  T.  T,  Keisbnamachari):
 May  I  submit,  Sir,...

 Sbri  द  N.  Singb:  Is  he  the  hon.
 Minister  in  charge  of  Irrigation,  Sir?

 Mr.  Deputy-Speaker:  The  hon.
 Minister  is  entitled  to  speak  on  the
 floor  of  the  House

 Shri  T.  T.  Kelchnamacharl:  May  ६
 submit,  Sir,  my  colleague  is  now  en-
 gaged  in  giving  the  finisbl:g  touches
 to  the  Plan.  He  could  hardly  come
 out,  Therefore,  if  some  of  tiie  hon.
 Members  feel  that  they  are  m  any  way
 slighted.  we  would  |  to  apologize to  them.  But,  certainly  we  feel  that
 the  Deputy  Minister  Is  quite  competent to  answer  the  questions.

 Mr.  Deputy-Speaker:  I  understand such  questions  are  really  very  import-
 ant.  A  number  of  schemes  have  been
 undertaken.  Each  of  the  schemes
 costs,  even  in  the  investigation  stage, crores  of  rupees  and,  of  course,  when
 they  are  going  to  be  executed  they
 will  cost  many  more  crores.  These
 questions  can  gct  not  only  one  hour
 but  a  number  of  hours  Under  these
 circumstances  they  must  be  split  up.
 Each  project  should  be  taken  up  and
 thrashed  threadbare.  Now,  I  under-
 stand  that  the  Planning  Committee
 Report  will  be  presented  to  the  House
 on  the  Three  days  will  be
 allowed  for  its  discussion  Under
 these  circumstances.  hon.  Members  will
 kindly  read  the  report  and  then  come
 forward  and  discuss  them  on  the  floor
 of  the  House.  I  therefore  defer  fur-
 ther  questions  to  that  day.  Certainly,
 during  the  discussion  of  the  Planning
 Committee  Reoort.  the  hon  Minister
 wlll  be  here;  but  I  do  not  assume  that
 the  hon.  Deputy  Minister  does  not
 know  as  much  as  the  hon.  Minister.

 Shri  7.  N.  Singh:  One  procedura!
 matter.  Sir.  A  statement  was  scald  to
 have  been  made  in  reply  to  thia  ques
 tlan  The  question  was  covering  all
 kinds  of  Investigation  and  projects  Rd
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 30  I  thought  that  the  statement  would
 Cilia  $  74०७5  cle  leas.  it  is  a-evall
 thing  and  but  for  the  insistence  of
 some  hon.  Members  It  woutd  not  have
 een  reud  39  rep;y  to  the  question.

 Mr.  Deputy-Speaker:  The  hon.  Minis-
 ter  read  out  a  long  statement.  I  did
 not  look  into  that  statement.  If  all
 this  information  was  available  he  could
 have  put  it  in  that  statement.

 Shrl  Hathl:  What  i  read  was  the
 same  thing,  Sir

 Mr,  Deputy  Speaker:  !t  is  av-ilable
 to  all  the  Members.  What  is  the
 difAculty?

 Shri  T,  N,  Singh:  Sir,  I  thought  this
 information  wil!  be  laid  on  the  Table
 and  would  contain  various  details
 about  various  projects  Instead  of
 that  a  summarised  thing  giving  in
 general  what  is

 happening
 there  was

 read  out.  It  was  laid  on  the  Table
 so  that  our  colleagues  here  in  the
 House  could  not  follow  what  the
 answer  was.

 Mr.  Deputy-Speaker:  Questions which  involve  long  answers  are  neces-
 sarily  and  naturally  not  read  out  in  the
 Horse  in  reply  for  one  question  will
 take  the  whole  time.  Of  course.  we
 will  see  that  as  many  details  as  are
 expected  to  be  asked  in  a  question  are
 provided  in  the  answer  and  that  the
 Goruments

 are  available  to  the  Mem-
 ers.

 Shri  B.  Das:  Sir,  I  soeak  on  the
 pot

 of  order  raised  by  Mr.  tr.  N
 ingh.  It  is  expected  of

 Ged
 Minis-

 ter  who  is  a  Member  of  this  House  to
 he  present  at  Qyestlon-hour.  If  you
 look  into  the  proceedings  of  this  House
 the  Planning  and  Irrigation  Minister  is
 never  present  in  this  House.  It  ls  an
 insult  to  the  House  and  to  the  Members
 of  this  House.

 Mr.  Deputy-Speaker:  i  jo  nut  think
 there  Is  anything  in  this  point  of  order.
 The  hon.  Minister  is  sufficiently  well
 represented  by  his

 Deputy
 who  Is  _sit-

 ing  here  in  ftesh  an  This
 question  might  have  been  raised  when
 there  was  no  other  Minister  dealing with  the  matter  and  assisting  the
 principal  Minister.  When  there  are
 Devutles  here  it  (8  intended  thal  they must  assist  their  pipe  pale

 bet-
 ween  the  origina)  Minister  and  his
 Deputy  this  House  ought  not  to  make
 any  difference.  If.  on  the  other  hand
 the  Deputy  Minister  says  that  he  must
 ask  b

 Princip
 al  Minister,  then  this

 can  be  se  ut  he  is  Quite  confident
 that  he  can  answer  al]  these  questions We  need  Hol

 go
 o  into  that  matter  now.

 There  ie  no  omer,
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 Macarxe  Toor  Factory
 $945,  Shri  8,  C.  Samanta:  (a)  Will

 the  Minister  of  Production  be  pleased
 to  refer  to  the  answer  to  my  Starred
 Question  No.  584  asked  on  the  9th  June.
 1952,  regarding  the  estabilshment  of  the
 Machine  Tool  Factory  at  Jalahalli
 near  Bangalore  and  state  whether  the
 Teinaining  three  hangars  have  come
 and  been  erected?

 (b)  Have  Government  surveyed  the
 annual  réquirements  of  lathes  and  ma-
 chine  tools  in  the  country  and  if  so,
 what  are  they?

 (९)  How  far  have_the  requirements
 been  met  by  private  concerns?

 (d)  Wiil  these  private  Machine  Tool
 Factories  be  affected  when  the  State-
 owned  factory  begins  production  In
 August  1953,  as  contemplated?

 (e)  If  so,  what  protection  do  Gov-
 ernment  intend  to  give  to  these  pri- vate  concerns?

 The  Minister  of  Production  (Sbri
 K.  0.  Reddy):  (a9  The  erection  of  the
 structural  parts  of  the  three  remaining
 hangars  is  complete,  but  dsoriz¢.
 electrification  and  partitioning  remain
 to  be  done

 (b)  The  estimated  demand_  for
 machine  tools  !s  worth  about  Rs.  5
 *rores  pet  annum.  it  is  not  practice
 able  to  give  the  split-up  of  the  reduire- ments  for  each  category  of  machine
 tool  separately  However.  the  require-
 ments  of  lathés  of  ail  sizes  are  esti-
 mafed  at  200  nu:nber  per  annum.

 (c}  The  private  industry  have  been
 in  a  Position  to  meet  almost  all  the
 requirements  of  the  country  in  respect of  simole.  and  primary  (or  general
 Purpose)  types  of  machine  tools  only.
 Production  of  larger  sizes  is  insignifi-
 want.  In  the  case  of  lathes,  for  ex-
 ample,  production  in  sizes  of  he  and
 below  is  more  er  less  sufficient  to  meet
 the  country's  neects.  Production  of
 Ry”  latves  has  enly  just  co:nmenced.

 (d)  It  is  the  intention  of  Government
 that  the  preductien  in  the  State-
 owned  factory  should  be  ccmplement-
 ary  to  and  not  competitive  with.
 private  Industry.

 fe)  Does  not  arise.

 si
 Shrt  8,  Cc  Samanta:  May  I  know.

 ?.  whether  the  further  plants  and
 machineries  that  wiil  be  required  for
 the  full  fledged  production  of  machine
 tools  in  the  factory  had  heen  imported
 as  was  mentioned  by  the  hon.  Minister
 on  the  last  occasion?

 Shri  K.  C.  Reddy:  I  00  nut  oulte
 follow  the  question  of  the  hon.  Mem-
 ber  Sir.
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 Shri  8B.  0,  Samsaata:  Iast  time,  the
 hon.  Minister  aaid  that  further  plant
 and  machinery  are  under  shipment  I

 many  te
 know  whether  all  thoge  have

 eome
 Shri  हू,  0,  Reddy:  Sir.  crders  for

 Machinery  worth  about  a  crore  of
 rupees  have  been  placed  and  the
 machinery  has  begun  to  come.  Parts
 of  it  have  already  come  and  the  other
 Parts  are  on  the  way  and  they  are  ex-
 pected  as  early  as  possible.

 Shri  8.  C.  Samanta:  In  answer  to
 part  (b)  of  the  question.  the  hon.
 Minister  sa(d.......,.

 Mr.  Deputy-Speaker:  The  hon.
 Member  need  not  repeat  what  the
 Minister  said)  He  may  content  him-
 self  by  saying.  arising  out  of  the
 answer  to  part  {b)  of  the  question

 Shri  5.  0.  Samanta:  May  I  know
 whether  any  representations  from  pri-
 vate  machine  tool  manufacturers’  as-
 sociations,  especially  Indian  Machine
 Tool  Manufacturers'  Asocsiationa,  have
 vome  that  they  are  being  deprived  of
 their  right  of  manufacturing  these
 things  which  they  are  manufacturing now?

 Shri  KE.  C.  Reddy:  A  representation has  been  received  for  the  private  in-
 dustry  and  the  _  representation  was
 cerefully  examined  and  the  Gevern-
 ment  arc  of  the  opinion  that  no  compe- titlon  is  contemplated  in  the  pro-
 gramme  which  the  Government  have
 at  present  for  the  manufacture  of  tools.

 807  8.  C.  Samanta:  May  I  know
 Sir.  whether  the  Machine  Tools  Manu-
 facturers’  Association  has  been  con-
 sulted  or  is  being  consulted  now  beiore
 taking  to  production  in  the  factory?

 Shri  K.  C.  Reddy:  They  were  con-
 suited  twice  before—once  in  950  and
 again  in  February  this  year'  An  as-
 surance  has  been  given  that  they  will
 be  consulted  at  every  important  stage
 of  the  expansion  cf  this  industry.

 Shri  5,  0.  Samanta:  May  4  know
 whether  the  training  schools  propnsed
 to  he  staricc]l  —as  was  stated  hy  the
 Genera!  Manager  iuring  the  hon.
 Minister's  recent  visit  there-—are  under
 construction?

 Shri  हैं.  C.  Reddy:  We  are  sitll
 awaiting  the  proposais  so  far  as  the
 training  school  is  concerned.

 Mr.  Neputy-Speaker:  !  think  It  ts.
 time  the  questions  come  to  a  elose.

 & Stri  V.  P.  Nayar:  In  view  of  tte
 fact  that  fifteen  minutes  have  been
 spent  on  digressions  in  regard  to  pro-
 cedural  matters,  may  ir  ask  whether  tt
 will  be  onssible  for  you  to  extend  the
 Question  hour  today  by  =  another
 &fteen  minutes?
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 Me.  Deputy-Speaker:  There  was  no
 digresslon,  Those  matters  were
 entirely  relevant  to  the  proceedings in  this  House  and  they  therefore
 naturally  formed  a  part  and  parcel  of
 the  Question-hour,

 Shri  V,  छ,  Nayar:  We  have  only
 been  able  to  get  through  with  eight
 quéstions  today.

 Mr,  Deputy-Spesker:  Js  it  the  hon.
 Member's  oint  that  whatever  he
 speaks  Is  not  a  digression  and  whatever
 comes  from  the  Chair’s  mouth  consti-
 anes

 a  digtesslon?  The  Question-hour
 is  over.

 WRITTEN  ANSWERS  TO  QUESTIONS
 Bower  Propucrtion  FRomM  DaNsopaR
 VALLEY  AND  Bxaxkra-NANGAL  PROJECTS

 *946,  Shei  Krishaa  Chandra:  Will  the
 Minister  of  Irrigatlon  and  Power  be
 Pleased  to  state:

 (a)  whether  the  Estimates  Com-
 mittee  in  their  fifth  report  for  ‘1951-52
 under  para.  83  has  observed  that  in  the
 case  of  Damodar  Valley  Corporation
 and  Bhakra-Nangal  Project,  the  impor-
 tance  of  irrigation  is  relegated  to  a
 secondary  place  and  power  production
 is  given  priority;

 (b)  who  is  responsible
 this  priority  to  power
 against  irrigation;

 (ce)  how  much  power  has  already
 become  available  from  thls  project  and
 where  and  how  !t  has  been  utilised;  and

 (d)  whether  the  principal  beneficiary has  been  Delhi  and  the  townships round  about  it?
 The  Denuty  Minister  of  Irrigation

 and  Power  (Shri  Hathi}:  (a)  Yes  Sir.
 Presumably  the  hon.  Member  refers

 to  para  82  of  the  Estimates  Committee
 Report.

 &)  to  (d).  A  statement  giving  the  in-
 formation  Is  laid  on  the  Table  of  the
 ei

 {See  Appendix  V,  annexure

 for  giving
 Production  as

 No.  4
 FINAL  OVERALL  Pr4nN  00  DaMopaR

 ALLEY  PROJECT
 °947.  Shri  Krishna  Chandra:  (a)  Will

 the  Minister  of  Irrigation  and  Power
 be  pleased  to  state  whethef  the  atten-
 tion  of  Government  has  been  drawn
 to  the  observation  made  by  the  Esti-
 mates  Committee  in  their  ffth  report
 for  95l52  in  para.  54  that  no  effort
 has  been  made  by  the  Government  or
 the  Damodar  Valley  Corporation  to
 make  final  over-all  plans  of  the  work

 $  DECEMBER  2952  Written  Answers  lis€

 and  arrive  at  the  revised  estimate  of
 expenditure  in  keeping  with  the  revis-
 ed  plans  and  the  current  economic
 conditions?

 (0)  Have  any  final  over-all  esti-
 mates  been  since  prepared?

 (c)  If  so,  do  Government  propose  to
 tay  a  copy  thereof  on  the  Table  of  the
 House?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathf):  (a)  Yes  Sir.

 (b)  Revised  estimates  for  the  project were  prepared  in  August,  ‘1952,
 {c}  A  copy  of  the  revised  estimates

 is  laid  on  the  Table  of  the  House.
 (Copies  poet

 in  the  Library.  See
 No.  IV.  M..4(9a)].
 ComMBITTEE  TO  EXAMINE  THE  WORK  OF

 9.  ५.  ८.
 °948.  Shri  L.  N.  Mishra:  Will  the

 WAinister  of  Irrigation  aad  Power  be
 Pleased  to  state:

 (a)  the  composition  of  the  com-
 mittee  appointed  to  examine  the  work
 done  by  the  Damodar  Valley  Corpora-
 tion;  and

 (b)  the  terms  of  reference  and  the
 approximate  time  for  submission  of
 report?

 The  RNevaty  Minister  of  irrigation
 and  Power  (Shri  Hathl):  (8)  and  (b) A  copy  of  Resolution  No’  DW.l0,  dat

 20th  September.  3952  which  gives  the
 required  Information  lg  laid  on  the
 Table  of  the  House,  [See  Appendix  V,
 annexure  No.  42),

 REPORT  AGAINST  ONION  EXPORTER
 °949.  Shei  Nambiar:  Wil)  the  Minis-

 ter  of  Commerce  end  Industry  be
 Pleased  to  state:

 (a)  whether  there  was  a  report  in
 ‘1851  against  Shri  C.  Ramachandran
 Pillai,  an  Onion  Exporter  of  Tuticorin
 (Madras  Sate)  by  the  Dy  Chief  Con-
 troiler  of  Exports,  Madras  to  the  ef:
 fect  that,  he  (the  exporter)  should  be
 biack-listed  as  he  has  gone  against the  Export  Trade  Control  regulations
 ene

 if  so,  what  action  has  been  taken; an
 (b)  whether  it  is  8  fact  that  the

 above  Shri  C.  Ramachandran  Pillai
 was  again  issued  licence  for  export  of
 onions  in  1952?

 The  Minister  of  Commerce  (Shri
 Karmarkar):  (a)  and  (b).  No  report
 has  been  received  aSainst  Shri  C-
 Ramachandran  Pillai.  It  is  presum- ed,  however,  that  the  hon.  Member  is
 referring  to  Shri  G.  Ramachandran
 Pillai.  It  so,  a  report  against  hits
 export  activities  was  received  some-
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 time  ag0  and  orders  have  since  been
 issued  debarring  him_from  obtalning
 licences  in  future,  Two  licences  for
 the

 export
 of  onions  were.  however,

 {asued  to  him  ear  this  year  when  the
 allegation  against,  him  was  under  in-
 vestigation.

 Exporr  oF  Frisxinc  Ners
 °950.  Kamari  Asnie  (Mascarepe:  Will

 the  Minister  of  Commerce  and  Indas-
 try  be  pleased  to  state:

 (a)  whether  fishing  nets  are  export- ed  to  Ceylon  from  Travancore-Cochin
 State;

 (b)  if  a0,  under  what  conditions;  and
 (c)  whether  permits  to  export  nets

 are  given  and  if  so,  whether  to  Tra-
 vancoreans  or  those  outside  the  State?

 The  Miniater  of  Commerce  and  In-
 dustry  (Shri  T.T.  Krishusmacheri):
 (a)  to  (e).  Exoorts  of  fishing  nets  to
 Ceylon  are  allowed.  The  quantity
 allocated  for  export  until  the  end  of
 the  year  was  equivalent  to  two  hundred
 thousand  Ibs.  of  yarn.  Licences  are  be-
 Ing  issued  on  the  first  come  first  served
 principle  to  any  one  In  the  States  of
 Madras  and  TravancoreCochin  from
 the  ports  of  Dhanushkodl.  Tuticorin.
 Alleppey.  Quilon  and  Cochin.  Exports
 from  other  ports  are  not  allowed.  No
 other  conditions  have  been  imposed.

 विस्थापित  व्यक्तियों  के  दीक्षित

 ४९५१  श्यो  धा स्मो कि:  क्‍या  पुषा
 मंत्री  यह  बताने  की  EW  करेगे  कि  :

 (क)  वर्तमान  वर्ष  में  देश  मे  विस्टा-
 वित  &शक्तियों  के  कितने  शिवर  बताये  a
 रहे  हैं  और  किन-किच  बयानों  परे ;

 (ख)  ठ  कितना  व्यय  हो  रहा
 है  ;  तथा

 (ग)  अब  तक  इनके  बजते  रहने  के
 वब या  कारण  हें?

 The  Minister  of  Rebabliiitation  (Shri
 A.  P.  Jain):  (a)  59  Relief  camps.  A
 statement  showing  the  location  of
 camps  is  laid  on  the  Table  of  the
 poe

 (86९  Appendix  V,  annexure
 0.
 (b)  During  the  current  financial  year an  expenditure  of  about  Rs.  9]  lakhs

 have  been  incurred  upto  30th  Septem-
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 ber,  952  in  respect  of  these  camps  as
 also  certain  permanent  Liability:
 Camps  in  the  Eastern  zone.

 (c)  The  reasons  @re  mainly  as  fol-
 lows:

 re  All  inmates  admitted  before
 the  new  influx  from  East Pakistan  have  not  yet  been
 rehabilitated;  and

 (il)  Heavy  admissions  have  beer
 made  due  to  the  recent  influx
 as  a  result  of  the  introduction
 of  Passport  System.

 पूरबी  ध  पिस्तान  से  आये  विस्थापित  ब्य चित

 #९५२  ई  क्षात्शोक्ति  :  क्या  पूर्णत
 मंत्री  यह  बतलाने  की  कृपा  करेंगे  किः

 (क)  सब तू  वर,  १९५२  के  प्रथम  सप्ताह
 लक  ae  में  पूर्वी  पाकिस्तान  से  कितने
 विस्थापित  व्यक्त  आये  हैं;

 (ल)  उनके  पुनर्वास  के  लिये  कया  पग
 उठाये  गये  हें  और  केन-किल  स्थानों  पर

 उन्हें  फिर  से  बसाया  गया  है  ;  क्या

 (ग)  सरकार  को  ह  विस्थापित
 व्यक्तियों  पर  कितना  व्यय  करना  पड़ा  ?

 The  Minister  of  Echabttiitation  (Shri
 A.  P.  Jaim):  (a)  3l  Jakba  approxi-.
 mately.

 (b)  Various  types  of  rehabilitation
 loans  are  granted  for  house-building,
 agriculture,  business,  trade  and  pro- fession.  Built  houses,  homestead  and
 agricultural  lands  are  also  provided.
 Displaced  Persons  have  been  rehabi-
 IItated  all  over  the  States  of  Weat
 Bengal,  Assam.  _  Manipur.  Tripura, Bihar,  Orissa,  U.P.  and  Andamans.

 (c)  Rs  3564.22  lakhs  upto  3ist  March,
 ‘1952.

 IWFERNSTIONAL  TSA  MARUET
 Expansion  Boarp

 4933.  Shri  A.  C.  Guha:  (a)  Will  the
 Minister  of  Commerce  and  Iadustry
 be  pleased  to  state  whether  the  Inter-
 national  Tea  Market  Expansion  Board
 is  a  limited  company  incorporated
 under  the  Companies  Act  of  the  UK.?

 (b)  if  so,  who  are  its  sharebolders?
 (ey  How  have  its  shares  been

 divided?
 (d)  How  is  St  being  managed?
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 The  Minister  of  Commerce  (Shri
 Karmarkar):  (a)  Yes,  The  Interna-
 tlona?  Tea  Market  Expansion  Board
 is  Incorporated  under  the  U.  Com-
 panies  Act  aa  a  company  ican  ed  by
 guarantee  but  not  having  a_  capital sivided  into  shares.

 (b)  and  (ec).  Do  not  arise.
 (ad)  The  administration  of  the  Board

 is  carried  on  by  the  Executive  Vice
 Chairman.  who  is  a  paid  employee  of
 the  Board,  under  the  guidance  of  an
 elected  Chairman  of  the  Board.  The
 Board  itself  functions  under  the
 directions  of  the  Central  Tea  Boards
 of  the  member  countries,  which  are
 the  Board’s  Governing  Bodies,

 Propucrs  oF  SMaLu  Scare  InoU'sTRI£ESs

 9954.  Shri  Balakrishnan:  Will  the
 Minister  of  Commerce  and  Industry  Le
 pleased  to  state.

 (a)  whether  Indian  goods  which  are
 manufactured  in  small  scale  industrlea
 are  exported  io  foreign  countries;

 (0)  whether  the  standard  of  gooda
 Manufactured  in  smal!  scale  Induatries

 ~in  India  jis  the  same  as  those  of  simi-
 lar  foreign  goods;

 (c)  whether  Government  have  taken
 stePs  to  standardize  the  quality  of  such
 goods  manufactured  in  India,  and

 {d)  if  so,  what  steps  were  taken  x:
 far?

 The  Mipister  of  Commerte  (Shri
 Karmarkar):  (a)  Yes,  Sir.

 (b)  Although  generally  spealcing, the  quallty  of  small-scale  goods  manu-
 factured  in  India  is  not  of  a  high standard;  in  some  cases  like  the  sports
 goods  industry  and  the  carpet  indus-
 try,  out  products  can  compare  fevour-

 ably  with  those  of  foreign  countries.
 (c)  Yes,  Sir.
 (d)  The  Government  of  India  have

 passed  the  Indian  Standards  Institu-
 tlon  (Certification  Mark)  Act  No.
 XXXVI  of  1952,  authorsing  the
 Indian  Standards  Institution  to  for
 Mulate  standard  specifications  of  goods manufactured.  The  Institution  have
 set  up  over  20  sectional  committees.
 which  are  at  present  engaged  in  ae
 velopment  of  standards  for  articles  of
 imvortance  to  cottage  and  small  scale
 industries;  24  Indian  standards  for
 such  articles  have  aiready  been  pub- Mshed  and  over  १00  sre  under  20754
 deration.

 Covonmity  Prosecrs  3x  U.P.
 *965,  Shri  Ketsiitsa  Chandra:  (a)  Will

 the  Miniater  of  Planaing  be  piessed  to
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 atate  tha  number  and  particulars  of
 the  Community  Projects  in  U.P?

 (b)  What  is  the  amount  that  {s  pro-
 posed  to  be  spent  on  each  of  tbese
 Projects?

 (९)  Are  any  estimates  prepared  for
 these  Projects  and  if  so,  will  a.  copy
 thereof  be  laid  on  the  Table  of  the
 House?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  The  infor-
 mation  will  be  found  in  paragraph  2
 of  the  Operational  Agreement  No.  8
 regarding  Community  Development
 Programme,  copies  of  which  were
 laid  on  the  Table  of  the  House  in
 answer  to  starred  question  No.  46l
 dated  4th  June.  952  in  the  liouse  of
 the  People,

 (0)  The  information  wil)  be  found
 on  pages  32  to  34  of  the_  pamphlet
 “Community  Projects—sa  Draft  Out-
 line’,  copies  of  which  have  been  cir-
 culated  to  the  Members  of  the  House.

 (c)  The  budget  proposals  which
 have  been  received  from  Uttar  Pra-
 desh  Government  regarding  these  pro-
 jects  are  incomplete  and  the  matter
 is  uncer  communication  with  that
 Government.

 IMPERIAL  PREFERENCE

 ¥955.  Shr]  Naaadaa:  Will  the  Mir:s-
 ter  of  COmmerce  and  Iadustry  be
 pleased  to  state:

 a)  whether  the  Government  of  the
 U.S.A.  asked  India  to  give  up  the  pre-
 ferentlal  treatment  that  is  oeing  nec-
 corded  to  imports  from  the  U,K.;

 (by)  if  so,  what  is  the  attitude  taken
 by  the  Indian  Government:  and

 (c)  whether  the  question  of  Imperial
 Preference  was  discussed  in  the  course
 of  discussions  leading  to  the  GATT
 (Generai  Agreement  on  Tariffs  and
 Trade)?

 The  Minister  of  Commerce  (Shel
 Karmarkarc):  (a)  No,  Sir.

 (b)  Does  not  arise.
 (c)  One  of  the  aims  of  GATT  is

 “the  substantial  reduction  of  tariffs
 and  other  bgrriera  to  ‘trade  and  the
 elimination  of  discriminatory  treat-
 ment  in  international  commerce”.
 Some  discussion  of  a  general  nature
 on  the  preferential  tarlf  treatment
 enjoyed  by  U.  K.  and  her  Colonies
 under  the  {ndo-U.K.  Trade  Agree-
 ment.  ‘1938,  took  place  during  the  ne-
 gotlatlons  jeading  to  the  Agreement referred  to.
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 On,  है: ... | उ  ह..: अ
 9957  Shri  Nanadas:  Will  the  Minb-

 state ter  of  Prefuctivn  be  picese
 (a)  whether  negotlationa  bave  been

 comelsted  with  the  Caltex  Ltd,  for
 setting  up  an  oil  refinery  in  Indla;

 (b)  if  so,  what  are  the  tarme  of  the
 agreement  reached;  and

 (eo)  if  not,  what  la  the  main  hitch
 in  the  arsengement  firmi'sed?

 Whe  Minister  of  Preduction  (Shzi  E,
 २),  Heddy):  (a)  No,  Sir.  ‘they’  are  ex-
 pected  to  be  started  shortly.

 {b)  Does  not  arlae
 (c)  There  haa  been  no  bitch.  The

 negotiations  are  e  to  com- mence  early  next  year,
 QUARTERS  Por  Starr  or  Dec!  SratTe

 ELecrrucity  Boarp
 A968.  Qhri  Eedba  Boman:  (a)  Will

 the  Minister  of  Urtigatien  avd  Power
 be  pleased  to  state  whetter  It  iz  a  fact
 that  the  bucget  estimates  of  the  Delbl
 State  Zlectricity  Board  for  1952-53
 videa  a  sum  of  Rs.  10,00,000  for  the
 purchase  of  Jand  and  building  of  staff
 quarters  for  Distribution  Branch  Stal?
 but  that  no  arrangement  has  been  made
 as  yet  to  purchase  the  land?

 (b)  If  so,  what  are  the  reasons  for
 the  delay  and  who  is  responsible  for  it?

 The  De  Afinixter  Ircigntion
 and  Power  (Shei  Hathi):  (a)  Yeo,  Sir

 (b)  The  Board  have  approached  the
 Government  of  India  for  a  loan  of
 Rs.  55  lakhs  for  the  construction  of
 poe

 The  matter  is  under  coasidera-
 tlon,
 INTERNATIONAL  IRRIGATSON  AND  POWER

 ScHEMES
 °959,  Shri  Tetkikar:  Will  the  Minls-

 ter  of  Urrigetica  and  Power  be  pleased to  atate
 (a)  whether  there  are  any  treaties  or

 agreements  with  other  countrits  in
 connection  wilh  International  Ir:igetion
 and  power  schemes;  and

 (b)  If  80,  the  schemes  under  conal-
 deration?

 The  (Minister  Orrigstion
 aud  Power  (Shri  Hatbi)  a)  There
 arc  no  treaties  between  indig  and  any
 ottrer  country  in  connection  with
 ternational  Irrigation  and  ower
 schemes.  Tbere  however,  an  Inter-
 Dominion  Agreement  between  India
 and  Pakistrrn  dated  4{h  May,  1948,
 regarding  tbe  cupply,  for  the  tme
 being,  to  some  fztan  cannia  of
 waters  from  rivers  in  India.  There
 304  P.SD.
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 da  aiso  a  provisional  arrangement  bet-
 ween  Punjab  (I)  and  Punjab  (P)
 Ma  pode

 ng  the  supply  of  power  %o  tbe
 from  the  indi  dro-Etectric

 (b)  Does  not  arise.
 CugaP  Hadio  Rectivevc  3298

 °960,  Shri  P.
 annie  {

 Will  the
 Minister  of  tnformatian  Groadcast
 tng  be  pleased  to  state

 (a)  whether  Government  have  ony
 scheme  for  makiog  available  tc  the
 average  man  radio  recelving  sets  at  a
 cheap  price;

 (b)  .If  Uhe  anawer  to  part  (a)  above
 be  in  the  efi  mative,  what  progross  bas
 been  made  in  the  matter  and  when
 the  cheep  sets  may  be  expected;  and

 (c)  whether  Government  have  ex-
 plored  the  possibilities  of  introducing
 the  “Wired  Broadcasting  Scheme"  in
 small  towns  in  return  for  license  fee,
 and  whether  tbis  Scheme  has  a!ready
 been  Introduced  in  any  States  and  if
 so,  in  wbicb?

 The  Mfinister  of  tafurmatian  and
 Broadcasting  ¢  Gnekar):  (a)  and
 (b)  Government  have  no  separate
 scheme  for  making  cbeap  raldo  sets
 available;  All  India  Radio  has  how-
 ever  made  available  testing  facilities
 and  given  technical  advice  to  radio
 soanufacturera  with  a  view  to  en-
 courage  tbe  production  of  cbeap  sets.

 (c)  T'he  question  of  wired  broad
 casting  was  examined  some  time  ago but  tha,  system  was  not  conasldered
 faasible.

 TExTILE  RESERVED  FOR  Hanp  Loon
 PRopuctiIoNn

 °96L,  Shri  8.  V.  Memaswamy:  (a)
 Will  the  Minister  of  Commerce

 4
 eased  to  refer  t  the

 reply to  parts  (<b)  and  tc)  of  my  starre
 nueation  No.  7864  dated  the  l6th  July
 952  regarding  mill  and  bandloom  cloth
 290  state  what  are  tbe  items  of  textiles
 alrendy  reserved  for  production  exclu-
 sively  by  the  handlooma?

 (b)  What  action  bas  been  taken  on
 such  representations’

 The  Minister  of  Commerce  aad  In-
 dustry  (Shri  Arishnemachari)
 (a)  A  list  of  fabrics  reserved  for  tbe
 bandiloom  industry  Ia  placed  on  the
 Table  e  House.  [See  Appendix V,  annexure  No,  44]

 b)  This  Is  explained  in  the  Press
 Note  dated  25tb  November,  1952,  a
 copy  of  which  js  laid  on  the  Table  of
 the  House.  (See  Appendix  V,  an-
 pexure  No,  45).



 a  00  3  Written  Answers

 Oriya  Teachers  ih  Hmakup  aNp
 Buria  SCKOOLA

 "902,  Shri  Rg  N.  8.  Deo:  Will  the
 Minister  of  Irrigation  and  Pawer  be
 pleased  to  state:

 (a)  whether  Government  Are  aware
 that  on  account  of  the  want  of  suffi-
 clent  number  of  Oriya  teachers  at
 Hirakud  and  Burla  High  Schoola,  the
 Orlya  Officers  and  employees  posted there  And  it  difficult  to  have  their
 children  taught  properly;

 (b)  whether  it  Is  a  fact  that  there
 la  no  provision  for  teaching  the  students
 of  all  classes  of  the  High  Schools  in
 Oriya  medium;  and

 (c)  the  name  of  the  University  to
 which  these  schools  are  affiliated?

 The  Depaty  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  No,  Sir.

 (b)  There  is  provision  for  teaching
 the  students  of  all  classes  of  the  High
 Schooi  in  Orlya  medium.

 (c)  Utkal  University.
 Buiornics  i  Higaxup  AND  BURLA
 9963,  Shri  Garangedhar  Das:  W!]  the

 Minister  of  Irrigation  and  Power  be
 pleased  to  state:

 (a)  the  percentage  of  buildings  in
 Birakud  and  Burla  wbicb  were  found
 leaking  this  year  during  the  rainy
 season  and  the  total  cost  of  such
 buildings;

 (b)  the  action  taken  agalnst  the  con-
 tractors  concerned;  and

 (c)  the  ateps  taken  by  Government
 to  construct  better  bulidings  in  future?

 The  uty  Minlater  of  Icrigation
 and  Fone  (Shri  Hathi):  (a)—
 Hirakud

 l%  per  cent.
 Burla

 8  per  cent.  Ra.  841,000/-
 (b)  Wherever  the  leakage  was  due

 to  the  fault  of  contractors,  it  la  belng
 rectified  at  their  cost.

 (c)  In  the  more  important  build-
 ings  recently  constructed  tbe  roofs
 have  been  covered  by  _brickballast
 and  lime  concrete  instead  of  earth.
 No  other  steps  are  considered  neces-
 sary.

 AmMaravaTr  Coeawunrry  PRotecr
 BRE

 "964,  Shri  K.  G.  Deshmukh:  (a)  will
 the  Minlater  of  be  pleased  to
 state  the  number  of  Government  Of-
 cers  who  are  working  in  the  Com-
 munity  Project  area  at  Amravati
 Centre  in  Madhya  Pradeah,  for  the
 development  of  the  proposed  area?

 (b)  What  are  the  designations  of  the

 Rs,  68,000/-
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 aald  officers  with  their  raspective number?
 (c)  What  la  the  progress  of  work

 made  at  this  centre  uplill  now?
 The  Depoty'  Minister  of  Irrigation

 apd  Power  (Shri  Hath!):  (a)  50.
 (b)  A_  statement  ls

 pieced
 on  the

 Tabie  of  the  House.  (See  Appendix
 V,  annexure  No.  48).

 (c)  Survey  of  the  project  area  has
 been  completed  and  budget  estimates
 have  been  prepared  and  submitted  to
 the  Government  of  India.  In  addi-
 tion  to  this,  some  work  baa_  been
 done  by  way  of  distribution  of  ferti-
 llsers,  inoculation  of  cattle  agalast  1
 derpest,  constructlon  of  soakage  pits,
 improvement  of  wells  and  of  means
 af  communication  and  opening  of  two
 key  village  centres.

 Tea  Parces
 °965.  Shri  K.  P..Tripathi:  (a)  Will

 the  Minister  of  Commeree  and  Indastry be  pleased  to  state  what  are  the  inter-
 nal  prices  of  tea  jn  wholesale  and
 retail]  markets  in  India?

 {b)  How  do  they  compare  with  Grose
 Prevailing  before  the  present  fall  in
 prices?

 (c)  Has  there  been  an  Increase  in
 the  profit  margin  of  the  tea  traders  and
 if  so,  what?

 (d)  ts  internal  tea  selling  at  below
 cost  price?

 fe)  Are  Government  considering  the
 fixation  of  hi

 pice
 wholesale  price  for

 internal  tea,  view  of  thehigh  retail
 Prices  to  give  relief  to  tea-growera?

 {f)  What  other  steps  have  been
 taken  in  this  regard?

 The  Commerce  (Shri
 Karmarkar):  (a)  The  average  whole-
 sale  and  retail  prices  per  Ib.  of  tea
 at  present  are:

 Wholesale  Retail
 Rs,  a.p.  Rs.  a.p.

 Darjeeling  3  2  0  200
 to

 272  0
 Assem  oi0  ०  7  80०0

 to
 २००

 Doours  ०  raIE  r  40
 to

 t  20  0
 (b)  The  corresponding  figures  for

 January  952  are:

 Whoteagle  Retal
 Rea.  9.  Rea,  9.  Reap.

 Darjeeling  2  2  3  2  8  O03  {
 °

 Asam.  §  30  2  4  Otoz  ०
 Doceras  3  t  ३3  £32  ००2३  ०  ०
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 (c)  Information  48  under  collection.
 Some  reductions  have  been  made  in
 the  retail  prices  of  packeted  teas  of  the
 lower  Q@rades.  Full  information  in
 Min

 regard  is,  however,  under  collec-
 n.
 (d)  According  to  the  Report  of  the

 Official  Team  deputed  to  inquire  into
 the  tea  industry,  the  level  of  Auction
 prices  bas  not  been  sufficlent  to  meet
 the

 Production
 costs  of  many  average- ™m  e8tates  and  smaller  gardens.

 (९)  and  (f).  No,  Sir.  But,  the
 question  of  Ziving  relief  to  the  tea
 growers  in  all  possible  directions  Is
 now  engaging  the  attention  of  the
 Government  of  Indjia.

 Macimsr  Toous  Factory
 *967.  Shr]  Thimmaiah:  Will  the

 Minister  of  Prodaetion  be  pleased  to
 state:

 (a)  whether  there  is  any  Managing
 Committee  or  Board  for  the  Machine
 Tools  Bactory  0  be  started  at
 Bangalore  ;  and

 (b)  if  so,  the  functions  of  the  Catay
 mittee  or  Roard?

 The  Minister  of  Production  (Shri
 KK.  C.  Reddy):  (a)  No.

 (b)  Does  not  arise.
 Coal  Deposits  पत्र  80७४७  72860  758७

 ०969,  Serdar  A.  8.  Salxai:  Will  the
 Minister  of  Produetfon  be  pleased  to
 state  in  how  many  parta

 aa
 a

 Pradesh  easily  workabie  coal  d
 have  been  found?

 f  Prodaction  (Shri
 K.  0.  Geddy):  Thick  and  fairly  easily
 workable  seams  are  found  in  the
 Korba  Coalfeld.  in  Bilaspur  District
 and  in  the  Gid  Korea  State,  now
 merged  with  Madhya  Pradesh,

 Byatt  Jorge  (Exrorr)
 °969.  Shri  K.  Subrahmanyam:  (a)

 Will  the  Minister  of  Commeree  and
 I  be  pieased  to  stste  whether
 Government  have  made  any  Iinquirles about  the  feaslbility  of  exporting  Bimll
 jute  to  other  countries,  ss  the  Calcutta
 Jute  millers  are  not  purchasing  this
 variety?

 (0)  Ia  it  a  fact  that  before  the  export
 of  jute  from  thia  country  was  banned.
 there  was  a  large  market  for  the
 commodity  abroad?

 (c)  Have  Government  received  any
 representations  from  the  jute-growera
 of  Srikakulam  and  Vbakihapatnam
 Districts  in  this  connection?

 (d)  Have  the  Madras  Government.
 made  any  suggestions  to  the  Centre  in
 respect  of  marketing  Bimil  jute  and  if
 so,  what  are  they?
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 (e)  Ia  it  a  fact  that  large  scale
 uggiing  of

 gue
 from  East  Bevgal  is

 hittlog  the  ju  wers  of  India  hard?
 (tf)  Are  there  any  proposala  for

 improving  the  QUality  of  jute  grown  in
 India,  especialy  in  the  above  two
 districts?

 The  Minister  of  Commerce  and  fa-
 पीच  (Shri  7.  T.  Krishnamachas)):
 (a)  No,  According  to  information
 available  with  Government,  aubstan-
 tlal  quantities  of  Blmli  jute  were
 purchased  by  Millis  in  the  past  and
 the  purchase  of  the  current  year’s
 crop  would  also  shortly  commence.

 (b)  Yes.  ,But  it.cannot  be  said  that
 the  market  avaliable  was  a  large  one.

 (c),  (d)  and  (f).  The  hon.  Member's
 attention  is  invited  to  the  answer
 given  on  the  3rd  December  952  by the  Minister  of  Food  and  Agriculture
 to  parts  (a),  (b)  and  (c)  of  Stsrred
 aussticn

 No.  906  by  Shri  Rajagopala
 ao.
 (९)  Government  have  no_  apecific

 information  on  this  point.

 POWER  FOR  JUTE  MILES  FROM  DAMODAR
 VALLEY

 °970.  Shri  N.  B  Chowdhary:  Will
 the  Minister  of  Irrigation  and  Power  be
 pleased  to  state:

 (a)  whether  Government  have  cons!-
 dered  the  posalblllty of  su pelzing

 bower to  tbe  jute  ns  rou  Catcutta
 from  the  Damiodar  Valley  Power
 Stations  ;

 (b),  if  so,  when  the  supply  is  likely
 to  be  atarted;  and

 (c)  what  would  be  the  maximum
 ouantity  en  o  he  supolted
 curing

 the  period  of  the  Five  Year
 an
 The  Deputy  Minister  Irrigetion

 aud  Power  (Shri  Hathi):  (a)  Yes,  Sir
 The  matter  {s  under  the  considera:

 tlon  of  the  Government  of  West  Ben-
 gal  and  the  D.  ए.  ८

 (b)  and  (c).  The  information  has
 been  called  for  from  the  D.V.C.  and
 willl  be  laid  on  the  Table  of  the  House
 as  soon  as  received.
 AGREEMENT  YOR  SETTING  UP  on

 RrvinzRizs
 36  Shri  Nanadas:  (a)  Wiill  the

 Minister  be  pleased  to @radortion
 lay  on  the  Table  of  the  House  a  cooy
 of  the  agreements  entered  into  with  the
 Burmeh  Shell  Company  and  Stenclard
 Vacuum  Oit  Company  for  the  setting
 up  of  of!  refineries  in  Indla?
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 (b)  Were  negotiatfone  carried  on  with
 thase  firings  for  the  toanufacture  of
 synthetic  petrol?

 (९)  If  the  anawer  to  part  (b)  above
 be  in  the  affirmative,  what  Govetn-
 ment  to  give  up  the  plans  for  synthetle
 petro!  manufacture  and  accept  tbe
 foreig  fisms’  offer  for  setting  up
 oil  refinerles?

 The  Minister  of  Prodnetion  (Shri
 K  C,  Weddy):  (a)  Certain  beada  of
 agreement  have  been  reached  between
 the  olf  companies  mentioned  and  the
 Government  of  India  by  the  exchange
 of  letters.  Discuasioos  are  proceed-
 ing  with  a  third  ol]  company,  the
 Caltex  Limited,  for  the  eatabliahment
 of  a  third  refinery.  It  would,  there-
 fore,  be  undesirable  at  tims  stage  to
 give  avy  details  on  the  heada  of  agfae-
 ment  reached.  The  attention  of  the

 hon.  Member  is,  bowever,  invited.  to
 the  Presa  Notes  issued  on  30th  Nov-
 ember  95]  and  l5th  December  ‘1981.

 (b)  No.  Sir.

 (c)  The  question  of  manufacture  of
 synthetic  petrol  wes  not  considared
 in  the  context  of  these  discussions,
 The  proposal  for  the  manufacture  of
 synthetic  petro]  Ja  sti!  under  the  con-
 sideration  of  GOverament,

 Export  oF  CoaL  To  JAPAN
 347,  Shri  N.  P.  Slada:  (a)  Will  the

 Minister  of  PredactiOn
 posed

 to
 state  how  many  tone  of  coal  e  been
 teal

 to  Japan  in  1950,  95l  and
 952?

 fb)  What  varietiaa  of  coal  were
 exbocted

 and  what  was  the  price  per n

 (c)  Is  there  any  contact  betwaco
 the  Government  of  India  and  that  of
 Japan  in  respect  of  the  supply  of  coal?

 Th  taister  of  Poettucticon  (S3rf
 K.  C.  Reddy:  (a)—

 Year  Tons
 950  er  96,681.

 1  543,219
 952  (upto  September)  890,680,

 (b)  Both  coking  and  non-coking
 coals  comprising  selected  grades  A
 and  B  were  exported.  The  ex.
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 port  prices  F.O.B.  Calcutta  have  been
 as  foRows:

 I*IO-53  T-3-52 to  to  From
 उना 2-51  3T-3-$2  -4°99$4

 Ra.  p.  Re.a.  p  Ra.  a.  P
 SelectedA  3810-0  ‘310-0  35-I0-0

 Cokin  {  Se  poetps  I0-0  33-I0-0  100

 Non-  fSelected  A  3f-33-0  32.130  33-9-0
 Coking  |  Selected  8  (30-13-00  31-13-0.  329-0

 The  approxhnate  average  price  for
 export  to  Japan  prior  to  28th  Febru-
 ary  95]  was  Ra.  30/7/-  per  ton
 F.O.B.  Calcutta.  During  the  period
 from  26th  February  95]  to  30th  Sep-
 tember  95i,  the  average  F.O.B.  Cal-
 cutta  price  for  Japan  was  Ros.  ALiT/=
 per  top.

 (९)  There  is  no  formal  coatract.
 Proouction  m  Graims  CoLLierres

 Shri  N.  P.  Sinke:  (a)  Will  the
 of  Produetion  be  pleased  to

 state  the  total  quantity  of  all  varieties
 of  coal  produced  by  the  Indian  Govera-
 ment  Railway  Collieries,  Giridih
 (Bihar)  during  each  of  the  years  1948,
 ‘1949,  950  and  95l?

 (b)  Are  the  Collierles  running  at  a

 oe
 and  if  80,  to  what  extent  annual-

 y
 (०)  Is  the  toss  due  to  a  fall  in  output aad  if  so,  do  Governraent  propose  to

 develop  mines  ३७  Jat  Khuti  Hilla  with
 a  view  to  increasing  the  output?

 (40  Are  there  other  workable  res
 in,  these  Co
 coal  with  leas  than  30  per  cent.  of  a
 content?

 (a)  What:  ह... .  sre  contemplated  by Govetamant  to  effect  economies
 expepees  f)  order  to  level  down  the
 annual  jJoasea?

 The  MMister  of  Crodacdion  (Shri
 है;  ९.  @edity:  (a)—

 04748  4,868,000  tons
 1008-40"  4:45,983,  tons
 94050  3,73,960  tons
 1950-5],  3.26,097  tooa

 95l~52  3,09,004  tons
 (b)  Yes,  the  losses  were  as  fol-

 iowa:
 94849  Be.  29,28,956
 19-60  Ra.  40,097,666
 ‘1980-51  i  Bs.  47,74,183,
 1951-52  re  ४8,  48,78,983

 es  capable  of  yieldi:
 ng
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 (c)  The  loes  fs  due  to  fall  in  output,
 higher  tub  rates.  low  output  per  man
 sbift,  surplus  labour  and  difficult  min-
 ing  cond  ote  Arrangements  have
 already  been  made  to  start  coal  pro-
 duction  from  the  noa<cking  coa)  Bba-
 dua  seam  of  Jat  Khuti  H!I).

 (a)  Yes;  Uoper  Kurbsrbaree  seam
 with  a  reverve  of  about  2  milllon  tons
 of  coking  coal,  selected  A  Grade.

 (e)  The  following  steps  hava  been
 ar  are  being  taken  to  reduce  the  los
 Bes!

 (3)  Recruitment  of  labour  and  staff
 has  been:  practically  stopped  fo
 the  last  3  or  4  years.

 (dil)  Ay
 is  proposed  to  discharge  eur-

 bour  and  staff  ich  cost
 at  present  more  than  Rs.  13
 lakhs  annually.

 (ili)  Consumption  of  colliery  stores
 8

 per  |
 strictly  controfsd  en

 ip  restricted.
 Civ)  Alt  other  working  exPenses  are

 being  strictly  controlled.
 (v)  Increased  output  from  Bhadua

 Sel.  B—non-~<coking  coal  is  Pro-

 Mica  Exports  70  CZECROSIOVARIA
 awn  Us  8  छ

 349,  Shri.N.  P.  8७0७७  :  (a)  Will  the
 inister  of  Gomamerces  b ry

 Pleased  to  state  the  tota)  Quantity  of
 mica  exoorted  to  Czechoslovakia  and
 Soviet  Rusela  in  the  calender  years
 1949,  4980  and  l95t?

 (b)  Has  Brazil  Mica  been
 fnto  India  during  the.  above  threo  years
 and,  if  60.  bow  much  in  cach  of  the
 sald  years?

 The  Minister  of  Commerce  (Shri
 vy  (a)  Exports  to  Czechor

 slovakia:

 Year  Toas
 7

 i980  4
 95i  3

 There  were  no  exports  %o  Soviet
 Ruaala:  during.  these  years.

 (b)  No.  Sie
 RBCORGSENDATIONS  OF  COrrAge  lwDU

 TRIES  BOARD
 356.  Shri  3@uttah  Gowda:  Will  the

 Minister  of  Commerce  2n@  Industry  be
 pleased  to  atate  the  recommeni:lations
 of  tlie  Pourth  Méeting  of  the  Cottare
 Induatriea  Board  held  on  l7th  March.
 952  and  the  steos  taken  to  implement
 the  same?
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 The  Wlatster  ef  Commerce  (Shri
 Karmarkar):  A  stateroent  is  laid  on
 the  Table  of  the  House.  [See  Appen-
 dix  V,  annexure  No.  47.]

 CEwreray  Sita:  Boarp

 35l,  Shri  Madiah  Gowda:  Wi})  the
 Minister  of  Commeree  and  lutustry  be
 pleased  to  lay  on  the  Table  of  the  House
 the  programme  of  work  of  the  Central
 Sik  Board  for  the  year  1052-53,  and
 also  [t¢  budget

 The  Misiste  Commerce  anf  ln-
 dustry  (Shri  हम  T.  @rishnamachari)
 The  Central  Slik  Board  was  last  re-
 coastituted  on  the  9th  April  1952  This
 Board  held  its  first  meeting  at  New
 Delh!  on  the  22nd  September,  1982.
 Since  then  two  meetings  of  the  Tecbni-
 cal  Development  Committee  and  one
 meeting  of  the  Standing  Committee  of
 the  Board  have  been  held  wherein  im-
 ertant  decisions  regarding  the  06४९०

 opment  of  the  sericultuze  industry
 were  taken.  Grants-in-aid  amounting to  Ra.  -1,60,390/-  against  various  seri-
 cultural  development  schemes  of  the
 State  Governments  were  sanctioned.  A
 further  grant-in-aid  of  Rs.  1.00.000/-
 for  the  establlebment  of  Sericuitura)
 Research  Stations  in  Mysore,  Madras.
 West  Bengal  and  Aasam  was  also  sanc-
 tloned.  Besides  watcbing  the  various
 development  schemes  for  which  grants
 are  given  to  the  various  State  Govern-
 ments,  the  Board  bas  under  considera-
 tion  a  programme  of  work  during  ‘1952+
 53.  A  etatement  "A”  is  placed  on  the
 Table  of  the  House  giving  detalis  of
 tbis  programme.

 During  the  financia)  year  1952-53,
 the  Central  Siik  Board  has  been  given a  grant  of  Rs.  4,50,000  by  the  Central
 Government  and  the  Board  propose  to
 spend  Rs.  4,7i,699/-  (Including  carry
 over  of  Rs.  21,699/-  from  last  year)
 fn  the  manner  indicated  in  ataternent
 ‘B’  placed  on  the  Table  of  the  House.
 [For  statements  ‘A’  and  ‘B’  See  Appen-
 dix  V.  annexure  No,  48)

 Mecspary  ann  Toots  lwrortep
 yrom  U.  K,

 @andit  Moniahwer  Datt  Upa-
 d@iyay:  (a)  Will  the  Mbilstcer  o
 Commerce  and  leased  to
 state  what  is  the  amount  and  valustion
 of  machinery  and  tools  imported  from
 the  U.K,  in  the  year  19527

 (b)  What  kind  of  macbines  have
 bem  fen  ported  and  how  many  of  then
 pave.  ;

 Teached  their  destinations  in
 India

 (c)  How  many  of  such  machines  are
 or  startiag  pew  and  how

 many  are  for  replacunents?



 le@  Written  Answers

 (a)  What  are  the  cumber  and
 valuation  of  vehicles  !mported  from

 the  U  K.  In  799  and  952  and  for  what
 States?

 The  Mintster“of  Commerce  (Shri
 Garmarkar):  (a)  and  (b)  A  state-
 ment  is  laid  on  the  Table  of  the  Huuse.
 [See  Appendix  V,  annexure  No.  49)

 (c)  Government  have  no  informa-
 0.
 (9)  Presuming  that  the  reference  js

 to  motor  vehicles,  a  statement  is  laid
 on  the  Table  of  the  House.  (See  Ap-
 pendix  V,  annexure  No.  50.)

 Piy-woop  2078  TrA-CHEGTS
 353.  Shri  Beli  Ram  Das:  (a)  Wil)

 the  Mialster  of  Commeree  and  In-
 dustry  he  pleased  to  state  what
 quantity  of  ply-wood  was  imported
 into  India  in  the  Years  ‘1950,  95]  and
 952  up-to-date  for  tea-chests?

 (४)  What  percentage  of  the  im-
 ported  piy-wood  was  used  in  Assam
 for  tea-chests?

 (c)  Is  it  under  the  contemplation
 of  Government  to  stert  a  Ply-wood
 factory  in  Assam

 The  Minister  of  Commerce  and  In-

 amd
 (Shel  T.  T,  @riahnamachaei):

 aj—

 Year  Quantity  Value
 (No.  of  sets)  (Rs)

 1949-50  Not  recorded  1,30,19,830
 950-5l  Not  recorded  50,94,050
 ‘1951-52  2,582,062  ‘1,42,80.476°

 Five  months
 April  to
 August,  952  431,027  27,80,312

 (b)  Government  have  no  tnforma-
 thon.

 (c)  No,  Sir.
 AmanicaN  ENGINEER  ENGAGED  On

 BaAKRA-NANGAL  PROJECT
 334.  Sbri  हू,  Subcalmenyam:  (8)

 Will  the  Minister  of  Irrigation  aad
 Power  he  pleased  to  state  whether
 it  ja  a  fact  that  the  American  en-
 sineerlng  expert,  engaged  on  the
 Bbakra-Nangai  Project,  has  resigned?

 (b)  If  the  answer  to  part  (a)'
 above  he  in  the  affirmative.  what  are
 the  reasons  for  tbe  same?

 (c)  Have  Government  pald  any
 compensation  to  him  in  lieu  o?  the
 uncompleted  term  of  the  contract?

 (a)  Is  it  proposed  to  replace  him
 by  another  foreign  expert?

 (e)  Is  the  work  on
 pose

 ‘oject  ad-
 versely  effected  by  his  on?
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 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathl):  (a)  No,  Sir.

 (०)  to  (e).  Do  not  arise.

 ATl-MALARIAL  MEASURES  IN  HrRaKUD
 (EXPENSBS)

 855.  Shr]  ९,  Subba  Rago:  Wil)  the
 Minister  of  Irrigation  and  Power  be
 Pleased  to  state  whether  It  is  a  fact
 that  ithe  per  capita  expenditure  on
 antiemalarial  measures  in  Hlrakud
 and  Burla  is  Rs.  4/-  per  annum?

 The  De  Minister  of  Grigatien
 and  Power  (Shri  Hathi):  Expenditure on  anti-malarlal  measures  depends
 more  on  the  area  of  pools  and  stagnant water  treated  than  on  population.  On
 poPulation  basis,  the  expenditure  on
 the  Hlrakud  Dam  Project  works  out  to
 about  Rs.  3/-/-  per  head  per  annum.
 ANTI-MALARIAL  MEASURES  IN  Heuxup

 353.  Shri  P.  Sobba  Eso:  Will  the
 Minister  of  and  Power  be
 pleased  to  state:

 (a)  what  anti-malarial  measures
 are  being  tak  by  the  Anti-
 malarial  Officer  in  the  Hlrakud  Pro-
 ject  areas;  and

 (0)  the  total  amount  spent  Dar
 annum  by  the  anti-malarial  office  on
 account  of  (i)  pay  of  staft;  Tif}  medi-
 cines,  and  (ill)  other  anti-malarial
 measures?

 The  Deputy  Ministe  Irrigation
 and  Power  (Shri  Hathl):  (a)  (i)  Anti-
 malarial  measures  in  the  forma
 of  survey  and  antl-larval  and  anti-
 aduit  control  by  means  of  spraying DDT  and  oiling  the  various  water  col-
 lections  in  Hlrakud,  Burla,  Chipla  and
 Baragarh  colonies  of  the  Hirakud  Dam

 roject  are  being  conducted  by  the
 Anti-malaria  Officer.

 (ii)  Prophylactic  measures.  distribu-
 tlon  of  Paiudrine  ls  adopted  in  small
 isolated  and  distant  places  where  the
 anti-adult  and  anti-larval  measures  are
 not  undertaken.
 (0)  During  954-52.—

 (i)  Pay  of  staff:  Rs.  20,885,
 di)  Medicines:  Rs  126,218,

 (ill)  Other  anti-malarial  -neaaures
 a  as  ee  establishment:

 Qurr  Novices  oN  VILLAGES  mv  Hinakup
 ProsecT  AREA

 357.  Shri  Rg  N.  8,  Deo:  Will  the
 Minlater  of  and  Power  hs
 pleased  to  atate:

 (a)  whether
 February,  ‘1952,  notices  were

 it  Ig  8  fact  that  In
 issued
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 to  thirty-edgbt  villagea  in  the  Hira-
 kud  Project  area  to  quit  thelr  iands
 870  houses  hefore  the  next  rainy
 season;  and

 (b)  whether  it  is  a  fact  that  in  the
 case  of  most  villages  in  respect  of
 which  such  notices  were  issued,  no
 compensation  bad  b¢€en  agseased  and
 fixed?

 The  Depaty  Minister  of  Irrigation
 aod  Power  (Shri  Hathl):  (a)  ६700  (४)
 Precise  information  has  been  asked
 for  from  the  Orrlsa  Government  ana
 will  be  placed  on  the  Table  of  the
 House,

 AGAaR-\AGAR  Factories
 358  Sact  Gmngannzs:  Will  the  Mints

 ter  of  Commerce  ond  industry  be
 pleased  to  state

 (a)  whether  there  are
 factories  in  India;

 (b)  if  so,  their  number;
 (c)  whether  any  plant  was  ever

 Inatalled  at  Rayagada  (Orissa)  to
 manufacture  Agar-akar;  and

 (9)  if  so,  what  happened  to  that
 plant?

 The  Minister  of  Commerce  sod  Ino-
 dustry  (Shei  T,  T.  Kriahnamuchari)
 (a)  to  (d)  There  is  only  one  factory
 in  India,  nemely,  M/s.  Jeypore  Sugar
 Co.  at  Rayagada  in  Orissa,  producing
 Agar-agar.  The  factory  ia-closed  at
 present  for  want  of  power  and  expects
 to  resume  production  this  month.
 ANNUaL  BupoeT  FoR  A  CoMMUNITY

 PROJECT
 399.  Shri  K.  C.  Godhfa:  Will  the

 Minister  of  Ptannimg  be  pleased  to
 state  the  annual  budget  of  one  Com-
 munity  Project  area  under  rey)  a  vil-
 lage  unit,  (i!)  a  mandi  unit,  and  (iH)
 a  development  block?

 The  Deputy  Minister  of  (rrigstion
 and  Power  (Shri  Hathi):  (i)  Rs,  5,833/-
 (Average).

 (Ul)  Rs.  78,789/~  (Average).
 (ill)  Rs.  7,22,300/-  (Average).

 EXPORT  aND  IR{PORT  OF  FILMS
 366.  Shri  N.  8,  Chowdiwsey:  Will

 tbe  Minister  of  Commerce  snd  Io-
 dustry  be  pleased  to  state:

 (a)  the  countries  to  which  Indian
 films  bave  been  exported  during  the
 petiod  from  January  950  to  Octo-
 ber,  ‘1952  and  their  number;  and

 (0)  the  countries  from  whblicb  films
 have  been  imported  into  India?

 The  Minister  of  Commerce  (Shri
 Eacmarks?):  (a)  Information  required
 la  not  available  as  clnematographb  films
 are  not  separately  apecified  in  the
 forelgn  export  trade  returns  of  India.

 Agar-agar
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 (b)
 ponte

 are  mainly  from  the
 United  gdom,  Belgium,  Canada  and
 the  United  States  of  America.

 ७7८७  Factories  iY  HYDERABAD
 ‘361  Shrt  H.  G.  Vaishaav:  (a)  Will

 the  Minister  of  Commeece  in
 dustry  be  pleased  to  state  bow  many
 match  factories  there  are  in  Hydera-
 bad  State?

 (b)  At  what
 situated  and  whether  al!
 are  working?

 ee
 What  48  their  productive  capa-

 places  are  they
 of  them

 The  Minister  of  Cammeree  and
 Industry  (Shei  T,  T.  Krishoamaehar!):
 (a)  Twelve,  so  far  aa  our  information
 Goes.

 (b)  A  statement  is  laid  on  the  Table
 of  the  House.  (See  Appendix  V,  an-
 nexure  No.  ‘51.

 (c)  About  9,000  cases  of  50  grossa
 boxes  of  60  sticks  each  per  annum.

 America®  EXPIRTS  <XMPLOYED  ON
 Biarra  Daw

 362,  Shri  Purnoose:  (a)  Will
 he

 Pleased  to  state  what  is  the  total
 number  of  American  po  far
 employed  on  Bbakra  Dam  separately
 for  construction  and  _  deslgna  and
 bow  madY  more  are  required  to  be
 employed  every  year  till  completlon?

 (b)  what  is  the  total  number  of
 American  experts  required  till  com-
 pletion  of  Bbakra  Dam?

 (c)  What  ia  the  maximum  =  and
 minimun  pay  of  the  present American  incumbents,  90000  inclualve

 ‘and  exclusive  of  Indian  Income  Tex?
 (d)  What  la  the  total  annual  expen-

 diture  on  the  pay  and  allowances  of
 these  experts,  separately,  inclusive
 and  exclusive  of  Indian  Income  Tax?

 (e)  What  0७  the  budgeted  exdendl-
 ture  on  their  travel]  from  U.S.A.  to
 India  and  back  Including  their  faml-
 lies  and  personal  effects?
 oe  (f)  What  le  and  will  be  the  ex-
 penditure  on  their  other  farilitise  on
 the  project  auch  as  rent  free  accom-
 modation,  and  conveyance,  etc.?

 (B)  Whas  additional  facliltles
 other  than  tbose  provided  in_  the
 agreement  have  given  to  them
 and  at  what  cost  to  Government?

 (b)  What  was  the  number
 American  Experts  ociginally  antic’ Ef pated  to  be  employed  originally  and
 the  number  now  anticipated?
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 The  De  Min  tele  Ierigsivton
 asd  Power  (Shri  Hathi):  (a)  to  (h).
 A  list  of  the  American  Experts  60  far,
 engaged  in  connection  with  the  cons-
 truction  of  the  Bhakra-Nangal  Project
 giving  their  designation  periods  of  con-
 tract  and  other  terms  of  employment
 fs  lald  on  the  Table  of  the  House  [See
 Appendix  V,  annexure  No.  52.)

 Information  on  the  other  points  Is
 being  collected  from  the  Government
 of  Punjab  and  wil)  be  jaid  on  the  Ta-
 ble  of  the  House  as  8000  as  possible.

 Siix-worst  5६603  (JMPORT)
 363.  Shrt  Madiah  Gowda:  Will  the

 Minister  of  Commeree  and  Indnairy
 be  pleased  to  atate:

 (a)  the  quantity  of  silk-worm  seeds
 imported  from  _  foreign  countries
 during  the  yeara  ‘1950-61  and  1951-52
 and  the  cost  thereof;  and

 (b)  whetber  any  arrangement  is
 made  by  the  Central  Silk  Board  to

 parchase
 the  aame  In  a  lump  and  to

 Istribute  it  to  various  States?
 Mioister  of  Commerce  aad  In-

 dustry  (Shri  T,  T.  Erisbaamockari)
 a)  2950-5:  18,520,  ozs,  plus
 30  layin

 g
 (one  laying  is  the  group

 of  eggs  laid  by  one  sllk-moth)
 195152  40  028

 Information  regarding  cost  of  the
 silk-worm  seeds  ja  not  available.

 (b)  No,  Sir.

 DispLacep  PERSONS  TRAINED  IN  ARTs
 AnD  CRAeTS

 36%.  Shri  Joabi:  (a)  Will  the
 Minister  of  Reha  ४00  be  pleased
 to  state  how  many  displaced  persons
 were  trained  In  different  arts  and
 crafta  in  the  year  i952  at  different
 training  centres  started  by  Govern-
 raent  in  the  country?

 (hb)  How  many  of  them  received
 loans  from  Government  to  pursue  the
 crafta  they  were  trained  in?

 (c)  What  is  the  amount  of  loan
 7  90(९0

 for  the  above  purpose  in  this
 year

 uty  Minister  of  Behablllta-
 (Shri  J.  E  le)  (a)  B

 res  for  the  year  952  are  not  >  eadfls ly available  but  the  total  number  of  dis-
 Bere

 eraons  trained  upto  the  end  of
 ptember,  952  was  over  62,000,
 (b)  and  (८).

 vot  available.
 The  information  is
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 insezction  oF  ुषलच्च्ा, ड  Mnzs
 $65.  Shei  N.  L.  Jogi:  (a)  WU  the

 Minister  of  Commerce  and  Indastry
 be  pleased  to  state  whether  any  Ina-
 ection  tours  were  undertaken  by  the
 officers  of  the  Union  ent  in
 the  Industries  Department  in  the  year
 3952  for  purposes  of  in  Ing  the
 Management  and  working  of  the  tex»
 tile  milla  in  the  country?

 (0)  If  ४0,  who  were  the  officers  who
 undertook  such  tours  and  which  were
 the  places  they  visited?

 (c)  Do  Government  pro  to
 place  relevant  portions  of  Geir  Te
 Porta  on  the  Tabie  of  the  se?

 Witaister  of  Commerce  and  fn-
 dostry  (Shri  T.  T.  Kriehaamachas)
 (a)  to  (c).  There  are  segional  offi-
 cers  who  are  vested  with  jucsdictlon
 over  particular  areas  and  _  regtilarly
 tour  in  that  area.  The  Textlle  ‘Com-
 ‘missioner  and  his  Deputy  also  under-
 take  Inspection  ‘tours.  A  report  of  the
 tour  progtammea  of  the  several  officers
 bags  been  called  for  and  would  be  plac-
 ed  on  the  Table  of  the  House  in  due
 course

 Corres

 306,  Shri  Miadiab  Gewda:  Will  the
 Minister  of  Oamureres  Gedustry
 be  pleased  to  state

 (a)  the  quantity  of  coffee  that  is
 generally  required  for  interns]  con-
 sumption;

 (b)  the
 gun

 of  coffee  that  is  pro-
 duced  in  ls

 Ay
 “Indla  and  the  es-

 ‘timated  quantity  that  may  be  pro-
 duced  In  ‘1952-53;

 (e)  the  Quantity  -emported  ennually
 for  the  last  five  years;  and

 (d)  the  price  of  Plantation  A  and
 Arabica  cherry,  per  owt,  In  pool  auc-
 tion,  fram  the  month  of  March,  1982,
 till  now,  each  motith?

 Toe  Minw&ter  of  Comomarve  (Shri
 @armartexr):  (a)  About  6.600  tons
 during  recent  years,

 (bd)  ‘1951-52  20,864  tons.
 952.53  2i,000  tans

 (estimated)
 (c)  1047-48  3  tons

 1848-49  हे  3,4l7)  «७
 949.80  B84  +
 ‘1950-51  300  oo»
 1981-62,  2200)  ५»
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 @-  x@ANEMEN?  roR  JancuNa
 Month  Pio  A  Ards  368.  Dr.  Bam  Sobhag  Singh:  (a)  Will

 Cherry  fide  the  Minister  or  Irrigation  and
 be  pleased  to  state  whether  the

 Ra  Ra  proposal  for  constcucting  a  i9  mile
 embankment  to  prevent  the  Jamuna

 March  196/7/0  185/7/-  from  flooding  Ihi’s  low-lyii
 ng  areas Aprii  207/7f0  82/v/-  has  been  sanctioned  by  the  etn

 May
 88/1170  aror  tse  ar  ie  pean  is  the  construction

 २७००  958/0/0  222/8/-  work  likely  $0  start?
 duly  980/60  226/8/-  (c)  What  would  be  the  estimated
 August  200/12/0  236/14/-  expenditure?
 September  84  O/14/0  268  Noj-  The  Deputy  Minister  of  Irrigation
 October  206/6/0  250/9/-  aad  Power  (Shri  Hathi):  (a)  No,  Sir.
 Navomber  257/1/40  335/8/-  (b)  The  construction  work  can  start

 Woo.  (Exrort)
 387,  Dr.  Bum  Subdhag  Singh;  (a)  Will

 the  Minister  of  Cammeroe  and  Indus-
 try  be  pleased  to  state  whether  the
 total  quantity  of  woo!  exported  {n  the
 year  1951-52  shows  any  decrease  com-
 pared  to  the  export  figure  for  1050-51.
 and  if  so,  by  what  quantity?

 (b)  What  have  been  the  reasons  for
 the  decrease,  if  any,  in  wool  export?

 The  MAnister  of  Commerce  and  in-
 Austey  (Shri  Tr.  T.  wammacharl)
 (a)

 ¥ea.  The  decrease  is  by  7.076.441
 3

 (b)  The  mein  reasons  for  the  de
 crease  in  exports  during  95l-52  are
 the  general  trade  s!ump  which  affected
 the  woollen  textile  industry  abroad  »
 and  the  fall  in  demand  from  abroad.

 804  है

 only  after  the  scheme  ia  sanctioned.  It
 is  not  possible  to  indicate  any  definite
 date  at  this  stage.

 (c)  Rs,  ‘13,14,000.

 Inport  oF  FOREIGN  FiLMs
 369,  Shri  N.  8

 iy  lat  a
 (a)

 Will  the  Minister  of  Informatio:
 Broadcaatiag  be  pleased  to  state  how
 many  foreign  films  have  been  Im-
 ported  into  India  during’  the  year
 1951-52?

 (b)  What  Is  the  number  of  U.S.A
 ms  imported  during  1951-627,

 <c)  What  Is  the  number  of  US.S.R.
 %ms_  imported  during  the  aame
 period?

 The  Miniter  of  Commerce  (@hrl
 Garmarter):  (७)  to  statement

 da  laid  on  the  Table  of  the  House.  {See
 Appendix  V,  annexure  No.  58.)
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 HOUSE  OF  THE  PEOPLE

 Fridey,  Sth  December,  1952,

 The  House  met  at  a  Quarter  to  Eleven
 of  the  Clock.

 {Mn.  Derury-Sptaxer  in  the  Chair}

 QUESTIONS  AND  ANSWERS

 (See  Part  7)

 31-45  AM,
 LEAVE  OF  ABSENCE

 Mr.  Deputy-Speaker:
 form  hon.  Members  that  I  have  receiv-
 ed  the  following  etter  frum  Shri
 Kanayalal  Nanathai  Desai:

 T  have  to  in-

 “A3  Iam  not  well  I  have  not
 been  able  to  aitend  up  to  new  this
 session  of  Parliament  and  it  seems
 I  will  not  be  able  at  all  to  attend
 this  Session.  Hence  under  articte
 0l  of  the  Constitution  I  Leg
 appity  for  leave  from  aitending
 this  session.  I  have  to  request
 you  kiadily  to  get  it  sanctioned.”

 Is  it  the  pleasure  of  the  ticuse  that
 leave  be  granted  to  Shri  Nanayalal
 Nanabhai  Desai  to  be  absent  from  all
 the  meetings  during  this  session?

 Leave  was  granted.
 Mr.  Deputy-Speaker:  I  have  to  in-

 form  hon.  Members  that  another  hon.
 Member  has  asked  for  leave  of  abs-
 eace.  I  have  received  a  sommunica-
 tion  from  Shri  A.  K.  Gopalan  saying
 tbat  he  is  laid  up  and  indisposea  and
 that  he  may  be  granted  leave  of  abs-
 ence  for  this  session.  Is  it  the  plea-
 sure  of  the  House  to  grant  him  the
 leave?

 Leave  was  granted.

 Shri  G.  H.  Deshpasde  (Nasik-Cen-
 tral):  Where  is  the  hon.  Member  Shri

 or  :
 Gopalan  now?  In  India  or  out-

 e
 394  PSD

 J

 Mr.  Deputy-Soeaker:  The  hon.  Mem
 ber  is  too  late.  The  leave  has  been
 Sranted.  He  must  have  put  his  ques-
 tion  earlier,

 Shri  G.  H.  Deshpande:  But  at  least
 this  information  can  be  given.

 Mr.  Deputy-Speaker:  Not  now.

 Shri  Gidwani  (Thana)  rose—

 Mr.  Deputy-Speaker:  Js  there  any
 short  notice  question  today?  Has  the
 hon.  Member  received  intimation  that
 it  is  for  today?

 Shri  Gidwani:  I  have  got  it  in  my
 hands.  It  does  not  say  anything  apout
 the  date.  I  have  only  received  the  pink
 coloured  cop;  of  it.

 Mr.  Deputy-Speaker:  Has  it  been
 admitted?  I  shall  look  into  it.  After
 it  is  admitted.  it  will  come  up  per-
 haps  the  next  day.  I  have  not  got  it.
 I  shall  look  into  it.

 An  Hon,  Member:  I  do  not  think  it
 is  put  down  for  reply  ‘odaty.  Scime
 more  particulars  are  perhaps  wanted
 from  the  hon.  Member.

 Mr.  Deputy-Speaker:  The  hon.  Mem-
 ber  should  not  take  up  the  time  of  the
 House  in  this  way.

 MESSAGES  FROM  THE  COUNCIL
 OF  STATES

 Mr,  Deputy-Speaker:  The  Secretary
 will  now  read  messages  from.  the
 Council  of  States.

 Secretary:  Sir.  I  have  to  report  the
 following  two  messages  received  from
 the  Secretary  of  the  Council  of  States:

 qa)  “In  accordance  with  the  pro-
 visions  of  rule  25  7  the
 Rules  of  Procedure  and  Con-
 duct  of  Business  in  the  Coun-
 cil  of  States,  I  am  directed  to

 प्  ७७७७७
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 [Seoetary) *
 inform.  the  House  of  the  Pse-
 pie  that  the  Council
 at  its  sitting  held  on  lhe  3rd
 December.  1952  agreed  with-
 out  any  ameodment  to  the
 Farward  Contracts  (Regula-
 tion)  Bill.  ‘1952,  which  was
 passed  by  the  tlouse  of  the
 People  at  its  sitting  held  on
 the  24th  November,  i952.”

 (2)  “In  accordance  with  the  pro
 visions  of  rule  25  of  the
 Rules  of  Procedure  and  Con-
 duct  of  Business  in  the  (coun-
 cil  of  States.  I  am  directed  to
 inform  the  House  of  the  Peo-
 ple  that  the  Councit  of  States,
 at  its  sitting  held  on  the  3rd
 December.  1952.  agreed  with-
 nut  any  amendment  to  the
 Indian  Power  Alcohol  (Am-
 endment)  Biti.  1952.  which
 was  Passed  by  the  Heuse  of
 the  People  at  ite  sitting  held
 on  the  25th  November,  1952."

 PAPERS  LAID  ON  THE  TABLE

 NOTI2ICATIONS  ISSUED  UNDER  REQutsr-
 TIONING  AXD  ACQUISITION  OF  IMMOVABLE

 PROPERTY  ACT,  952

 The  Minister  of  Works.  Hensing  and
 Supply  ‘(Sardar  Swaran  Singh):  I  Beg
 to  lay  on  the  Tabite  a  copy  ‘f  each  of
 the  fotlowing  notifications  under  sub-
 section  (2)  of  Section  i7  of  the  Re-
 quisitiocning  and  Acquistion  of  Im-
 movable  Property  Act.  1952

 (i)  Notification  No.  9575-WII  52,
 dated  the  25th  November.  1932;  and

 (ii)  Notification  Nd.  »586-WII/52,
 dated  the  26th  November.  1952.
 [Placed  in  L’brarts;.  See  No.  P-84/52.3

 INDUSTRIAL  FINANCE  CORPORA-
 TION  (AMENPMENT)  BILL--concld.

 Mr.  Deputy-Speaker:  The  IHlouse
 wit!  now  proceed  with  the  further  con-
 sideration  of  the  Bill  Z7urther  to  amend
 the  Industrial  Finance  Corporation
 Act.  1948.

 Shri  Sarangadhar  Das  (Dhenkanal—
 West  Cuttack):  It  seems  the  hon.
 Minftster  Shri  Tyagi  has  not  yet  laid  ,
 on  the  Table  the  letter  he  had  receiv-
 ed  from  Lala  Shri  Ram.

 Mr.  Depaty-Speaker:
 will  do  so.

 Ghzi  s  s  More  (Sholapur):  Per-
 haps  he  wants  to  use  it  for  tbe  pur-
 pose  of  the  third  reading

 He  szid  he
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 ment)  Bill  ates

 The  Minister  of  @evenue  and  Ex-
 peaditure  (Shri-  Tyagi):  {i  is  a  long
 letter  If  it  is  the  intention  of  the
 hon.  Members  to  make  it  a  part  of
 the  proceedings,  then  I  feer  it  «i'l  be
 more  a‘sort  of  advertisement  of  those
 firms  than  otherwise.  I  warited.  ‘in
 fact.  to  avoid  both  the  advertisement
 of  the  firms  as  well  as  their  criticism
 and  therefore  I  read  the  most  rele
 vant  portions.  But  the  letter  is  here
 and  I  thought  that  instead  of  making
 it  a  part  of  the  proceedings  which-
 even  hon.  Members  want  to  see  it  will
 come  to  me  and  see  it.  हे

 Shri  S.  S.  More:  I  had  been  twice
 to  the  Parliament  Secretariat  office
 and  that  letter  was  not  inide  avail-
 able  to  me.

 Mr,  Depuaty-Speaker:  Unless  there
 is  any  portion  in  it  which  is  59  con-
 fidential.  the  hon.  Minister  tnay  kind-
 ly  lay  it  on  the  Table.  It  would  not
 be  printed  in  the  procecdings,  but  it
 will  be  kept  in  the  Library.

 I  here-
 {Placed  in

 Siri  Tyagi:  Very  well,  Sir.
 by  lay  it  on  the  Table.
 Library.  See  No.  P-86/52.}

 Clause  2]—(Amendment  of  section
 2  etc.)

 Mr.  Deputy-Speaker:  ‘he  linuse  has
 passed  clauses  2  to  20.  I  find  that  there
 arc  no  amendmenis  to  clause  21  The
 question  is

 “That  clause  2]  stand  part  of
 the  Bill.”

 The  motion  was  adopted.

 Clause  2]  was  udded  to  the  Bill.

 Clause  22.—(Insertion  of  new  sec-
 tion  832A.  etc.)

 Mr.  Deputs-Spcaker:  The  amend-
 ment.  of  Shri  Sivamurthi  Swami  wants
 to  omit  clause  22.  It  is  out  of  order.
 Anybody  else  wants  to  move  his  am-
 endment?

 Pandit  Munishwar  Datt  Cpadhyay:
 (Pratapgarh  Distt—E£ast):  I  want  to
 move  mine.  I  beg  to  move:

 In  page  7,  lines  47  to  49,  for  “stand-
 ing  in  the  reserve  fund  established
 under  sub-section  (l)  of  section  32  and
 the  special  reserve  fund”  substitute
 “so  credited”

 The  Deputy  Minister  of  Finance
 (Shri  M.  C.  Shah):  We  accept  it.

 Mr.  Deputy-Speaker:  Does  it  make
 any  difference  in  substance.  or  ia.  it
 merely  a  Question  of  language?
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 Pandit  Munishwar  Datt  Upadhyay:
 It'd»es  make  a  substantial  difference.

 Mr.  Deputy-Speaker:  The  hon.
 Minister  accepts  it.

 Pandit  Munishwar  Datt  Upadhyay:
 Still.  I  would  iike  to  make  a  few  sub>
 missions.

 The  object  of  this  amendment  is  to
 build  up  a  special  reservesfund.  The
 Industrial  Finance  Corporation  §  has
 been  created  with  the  sbject  of  help-
 ing  industries  generally  und  oig,  basic
 industries  in  particula.r.  We  have  in-
 cluded  shipping  also  as  one  uf  the  in-
 dustries  to  which  help  should  be  given
 by  this  Corporation.  This  inuustry  re-
 quires  a  very  large  capital  end  so  far,
 for  want  of  capital  it  has  been’  the
 close  preserve  of  forcigners.  If  at  al!,
 therefore.  we  mean  to  help  such  big  in-
 dustries.  it  is  necessary  to  have  a  spe-
 cial  reserve  fund.  In  this  Bill.  provi-
 sion  has  been  made  for  a  reserve  fund
 but  my  point  is  that  there  should  be
 a  special  reserve  fund.  ‘She  provision
 already  in  the  Bill  is  not  «..f!icient.  and
 we  must  separate  this  special  reserve
 fund  from  the  ordinary  reserve  fund.
 I  want  this  additioual  reserve  f{i.nd  to
 be  created.  so  that  in  time  cf  necd  it
 might  prove  useful.  We  hive  now  rais-
 ed  the  limit  of  the  loans  te  mcdividual
 concerns  fron  Rs.  30  lukios  to  Ro.  one
 crore.  In  view  of  the  inchision  of  big
 industries  to  which  loans  may  be  e#d-
 vaneed.  the  raising  of  this  limit  is
 perfesily  justified.  But  aleng  with  it  it
 is  very  essential  that  we  should  create
 a  special  reserve  fund.  But  I  do  not
 agree  with  the  amount  that  has  been
 fixed,  That  amount  is  too  small  anda
 higher  amount  should  heve  bven  fix-
 ed.  But  there  is  one  redeeming  feature
 and  tat  is  that  we  have  now  gut  the
 borrowing  power—we  can  borrow
 against  securitics.  Up  till  now  we
 could  not  borrow  against  securities;
 we  had  ‘o  sell  the  securities.  At  times
 this  could  not  be  done.  Now  we  can
 borrow  up  to  a  limit  of  Ks.  28  crores
 against  bonds  and  debentures.  which
 is  five  time.  the  paid  up  capital.  There
 is  a!l  the  more  reason  why  the  arount
 of  the  Special  Reserve  Fund  shoutd  be
 increased,

 We  have  all  along  been  very  anxious
 to  Anance  our  industries.  But  during
 the  debates  in  our  excitement  over  the
 demand  of  list  of  loanees.  we  ignored
 a  most  important  aspect  of  the  Bill,
 and  there  was  not  murh_  discussion
 over  it.  When  the  names  of  certain
 firms  to  which  loans  were  granted
 were  given.  there  wa3  ro  criticism  on
 the  merit  of  the  loans.  But  there  was
 a  good  geal  of  excitement  over  it  and
 consequently  we  ignored  certain  im-
 Portant  provisions  of  the  measure.

 ment)  Bill

 Among  them  the  building  up  of  a  Spe
 cial  Reserve  Fund  is  a  great  neceasity
 for  the  Corporation.

 The  other  point  I  wish  to  make  {a
 that  we  cannot  build  up  the
 Reser¢ée  Fund  easily  unless  we  divert
 the  guaranteed  dividend  ७  the  Re-
 serve  Bank  and  also  of  the  Govera-
 ment  shares  to  it.  Unless  we  do  it  we
 cannot  speedily  create  the  Special  Re-
 serve  Fund.  That  is  why  I  have  sug
 gested  that  the  guaranteed  dividend
 and  also  of  the  Government  invest-
 ment  in  the  Corporation  should  be
 directed  to  the  making  up  of  the  Spe-
 cial  Reserve  Fund.  By  pzssing  the
 proviso  to  clause  13  yesterday  we  have
 undertaken  the  responsibility  of  unli-
 mited  guarantee  for  loans.  In  Gur  ane
 xiety  to  hav:  funds  for  helping  tsese
 industries  we  have  undertaken  a  heaw¥
 responsibility.  Otherwise  there  cannot
 be  any  jusification  for  it.

 Mr.  Deputy-Speaker:
 moved:

 ’  Amendment

 In  page  7.  lines  47  to  49,  fur  “stand-
 ing  in  the  reserve  fund  established  un-
 der  sub-section  a)  of  section  32  and
 the  special  reserve  fund”  substitute
 “so  credited”.

 Shri  Kasliwal  (Kotah-Jbalawar):
 Clause  22  proposes  to  create  a  new
 section,  32-A  regarding  a  Special  Re-
 serve  Fund  The  hon.  Minister  has  not
 told  the  House  anything  about  the  ne-
 cessity  of  tr:e  Special  Reserve  Fund,  as
 far  as  I  could  gather.

 Secondly,  up  till  now  Government
 have  paid  about  Rs.  26  lakhs  for  the
 guarantee  of  interest  to  the  sharehol-
 ders.  Government  have  also  received
 certain  money  as  their  share  cf  Lro-
 fits  or  interest.  All  this  is  going  to

 be  piaced  in  a  Special  Reserve  Fund
 with  the  result  that  Government  will
 be  paying  all  the  time  and  will  not  be
 receiving  any  money.  I  would  like  to
 know  the  necessity  for  the  creation  of
 a  Special  Reserve  Fund  and  why  all
 this  money  will  not  go  to  the  general
 revenues  of  the.  Central  <;overnment.

 2  Noon.  *
 Shri  M.  C.  Shah:  I  have  aiready

 stated  the  absolute  necessity  of  a  Spe-
 cial  Reserve  Fund  in  the  course  of  my
 speech,  Government  had  given  Rs.  five
 crores  for  the  Reserve  Fund  to  the
 Reserve  Bank.  Now  we  are  going  to
 have  bigger  funds  at  our  disposa).  It
 is  always  better  for  the  »rporation
 to  have  its  financial  vosition  streng
 thened  by  a  Special  Reserve  Fund.  It
 has  also  been  provided  that  the  Spe-
 cial  Reserve  Fund  will  not  be  touch
 ed  by  any  shareholder.  Nobody  will
 have  any  right  in  it

 excep
 t  the  Govern-

 ment  and  the  Reserve  Bank  of  India



 3669  Industrial  Finance

 Ghri  x  x  aso  (Diamond  Harbour):
 On  a  point  of  clarification.  Will  the
 Special  Reserve  Fund  be  tuken  into
 eccount  in  calculating  the  borrowing
 power  of  the  Corporation.  Will  these
 Rs.  50  takhs  be  counted  towards  the
 borrowing  power  of  the  Corporation?

 Shri  M.  C.  Shah:  It  does  add  to  the
 qredit  of  the  Corporation.

 Mr.  Depnty-Speaker:  The  question

 In  page  7,  lines  47  to  49.  for  “stand-
 ing  in  the  reserve  fund  established  un-
 der  subsection  1)  of  section  32  and
 the  special  reserve  fund”  substitute
 “so  credited”.

 The  motion  was  adopted.

 Pica
 Deputy-Speaker:  The  question

 ‘That  clause  22.  as  amended,
 stand  part  of  the  Bill.”

 Th2  motion  was  adopted.

 Clause  22,  as  amended.  was  :cided  to
 the  Bill.

 Clause  23  was  added  to  the  Bill.

 Clanse  24.—(Amendment  of  section
 34  etc.)

 Shri  M.  com  Shah:  I  beg  to  move:

 In  page  8.  line  35.  after  “section  5”

 Peal
 “or  sub-section  (2)  of  section

 I.

 Dr.  M.  M.  Das  (Burclwan—Reserv-
 ed-—-Sch.  Castes):  I  beg  to  move:

 In  page  8.  line  38,  omit  “under  sub-
 section  6)",

 -
 According  to  the  original  Act.  the

 accounts  of  the  Corporation  were  au-
 dited  dy  two  private  audit  firms  ap-
 pointed  by  the  Central  (:cvernment
 and  the  Auditor-General  of  india  had
 wothing  to  do  with  the  audit  of  the  ac-
 counts  of  this  Corporation.  This  matter
 came  before  the  Public  Accounts  Com-
 mittee  on  more  than  one  occasion  and
 the  Committee  came  to  a  unanimous
 @Gecision  about  this  matter.  Its  decision
 was  that  in  corporations  like  this
 where  huge  sums  of  public  mcney  are
 invested,  the  Auditor-General  of  India
 should  be  associated  with  the  arcounts
 and  audit.  The  Auditor-General
 himself  approved  this  decision  of  the
 Public  Accounts  Committee.  The  Gov-
 emment  was  informed  about  this  de-
 cision  of  the  Public  Accounts  Commit-
 tee.  Now  in  this  amending  Bill,  to
 comply  with  the  decision  of  the  Public
 Accounts  Committee,  the  Auditor-
 General  has  been  associated  with  the
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 audit
 of  the  accounts  of  the  Corpore-

 tion.

 But  the  manner  in  which  the  Au-
 ditor-General  has  been  associated  is
 not  very  satisfactory.  Provision  has
 been  made  in  the  amending  Biil  for
 the  appointment  of  two  «auditors,  one
 to  be  elected  by  the  shareholders  of
 this  Corporation  other  than  the  Re-
 serve  Bank  and  the  Central  Govern-
 ment.  and  the  other  auditor  to  be  a
 pointed  by  the  Central  Government  fn

 Consultation
 with  the  Auditor-Gene-

 ral.

 Now.  the  whole  financial  responsibl-
 lity  of  this  Corporation  lies  upon  the
 shoulders  of  the  Central  Government.
 No  doubt  there  are  shareholders  such
 as  the  scheduled  banks.  the  insurance
 companies.  the  investment  trusts.  and
 the  State  co-operative  banks:  but  they
 are  shareholders  witho::t  any  risk.
 Every  pie  that  has  been  contributed
 by  these  shareholders  is  guaranteed
 by  the  Central  Government.  Not  only
 the  repayment  of  the  principal  has.
 been  guaranteed.  but  its  interest  and
 in  some  cases  the  incidental  charges
 also  have  been  guaranteed.

 Considering  this  cent.  per  cent.  finan-
 cial  responsibility  of  the  Central  Gov-
 ernment.  I  submit  it  would  have  been
 more  desirable  to  have  the  accounts  of
 this  Corporztion  audiied  by  the  Au-
 ditor-Gen.ral  of  lucia.  ‘This  was  ne-
 cessary  not  only  to  irispirc  public  cone
 fidence  but  also  to  avcicdl  unnecessary
 criticism.  But.  technicatly  speaking,
 as  this  Corporation  has  got  some  non-
 official  sharehold-rs.  the  whole  =  res-
 Ponsibility  cf  audit  could  not  be  given
 in  the  hands  of  the  Auditor-General.

 Even  then  the  provisions  in  respect
 of  audit  that  have  been  made  in  this
 Bill  are  ccfcctive.  Partismentary  con-
 trol  over  the  expenditure  of  Governe
 ment  is  not  complete  unless  and  i:ntil
 the  audit  report  is  placed  before  the
 Houses  of  Parliament  and  en  cpportu-
 nity  is  given  to  Parliament  for  exami-
 nation  of  those  reports  and  their  fur-
 ther  recommendation.  So  far  as  the
 present  provisions  in  this  Bill  about
 audit  are  concerned.  no  vepportunity  is
 given  to  Parliament  for  examination
 and  report  by  their  committee  except
 in  some  special  circumstances.  My
 amendment  proposes  that  every  audit
 report  of  the  accounts  of  this  Corpora-
 tion  should  be  laid  before  both  Houses

 of  Parliament  for  their  examination
 and  recommendation.

 Shri  M.  C.  Shah:  I  accept  that
 amendment.
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 Shri  N.  Somana  (Coorg):  I  the.ught
 Mr.  Guha’s  amendment  was  also  going
 to  be  accepted  by  Government.  Mr.
 Guha  wanted  to  move  the  cieletion  of
 the  reference  tu  sub-section  (6)  so
 that  all  the  audit  reports,  that  is  even
 the  reports  under  other  sections,  may
 be  submitted  tu  Government.

 Dr.  M.  M.  Das:  My  2mendment  is
 the  same  thing.

 Mr.  Deputy-Speaker:  I  have  not  got
 any  amendment  in  the  name  _  of
 Mr.  Guha.  ror  is  he  here.  ‘herefore
 I  will  only  put  those  amendments
 which  have  been  mcved.

 The  gue-tion  is:

 In  pase  8.  line  33,  after  “section  5”
 insert  “or  sub-section  (2)  vt  section
 2)",

 The  motion  was  adopted.

 '
 Mr.  Deputy-Speaker:  ‘the  question

 5;

 In  page  8  line  8.  omit  “under  sub-
 section  (6)"’.

 Thé  motion  was  adopted.

 Mr.  Deputy-Speaker:  I  am  afraid
 the  Chair  is  put’  in  an  embarrassing
 position.  At  least  the  hon.  Members
 who  move  the  amendments  must  say
 ‘Aye’;  of  course  the  others  who  sup-
 port  it  must  also  say  ‘Aye’.  Whether
 it  comes  from  the  Government  or  the
 other  side.  if  sufficient  woices  are  not
 there  I  will  immediately  rule  it  out.  I
 cannot  merely  take  things  for  granted.

 The  question  is:

 “That  clause  24,  as  amendeci,
 stand  part  of  the  Bil!.”

 The  motion  was  adopted.
 Clause  24,  as  amended,  was  added  to

 the  Bill.

 Clause  25.—  (Amendment  of  section
 3  etc.)

 Shri  T.  K.  Chaudhuri  (Berhampore):
 I  bez  to  move:

 In  page  8,  line  44.  after  ‘“‘substituted”
 insert  “and  the  following  shall  be  ad-
 ded  at  the  end:

 ‘tokether  with  the  names  uf  the
 concecns  to  which  tke  Corporation
 has  granted  loans  and  of  the  con-
 cerns  whose  loans  have  been  gua-
 ranteed  by  the  Corporation  or  in
 whose  favour  it  has  entered  into
 under-writing  agreements  as  well
 as  the  names  of  members  of  the
 Board  of  Directors  of  all  such
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 concerns  including  the  Directors
 nominated  by  the  Corporation  if
 any,  and  the  amount  of  loan  gran-
 ted  to  each  one  of  these  concerns,

 the  amount  of  loans  guaranteed
 and  the  extent  of  under-writing
 agreements  if  any  wita  such  con-
 cerns’.”

 Mr.  Deputy-Speaker:  Is  it  in  order?

 Shri  T.  K.  Chaudhuri:  That  is  for
 you  to  judge,  Sir.

 Mr.  Deputy-Speaker:  Let  us  see  the
 original  wording.  What  dces_  the
 Minister  say?  f{s  it  not  beyond  the
 scope  of  the  Bill?

 Shri  Tyagi:  I  think  it  is  out  of  ore
 der,  S

 Mr.  Deputy  Speaker  Then  why
 should  the  hon  Minister  wait  till  I
 suggest?  I  shal}  see  whether  I  can
 make  this  relevant  as  far  as  possible.
 Section  35  of  the  Act  deals  with  re-
 turns  In  this  clause  they  say  that
 in  subsection  (3),  for  the  word  “two
 the  word  “three”  sha!}  be  substituted;
 that  is  three  months  instead  of  two
 months.

 Shri  S.  S.  More:  No,  Sir.  This  re
 lates  to  part  (i)  of  clause  235.

 Shri  K.  K.  Basu:  it  relates  to  sub
 section  (2)  of  section  35  of  the  parent
 Act  where  Government  propose  some
 further  amendment.

 Shri  M.  C.  Shah:  Instead  of  “classi-
 fication  we  have  said  “statement
 showing  the  classification”.  It  is  rathex,
 more  clarifying.  That  js  all

 Shri  हू,  हू,  Basu:  But  you  have  to
 define  what  is  classification,

 Shri  M.  C.  Shah:  A  statement  show-
 ing  the  classification.

 Mr.  Depnty-Speaker:  am  afraid
 this  is  out  of  order  absolutely  Ro
 amendment  has  been  moved  except
 the  statement  of  classification.  It  is

 only  a  grammatical  one.  There  is  po
 substance.  Hon.  Members  will  kindly
 bear  this  in  mind.  It  is  not  merely  a
 rule.  It  is  a  rule  of  procedure  which
 is  consistent  with  the  progress  of  alk
 such  amending  Bills.  The  amending
 Biil  lays  importance  on  a  particular
 portion,  In  that  particular  portion  mat-
 ters  of  substance  or  a  matter  of  form
 are  sought  to  be  interfered  with.  Even
 though  a  particular  section  is  untcuch-

 ed  indirectly  it  has  got  ssonsequences
 elsewhere  on  account  of  which  tbe
 other  amendments  are  necessitated
 They  will  arise  even  though  the  (कर
 ernment  or  the  sponsor  of  the  Bit
 might  have  overlooked  it.  Thia.  ig  qa
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 Mr.  Deputy-Speaker]
 matter  of  form.  Therefore  there  is

 re
 intention  to  amend  =  sub-section

 ).
 Ghri  K.  K.Basa:  The  classification

 is  there.  We  want  to  deline  what
 should  be  included  in  the  classifica-
 tion.  We  feel  it  is  not  given  to  the

 ublic.  The  Government  us  a  share-
 older  of  the  particular  concern  is,

 under  the  ordinary  law,  entitled  to
 know  the  details.

 Mr,  Deputy-Speaker:  I  agree.  There
 is  no  doubt  about  that.  The  intention
 of  the  hon.  Member  is  very  clear.
 Tuat  is  not  my  point.  All  that  lam
 submitting  is  that  so  far  as  the  classi-
 fication  in  gencral  is  concerned.  what
 exactly  is  put  into.  what  irc  the  items
 thst  have  been  brought  in.  ath  the  ad-
 ditional  infermation  has  to  be  given.
 It  does  not  formn  part  cf  che  original
 Bill.  Nor  is  it  intended  to  say  “if  they
 gave  on'y  one  category  cf  names  of
 persons.  you  can  add”.  I]t  merclv  <ays.

 8  statement  of  the  c'axsification”.
 Nothing  nore  than  that.  If  the  word
 “classificatior:”

 Sbri  M.  C.  Shah:  This  wets.  Sir,  in
 the  Select  Committee  Report  on  the
 State  Finance  Corporation.  They  have
 &rcorporated  this  clause  there.  So
 we  have  taken  that  Select  Com-
 miittee's  suggestion.  We  have  agreed

 Shri  S.  S.  More:  I  want  to  know
 whether  they  have  any  objection.  any
 inherent  objection  to  seeking  that
 sort  of  information.  They  can  very
 well  accept.  As  a  matter  of  fact  Mr.
 Shah  and  Mr.  Tyagi  have  been  very
 ean  in  admitting  the  ‘hecretica?
 superintendence  of  this  House  in  all
 these  matters.  What  is  theoretically
 admitted  is  not  practical.  They  can
 acceot  it.  Sir.  It  is  much  in  the  in-
 terests  of  the  Government  and  the
 public.

 Shri  Tyzgi:  It  is  not  relevant.
 How  can  [  introduce  it  in  the  Bill.

 Mr.  Deputy.  Speaker:  [  am  sorry
 this  is  beyond  the  5८७०९  of  the  Bill.
 Any  other  suggestions?

 Sbri  M.  C.  Shah:  Instead  of  two
 months,  we  say  three  months.

 Shri  KE.  K.  Basu:  Can  -ve  discuss
 this  amendment?

 Mr,  Depzty-Sveaker:
 clause  may  be  discussed.

 this

 Gbri  v.  है,  Chaodhari:  The  orixi-
 mal]  Act  orovides  that  there  sheu'd  he
 ‘a  classificstion  in  the  farm  renuiret
 by  the  Reserve  Bank  and  the  Govern-
 ment  but  we  do  not  find  in  the  report
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 that  has  been  handed  over  to  us  any
 consistent  or  sy:tematic  form  of  clas-
 sification.  I  have  here  in  my  hands
 the  first  and  the  fourth  reports.  in
 the  first  report  we  find  two  <lossifica-
 tions.  province-wise  and  amount-wise.
 in  the  fourth  report  there  is  one  cias-
 sification  of  ieans  ond  acvances  sanc=
 tioned  industry-wise  and  State-wire.
 So,  we  would  like  to  know  from  the
 hon.  Ministers  what  is  the  exact  form
 of  classiAcation.  This  is  very  imoor-
 tant  because  these  classifications  are
 to  be  put  in  the  report  which  will  be
 presenteci  tu  the  Paritament.  The  in-
 formation  that  we  obtain  from  these
 classifications  should  be  as  complete
 as  possib’e  but  so  far  these  annual  re-
 ports  ay  not  ssem  to  have  followed
 any  consistent  line  of  action  in  this
 matter  at:  l  i  want  to  know  from.  tne
 hon.  Ministers  what  has  Leen  the
 exact  form  in  which  they  have  asked
 the  Corporation..

 Shri  Tyagi:  Atl  sorts  of  informa-
 tion.  practically  every  information  is
 asked  for  from  the  Corporation.
 Every  information  is  suppltecd  to  the
 Government  The  fact  that  |  was  not
 able  tn  je’  before  the  House  one  tn-
 formation  clees  mot  mean  that  the  Gov-
 ernment  fas  nit  got  that  infurmation
 in.  their  ono.sessinn  The  very  fact
 that  according  to  the  prescribect  stat’
 ment  they  37९  required  to  submit  in-
 formation  within  a  period  shows  that
 whatever  thg  Government  or  the  Re-
 serve  Banx  prescribes.  that  very  in-
 formation  will  have  to  be  provided.
 Therefore  the  margin  is  crouch  Any
 tyo>  of  information  can  b>  vrescril-.
 ed  avd  whatever  the  Government  oz
 the  Reserve  Bank  asks  for  js  avail-
 able.  There  need  not  be  80५  fear  of
 their  keeping  anything  from  the  Gov-
 ernment  or  the  Reserve  Bank.

 Shri  T.  हू,  Chandhuri:  That  is  not
 my  point.  Here.  the  original  Act
 provides  that  the  Central  Govern-
 ment  or  the  Reserve  Bank  may  re-
 quire  a  classlfication  of  its  loans  and
 investments  and  of  loans  guaranteed
 by  it  and  under-writing  agreements
 entered  into  by  it.  This  is  in  sub-sec-
 tion  (2)  of  section  35  of  the  orieina!
 Act.  I  want  to  know  what  is  the  exact
 form  of  classification  that  the  Govern-
 ment  or  the  Reserve  Bank  has  reouir-
 ed  the  Industrial  Finance  Corooration
 to  submit  to  them  because  I  find  from
 the  next  sub-section  that  these  state-
 ments  have  to  be  laid  before  the
 Parliament.  Here  it  is  not  a  questiom
 of  Government  keeping  back  anything.
 Government  is  required  under  the
 statute  tn  olace  theco  statements  be-
 fore  the  Houses  of  Parliament.  In  the
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 reports  we  do  not  find  that  any  consis-
 tent  line  has  been  followed  by  the
 Government  or  by  the  Reserve  Bank
 so  far.

 Shri  M.  C.  Shah:  My  colleague  has
 already  replied  and  I  may  just  say
 there  are  regulations  to  be  framed  un-
 der  the  Industrial  Finance  Corpora-
 tion  Act  and  certain  regulations  have
 already  been  framed.  in  those  regu-
 lations  there  is  Schedule  D  which
 shows  all  that  information  about  clas-
 aification:.  It  is  a  big  one.  The  hon.
 Member  may  just  look  into  that.  At
 the  same  time  we  have  stated  that.
 if  mecvssary.  all  these  suggcstions  will
 be  considered  and  if  any  addition  or
 alteration  is  to  be  made,  it  will  be
 made.

 Mr.  Deputy-Speaker:  Is  there  any
 provision  for  getting  the  names  of  the
 Corporations  ts  whom  loans  are  grant-
 ed?

 Shri  M.  C.  Shah:  That  cannot  be
 in  the  Reauation.  It  comes  within
 the  jowers  of  the  Government.  There
 is  a  prescribed  form  in  the  Regula-
 tions.

 Mr.  Deputy-Speaker.  In  the  pres-
 cribed  form?

 Shri  W  C  Shah:  The  form  is  there
 in  the  Regulations.

 Mr.  Deputy-Speaker:  Does’  the
 form  ¢ontain  any  provision  for  any
 classificati:n  or  sub-heading  where
 the  nams«s  of  the  Corporations’  to
 wbom  loans  are  granted,  are  noted?

 Shri  M.  C.  Shah:  That  is  not  there,
 because  at  is  published.

 Mr.  Deputy-Speaker:  It  is  to  be
 furnished  to  the  Government?

 Shri  M.  C.  Shah:  Yes,  Sir.

 Mr.  Deputy-Speaker:  It  is  not  to
 be  placed  on  the  Table  of  the  House?

 Shri  M.  C.  Shah:  No.

 Mr.  Deputy-Speaker:  All  that  the
 bon.  Member  wants  is  that  in  this
 regard  Government  should  get  in-
 formation  regarding  the  loans  instead
 of  having  to  ask  the  Corporation  from
 time  to  time  ad  hoc  to  give  such  _in-
 formation.  and  that  it  must  be  in  the
 prescribed  form.  and  that  regularly
 and  as  a  matter  of  course,  the  names
 of  these  persons  who  have  borrowed
 must  come.  to  the  Government.

 Shri  M.  C.  Shah:  We  do  get  that.

 Mr.  Deputy-Speaker:  But,  it  is  not:
 in  the  prescribed  form.

 Corporation  (Amen@  3856
 ment)  Bilt

 Shri  M.  C.  Shah:
 the  prescribed  form.

 Shri  8.  S.  More:  Why  not?

 Mr.  Depaly-Speaker:  After  all,  the
 form  is  prescribed  by  the  Central
 Government  aad  the  Reserve  Bank.
 Whatever  is  there,  is  there.  We  get

 au
 the  information.  We  get  the  names

 also.

 Shri  Jhunjhuewaia  ¢Bhagalpur  Cen-
 trai):  If  we  require  any  particular
 information,  for  a  particular  purpose,
 can  turther  headings  requiring  fur-
 ther  information  be  added?

 It  cannot  be  in

 Shri  Tyagi:  It  is  a  question  as  to
 whether  Government  has  it  or  not.
 I  thought  the  proper  question  germane
 for  the  discussion  just  now  was  whe-
 ther  the  Act  gives  power  to  the  Go-
 vernment  or  not.  The  Act  does  give

 the  powers.  Solong  as  the  Act  gives
 the  power,  Parliament  may  be  satisfi-
 ea.  It  is  a  question  of  what  informa-
 tion  Government  may  choose  to  have.
 We  may  ask  for  an;  other  informa-
 tion.  At  any  time.  we  can  change
 the  schedule.  After  all.  the  House
 has  given  power  to  the  Government,
 to  frame  Regulations.  The  auestion
 is  .wwhefher  this  Duwer  chould  vest
 with  the  Government  or  not.

 Shri  S.  S.  More:  We  do  accept  that
 the  nower  of  control  by  seeking  in-
 forination  should  vest  with  the  Gow
 ernment.  Our  anxiety  is  whether  the
 Government  is  exercising  that  power,
 by  keeping  all  the  material  at  the  dis-
 posal  of  Parliament.  to  exertise  the
 necessary  Vigilance.  That  is  the  point.
 Therefore.  the  Government  has  not
 discharged  its  resvonsibility  to  the
 present  House.  That  is  our  conten-
 tion.

 Shri  Tyagi:  It  is  really  surprising.
 I  do  not  know  what  is  there  that  the
 House  does  not  really  possess.  I  have
 told  you  so  many  times.  that  every
 loan  that  is  granted  is  granted  after
 informally  the  Minister  is  consulted
 We  are  a'ways  in  passession  of  full
 facts.  Why  should  we  add  it  ine  the
 prescribed  form.  when  we  already
 have  that  information,  as  regards  the
 names  of  the  loanees.  I  havesaidthe
 responsibility  is  mine  that  I  am  not
 placing  it  on  the  Table  of  the  House.
 I  have  taken  that  responsibility  on
 myself  repeatedly,  Sir.  It  is  not  as

 i
 I  am  ignorant  of  what  is  happen-

 ng.

 Mr.  Deputy-Speaker:  The  amend-
 ment  only  seeks  72  rmvose  an  obliga
 tion  that  the  names  of  those  persons
 should  also  be  inciuded.  But,  there
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 {Mr.  Deputy-Speaker]
 is  no  cbiigation  under  the  original
 Act  for  the  names  to  be  submitted  to
 the  House.  it  is  only  a  question  of
 furnishing  to  the  Guvernment,  Tbe
 hon.  Minister  has  said  that  alt  the  in-
 formation  is  available  with  the  Gov-
 ernment.  and  not  that’  they  are  not
 available  with  the  Government.
 Therefore.  it  is  another  thing  to  say
 tha;  the  House  must  have  the  right
 to  ask  the  Government.

 Pandit  Thaker  Das  Bhargava  (Gur-
 gaon):  With  your’  permission,  Sir,
 may  I  submit,  it  is  quite  true.  as  you
 have  been  pleased  to  observe.  so  far
 as  the  original  Act  is  concerned.  this
 amendment  is  beyond  the  scope  of
 the  Act.  At  the  same  time,  the  rules
 of  procedure  are  oniy  meant  for  one
 purpose.  that.is,  to  achieve  the  ob-
 ject  in  view.  So  far  as  the  previous
 names  of  loanees  are  concerned.  Gov-
 ermment  have  taken  the  position  that
 as  the  hon.  Finance  Minister  is  not
 here,  they  are  not  in  a  position  to
 give  the  names.  I  Cal  appreciate
 that.  So  far  as  the  future  policy  is
 concerned.  Government  have  not  said
 that  in  the  future  they  will  not  pub-
 lish  the  names.  If  the  Government
 accepts  that  and  the  House  wants  it,
 the  rules  of  procedure  can  be  waived.
 What  is  the  diffsculty?  The  House
 wants  it.  Hon.  Minister  has  no  objec-
 tion.  Why  do  not  they  agree  to  this
 amendment  being  §  accepted  even  if
 it  is  beyond  the  scope?  There  is  no
 rule  that  even  if  the  House  agrees
 and  the  hon.  Ministers  agree,  the
 scope  or  the  province  cannot  be  widen-
 ed.  The  hon.  Mr.  Tyagi  has  been
 quite  anxious  and  the  hon.  Mr.  Shah
 has  been  quite  anxious  to  give  this
 information  to  the  House.  Only  the
 hon.  Finance  Minister’s  absence  has

 —
 in  the  way.  We  all  appreciate

 at.

 Ghri  Tyasi:  Not  only  that.  This
 has  to  be  examined.  It  is  not  that
 I  have  agreed  with  all  your  views.
 I  onlx  said  that  the  Finance  Minister
 will  examine  it  when  he  comes  back.

 Pendit  Thaknr  Das  Bhargava:  Now
 it  is  €oming  to  that.

 Mr.  Depaty-Speaker:  We  are  on
 clause  25.  That  relates  to  section  35.
 Section  35  relates  to  Returns  to  the
 Central  Government.  Sub-section
 (2)  says  that  the  Corporation  shall

 furnish  to  the  Central  Government
 sueh  and  such  returns.  Sub-section
 (3)  lays  down  that  the  Corporation
 ehal]  furnish  to  the  Central  Govern-
 ment  and  the  Central  Government
 should  place  the  statement  on  the
 Table  of  the  Central  Legislature.
 That  dots  not  include  the  amend-
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 ment  even  if  it  should  be  admitted
 waiving  3)  technical  objections.  For,
 that  amnedment.  only  says  that  the
 Corporation  shall  furnish  these  parti-
 culars;  it  is  mot  as  if  sub-section  (3)
 is  amended  so  that  these  particulars
 must  be  placed  on  the  Table  of  the
 House.  There  is  no  such  amend-
 ment.  This  amendment  does  not  go
 to  that  extent  at  all.  We  are  not  on
 the  point  whether  there  should  be  a
 Statutory  «bligation  on  the  Governe
 ment  to  furnish  that  information  to
 the  House  oor  not.  We  are  in  an
 earlicr  stage.  whether  it  must  not  be
 obligatory  on  the  Corporation  to  fur-
 nish  these  particulars  to  the  Govern-
 ment.  As  a  matter  of  fact.  the  hon.
 Minister  says  that  Government  has
 got  all  that  information.  Therefore,
 this  would  only  be  trying  to  do  a
 thing  that  is  already  being  done.
 Further,  it  is  a  matter  of  policy.  It  fa
 not  the  subject  matter  of  any  amend
 ment  now.  After  the  hon.  Finance
 Minister  comes.  in  view  of  the  Prime
 Minister's  statement,  what  is  to  be
 done,  is  a  different  matter.  I  need
 not  go  into  that  matter  now.  Even
 assuming  that  this  amendment  may
 be  allowed.  this  is  a  matter  which  is
 already  being  done  under  the  rules
 prescribed.  It  is  the  Central  Gov-
 ernment  that  is  prescribing  the  rules.
 They  are  getting  all  this  information.
 Under  these’  circumstances.  what  is
 intended  by  this  amendment,  whether
 this  amendment  is  allowed  or  not,  is
 already  being  carried  out.  The  other
 matter  can  be  taken  up  at  another
 opportune  moment  after  the  hon.
 Finance  Minister  comes  back.  It  is
 not  appropriate  to  the  {xsue  before
 the  House  at  present.  Now,  I  will
 put  clause  25  to  the  House.

 The  question  is:
 “That  clause  25  stand  part  of

 the  Bill.”
 The  motion  was  adopted.

 Clause  25  was  added  to  the  Bill
 Clauses  26  to  37

 Mr.  Depaty-Speaker:  There  are  no
 amendments  to  any  other  clause.  [I
 will  put  all  the  other  clauses  together.

 The  question  is:

 “That  clauses  26  to  3!  stand
 part  of  the  Bill.”

 The  motion  was  adopted.
 Clauses  26  to  3]  were  added  to  the  BM.

 .  Clause  |  was  added  to  the  Bill
 The  Title  and  the  Enacting  Formula

 were  added  to  the  Bill.
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 Shri  M.  C.  Shab:  I  beg  to  move:

 “That  the  Bill,  as  amended,  be
 Passed,”

 Mr.  Deputy-Speaker:  Motion  mov-
 -ed:

 “That  the  B:H,  as  amended,  be
 Passcd.”

 Shri  L.  N.  Mishra  (Darbhanga  ¢um
 Bhagal)pi.r):  >r,  we  are  for  a  wel-
 fare  Stuie,  For  a  wehare  Stare  we
 need  an  incivase  in  our  national
 wealth  and  reguiarity  in  iiow  of  our
 national]  invome,  according  to  the  re-
 nowned  Proiessor  Pigov.  For  an  in-
 crease  »n  national  income.  it  is  neces-
 sary  that  our  cconomie  life  should  be
 industrialisod.  Fortunately.  witn  the
 Taw  materials  that  we  have.  India  has
 a  great  -industrial  future.  For  indus-
 trialisation.  planning  is  neccessary  and
 for  planned  industrialisation.  we  should
 have  a  systematic  and  orderly  supply
 Qi  capital.  This  Indusuua!  Finarwe
 Corporation  is  a  step  in  that  direction.
 I  think  that  in  its  short  span  of  life.
 it  has  been  able  to  play  a  formidable
 part  in  providing  a  stimulating  force
 te  a  number  of  inrhistries  in  our

 ‘country  that  had  either  a  stunted
 growth  or  could  not  see  the  light  of
 day  for  want  of  canital.  Thercfore.
 I  think  that  this  Industrial  Finance
 Corporation  has  filled  a  big  gap  in
 our  econoniic  life  and  it  has  been  able
 to  provide  strength  and  capital  to  a
 number  of  industries  which  enuld  nnt

 @ave  seen  the  light  of  day  withoug  its
 co-operation.  It  is  tuo  early  to  give
 a  verdict  over  that,  because.  even  in
 advanced  countries  it  has  not  had  its
 full  trial  as  yet.  It  is  a  new  experi-
 ment  in  our  economic  life.  I  am  sure
 in  no  time  it  will  be  able  to  become

 :a  great  force  in  mobilising  the  capital
 of  our  country.

 The  Industrial  Finance  Corporation
 was  organised  primarily  to  provide
 long-term  loans  to’  industries  on  a
 limited  scale.  and  capital  to  those  in-
 ‘dustries  whose  growth  was  retarded
 for  want  of  capital.  Its  main  funce-
 tion,  in  my  mind.  has  been  to  sup-
 plement  the  capital  market,  rather
 than  to  replace  it.  Its  subsequent  role
 has  proved  that  it  was  necessafy,  and
 its  utility  can  never  be  denied.  The

 help  that  it  has  rendered  to  a  number
 of  industries  whose  progress  was  held
 up  owing  to  want  of  capital  is  well
 known  to  those  who  are  interested  in
 its  working  and  development.  In  the
 case  of  specially  those  industries
 which  were  designed  to  manufacture
 machinery,  an  almost  _blood-trans-
 fusion  was  made  by  this  Industrial
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 Finance  Corporation  and  almost  dy-
 ing  patients  were  helped  to  survive
 b¥  its  aid.

 Criticism  has  been  made  against  it
 on  ifse  ground  that  a  number  of  in+
 dustries  could  not  get  aid  fro.n  it.  I
 am  not  in  a  position  to  refute  those
 charges.  But  I)  may  say  one  word.
 These  duys  when  it  is  not  possible  for
 even  the  commercial  banks  to  meet  all
 the  demands  of  ihe  industries  and
 trade.  how  can  it  be  possible  for  the
 lidustrial  Finance  Corporation  to  ex-
 tend  fisancial  assusiance  to  all  indus-
 tries?  This  argument  does  not  hold
 good  when  we  tind  that  out  of  Rs.  34
 crores  granted  by  the  Corporation,
 only  Rs.  7:25  crores  could  be  utilised
 by  the  industries  up  to  June,  1952.

 Again,  criticism  has  been  made  that
 the  rate  of  interest  being  raised  from
 five  and  a  haif  ‘o  six  ner  cent.  with

 a  rebate  of  half  per  cent.  ‘is  too  high.
 In  this  connection  I  may  say  that  tbe
 Industrial  Finance  Corporation  too
 has  to  behave  cemmercially  for  the
 Purpose  of  its  resources.  It  floats
 loans  in  the  market  and  gets  capital
 by  borrowing.  The  charges  of  borrow
 ing  came  to  four  and  a  half  per  cent
 in  the  market,  and  so  it  is  not  Dossible
 for  tne  Corporation  to  lower  the  rate
 of  interest  on  its  २0975  to  industrial
 concerns.  Even  then,  the  present  rate
 charged  by  it  compares  quite  favour=
 ably  with  the  rates  in  the  market.

 Coming  to  the  services  thatit  has
 rendered  to  our  economic  and  com-
 mercial  iife.  I  may  say  that  immense
 assistance  was  given  by  the  Corpora-
 tion  in  the  course  of  the  last  one  year,
 when  with  inflation  well  under  con-
 trol  the  sellers’  market  was  being
 turned  into  a  buyers’  market,.  we
 know  how  many  industries  were  al-
 most  on  the  verge  of  collapse;  and
 this  Corporation  came  forward,  ad-
 vanced  money  to  these  industries  to
 survive,  and  further  deterioration  of
 the  situation  was  checked.  You  know,
 Sir,  theoretically  financing  of  indua-
 tries  and  industrial  finance  are  two
 different  things.  Financing  of  indus-
 tries  is  done  by  the  commercial  banks
 or  similar  other  agencies,  while  in-
 dustrial  financing  is  done  by  bodies
 like  the  Industrial  Finance  Corpora-
 tion.  But  in  our  country  this  Indus-
 trial  Finance  Corporation  has  made  no
 such  distinction.  It  has  helped  many
 of  those  industries  whose  progress  was
 retarded  for  want  of  working  capital,
 and  we  know  how  especially  after
 the  Korean  War  when  prices  shot  up,
 it  was  not  possible  for  industries  to
 develop  and  meet  its  daily  needs  in
 absence  of  more  capital.  Thia  Indtua
 trial  Finance  Corporation  came  for
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 €Sbri  L.  N.  Mishra}
 ward  and  aided.  And  it  was  because
 of  this  that  out  of  Rs.  45  crores,  Rs
 six  crores  were  granted  to  the  new
 types  of  industries,  Rs.  five  crores
 were  granted  to  those  industrial  con-
 eerns  which  needed  expension  and
 modernisation.

 Before  I  conclude.  I  would  like  to
 make  one  or  two  suggestions  regard-
 ing  this  Corporation.  4  suggest  that
 the  Industrial  Finance  Corporation
 should  advance  money  to  private
 limited  companies  also.  This  provi-
 sion  will  be  in  the  direction  of  heip-
 ing  those  small-scale  industries  which
 occupy  a  very  important  position  in
 our  Five-Year  Plan.  Therefore.  I
 think  that  private  limited  companies
 should  be  allowed  to  get  benefit  from
 the  Industrial  Finance  Corporation.

 Secondly,  it  shoul  also  subscribe  to
 the  Share  capital  of  companies  as  is
 done  by  the  {Industrial  and  Commer-
 mal  Corparation  of  England.  And
 eecentiy.  Pakistan.  too.  has  taken  a
 step  in  that  direction  by  establish-
 ing  the  Pakistan  Industrial  Devétop-
 ment  Corporation  which  sexs  to  pro-
 mote  industrics  fike  jute.  ship-build-
 ing.  chemicals  and  heavy  inclustries.
 I  think  if  this  Corporation  decides  to
 subscribe  ‘o  the  share  capital  of  mourm-
 panies.  many  of  the  companies  will
 have  very  fine  days.

 Tbe  Industria!  Pinance  Corporation
 should  have  a  well-organised  etrono-
 mic  research  department.  Up  to  this
 q@ay,  its  working  and  functioning  have
 not  been  on  well-planned  iines.  There-
 fore.  it  is  necessary  that  it  should  have
 an  economic  research  department.

 Lastly.  I  welcome  any  step  for  its
 gaationalisation.  I  know  it  has  done
 remarkable  things,  but  any  step  for
 its  nationalisation  will  be  really  a
 great  step,  and  that  will  de  a  thing
 $0  be  commended  upon.

 Shri  M.  S.  Gurapadaswamy  (My-
 wore}:  May  I  say  a  few  words?

 Mr.  Deputy-Speaker:  Of  course,
 any  hon.  Member  can  sneak.  but  the
 hon.  Member  has  already  spent  so
 mucd  time  over  this  matter.  Those
 who  have  ‘spoken  ought  to  give  an  nn-
 partunity  to  other  Members  who  have
 mot.  spoken  at  all.

 Shri  M.  8.  Gurnpedaswamy:  |  will
 be  very  brief  ॥  my  remarks.

 Shri  EK,  K.  Basu:  Let  newcomers
 be  given  the  first  chance.
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 Baba  Ramnarayan  Singh  (Hazari-
 bagh  West):  Also  those  who  have
 spoken  only  once.

 Shri  Morarka  (Ganganagar-Jnun-
 jhunu):  Sir.  before  we  finally  part
 with  this  Bill.  I  want  to  make  a  few
 observations,  not  by  way  of  criticism.
 but  by  way  of  suggestions.

 We  have  seen  from  the  debate  ia
 this  House  that’  this  House  is  very
 much  concerned  with  the  activities  of
 this  Corporation.  This  concern  is  not
 merely  academic.  This  House  is  con-
 cerned  mainly  because  huge  pubtic
 finance  is  involved  in  this  Curporation.
 Today,  the  amount  involved  is  more
 than  Rs.  ten  crores.  In  due  course,
 it  may  be  even  Rs.  100  crores.  or  per-
 haps  even  more.  Therefore.  it  is
 quite  nitura}  that  this  House  should
 feel  concerned  about  the  activities
 and  welfare  of  this  Corporation.  For
 this  reason.  this  House  is  very  anxious
 to  have  some  sort  of  Parliamentary
 control  over  iis  activities.  One  way
 in  which  this  contro!  can  be  exer:  ४४५

 ed  is  bydiscussine  the  annual  rafort
 which  is  placed  beferc  this  Horse,
 Here  I  must  53७  that  the  type  of  re
 port  that  is  placed  before  us  is  cyuite
 uninformative  anci  insulicient  priv
 ernment  can  very  well  oresertys  for
 the  Corvoration  to  submit  this  resort,
 in  more  detailed  form.  and  then  at
 least  for  one  day  in  every  year  we
 should  have  the  opportunity  to  clis-
 cuss  the  activities  of  this  Corvoration.
 thereby  censure  the  unhealthy  artivi-
 ties  and  other  features  of  this  body.

 Another  point  is  that  since  a  lot  of
 dissatisfaction  has  been  expressed  by
 this  House  about  the  loans  being
 granted  to  some  of  the  directors  of  the
 Corporation  or  concerns  in  which  they
 are  directly  or  indirectly  interested,
 whether  the  directors  are  Industrialists
 or  not.  it  does  not  matter—as  a  matter
 of  principle.  it  should  be  laid  down  by
 Government  that  no  director  who  is
 directly  or  indirectly  interested  in  any
 concern  should  be  able  to  take  loar
 for  *is  concern  from  this  Corporation.
 If  this  Corporation  wants  to  give  a
 losn.  or  if  anv  such  concern  wants  to
 take  a  loan.  then.  at  least  the  interest-
 ed  director  of  the  corporation  should
 fret  stand  asitle  by  resigning  his  post.
 You  know.  Sir.  ४०००  we'l  “cat  «ven
 under  Section  86600)  of  the  Indian  Com-
 panies  Act,  any  director  of  a  public
 lumite4  comnany  cannot  take  any
 loan  from  that  company  itself  even
 if  he  is  the  virtus]  owner  of  the  Com-
 pany.  Here  in  this  corporation  the
 entire  amount  that  fs  involved  is  of
 the  public.  It  Is  very  essential  that
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 we  must  very  strictly  adhere  to  these
 principles.  It  may  be  that  these  loanee
 concerns  are  very  sound  concerns.  but
 even  then  why  give  iiie  loan  at  all  to
 8  concern  in  which  a  directgr  of  this
 Corporation  is  directly  or  indirectly
 intcrested?  If  he  has  interest  in  a
 concern  and  that  concern  wants  a
 loan,  let  him  resign  from  that  and
 then  submit  an  application  for  the
 loan,  standing  on  the  same  footing
 as  any  other  person.  This  is  the  most
 reasonable  reoucst  that  can  be  made,
 and  I  think  the  Government,  as  a
 matter  of  policy  should  dictate  that  in
 future  no  loans  should  be  given’  by
 this  Corporation  to  any  concern  in
 which  any  director  of  this  Corporation
 is  directly  or  indirect!y  or  even  re-
 motely  interested.

 The  second  point  is  that  the  report
 which  has  been  supplied  to  us  does
 not  make  any  mention  at  all  of  the
 defaults  which  have  been  committeci
 by  the  23  concerns:  referred  to  by  the
 hon.  Minister.  I  am  very  surprised
 why  ihe  auditors  of  this  Corporation
 have  neelectsd  to  make  any  comments
 on  them.  From  the  etter  of  the
 Chairman  7780  cut  by  the  hon.  Minis-
 ter.  we  cams  to  know  that  i33  concerns
 have  committed  clefaults.  We  also  want
 to  know  something  as  to  how  much
 money  is  involved  in  these  thirteen
 concerns,  what  is  the  nature  of  clefault
 they  have  committed.  what  steps  has
 the  Government  taken  to  recover  the
 amounts.  We  do  not  know  even
 whether  the  management  of  any  of
 these  concerns  has  been  taken  over
 by  the  Government.  If  it  has  not  been
 taken  over  by  Government.  then  we
 would  7९  to  know  ‘whether  any  ex-
 tension  of  time  has  been  given,  and  if
 so.  what  time  has  been  given  etc.  All
 these  things  should  be  incorporated
 in  this  report.  It  should  be  laid  down
 by  regulations  that  the  auditors  should
 make  a_  detailed  report  about  the
 various  defaults  by  various  parties.  the
 totat  amounts  involved  for  each  de-
 fault.  the  steps  taken  or  pro-
 posed  to  be  taken  by  Government
 for  the  recovery  of  the  amounts  etc

 so  that.  a  fuller  report  may  come  be-
 fore  the  House.

 We  find  that  the  economic  efficiency
 of  this  Corvoration  has  been  very  low.
 Sir,  as  much  as  ten  crores  of  ruvees  are
 put  at  the  clisposal  of  the  Cornora-
 tion.  but  only  Rs.  seven  crores  have
 teen  svailed  of  by  the  loanees.  anri
 the  Corporation  has  encountered  a
 Yos:;  We  have  compared  this  corpora-
 tion  with  the  ordinary  bank  but  can
 you  give  any  instance  of  any  Bank
 which  would  suffer  such  heavy  losses
 merely  on  the  ground  of  the  loanees
 hot  tailing  advantage  of  the  loans
 aanctioned.  We  de  not-know  fram
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 this  report  whether  the  loanees  did
 not  take  advantage  of  the  loans.  be-
 cause  of  the  Government  machinery
 involving  delays  in  executing  necessary
 and  proper  documents  etc.  It  is  very
 essential  that  the  Government  sbonuld
 take  steds  to  see  that  in  future  no-
 such  iseilicicncy  is  pleaded.  and  soon
 after  a  loan  5  sanctioned,  it  should
 be  availed  of  by  the  party  con-
 cerned.  in  the  meantime  the  Govern-
 ment  must  take  care  to  see  that  the
 funds  of  this  Corporation  are  invested
 in  some  of  the  Government  securi-
 ties  or  other  liquid  assets  which  can
 be  easily  liquidated.  so  that  the-
 amounts  sanctioned  may  be  made
 available  to  the  parties  concerned  when
 required.  There  should  be  no  more
 excuses  in  future  for  the  Corporatiom.
 to  say  that  because  the  loanees  did
 not  take  advantage  of  sore  of.  the’
 sanctioned  amounts.  the  Corporation
 has  suffered  a  loss.  ft  is  a  very  lame-
 excuse  especially  these  days  when
 the  money  market  is  so  tight  that  one
 can  easily  invest  huge  amounis  in  the
 industrial  concerns.  at  very  economic
 reves  of  interest.  When  that  is  the  posi-
 tion.  we  cannot  understand  why  this
 Corporation  with  a  huve  cavita)  of  Rs.
 ten  crores  an?  mcre  should  si:ffer  anv
 losses  on  grouncis  of  inefficiency.  and
 stil!  ask  for  more  money  from  Govern-
 ment  to  Pav  the  eBuaranteed  interest
 to  the  shareholders.

 I  hooe  the  Government  would  take
 these  suggestions  seriously  and  do
 something  in  the  matter.

 Shri  Sarangadhar  085  rose—
 Mr.  Deputy-Speaker:  The  hon.

 Member  has  aiready  spoken.
 Shri  Sarangadhar  Das:  I  want  to-

 say  a  few  words.  Sir.
 Mr.  Deputy-Speaker:  The  scope  of”

 the  third  reading  is  very  limited.  I
 would  invite  the  attention  of  hon.
 Members  to  Rule  24  of  the  Rules  of”
 Procedure.  which  reads  as  follows:

 “The  discussion  on  a_  motion
 that  the  Bill  be  oessed_  shall  be
 confined  to  the  submission  of  ar-
 guments  either  in  support  of  the
 Bitl  or  for  the  refection  of  the:
 Bill.  In  making  his  speech  a
 member  s}:all  not  refer  to  the  de-
 tails  of  the  Bill  further  than  is
 necessary  for  the  ouroose  of  his
 arguments  which  shall  be  of  a

 general  character.”
 I  think  enough  has  been  said  al--
 ready  about  these  details.

 Shel  Sarangadhar  Das:  You  will
 kindly  allow  me  to  speak.  Sir.  I  am
 anxious  to  speak,  particularly  for  the
 reason  that  the  hon.  Minister  has  not
 tevlied  to  certain  auestions  that  I
 had  put  to  him,  satisfactorily,  and*
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 when  I  stood  up,  you.  Sir.  bad  told
 “me  that  I  should  not  intervene.  when

 the  Minister  is  speaking.

 Mr.  Deputy-Speaker:  I  think  the
 hon.  Member  had  an  opportunity  to

 ‘speak  on  this  Bil).
 Shri  हू,  हू,  Basu:  Before  the  Minis-

 ter.
 Shri  Sarangadhar  Das:  My  point  is

 that  the  hon.  Minister  has  not  repticd
 to  the  points  that  I  had  raised.  When
 he  was  speaking.  I  wanted  to  inter-

 ‘“vene  and  ask  him  why  hc_had  not
 replied  to  these  points,  but  you  stop-
 ped  me  from  doing  so.  That  is  why

 I  want  to  speak  again.
 Shri  M.  C.  Shah:  I  have  already

 ‘replied  to  te  points  raised  by  my
 “hon.  friend  Mr.  Sarangadhar  Das.

 Mr.  Deputy-Speaker:  Hon.  Mem-
 bers.  in  spite  of  all  that  the  Govern-
 may  say,  may  stil!  not  be  satisfied.

 “What  then  is  the  procedure  to  adopt?
 Are  the  same  questions  to  be  allowed
 to  be  repeated  again?  The  hon.  Minis-
 ter  says  that  he  has  answered  al)  the
 points  already  and  that  he  has  nothing
 more  to  say.  Are  we  to  go  on  with
 the  same  things  again?  I  would  re
 quest  each  and  every  hon.  Member
 to  place  himself  in  the  position  of  the
 Chair  and  think  for  a  moment  what
 he  wili  do.  There  is  a  question  put.

 -and  the  hon.  Minister  says:  “This  is
 all  that  I  can  say”.  Am  I  to  squeeze
 the  ear  of  the  hon.  Minister?  What  is
 it  that  can  be  done?  There  is  ob-
 viously  no  purpose  served  by  going

 ‘over  the  same  ground  again.  I  only
 want  to  regulate  the  debate  so  that
 suggestions  may  be  made.  and  ques-
 tions  may  be  put.  If  the  replies  are
 given.  very  weil,  they  may  be  accep-
 ted  or  rejected.  If  they  are  not  re-
 plied.  then  there  are  other  methods.
 Under  these  circumstances,  to  say  ‘I

 .shall  make  another  speech  again’.
 is  not  proper.  When  the  hon.  Minis-
 ter  replies.  he  replies  to  whichever

 ‘points  be  can;  with  respect  to  the  other
 points,  he  may  not  reply,  and  possi-
 bly  he  cannot.  In  these  circumstances,
 I  am  not  prepared  to  allow  any  ques-
 tions  to  be  repeated  merely  because
 they  tave  not  been  answered

 Shri  Garangadhar  Das:  When  an  hon
 Member  is  speaking,  the  Minister  can
 fntervene  in  one  thing  or  another

 “That  is  allowed,  but  when  a  Minis-
 ter  speaks.  the  Chair  does  not  allow
 us  to  intevene,  if  we  try  to.........

 Mr.  Deputy-Soeaker:  Far  from  it.  I
 have  been  allowing  all  hon.  Members
 to  intervene  and  have  their  doubts

 cleared.

 Shri  Sarangadhar  Dax  I  have  a  fur-
 ‘her  point  to  make,  in  thie  regard.
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 That  is  why  please  allow  me  to  speak,
 and  I  would  not  take  much  time.

 I  want  to  say  one  thing  about  the
 granting  of  loans  to  particular  firmna,
 the  Bexggal  Potteries  for  instance.
 Tae  Bengal  Potteries  was  started
 50706  35  or  40  years  ago.  and  has
 gonc  through  many  hands.  and  now

 s  pe
 v.orking  with  a  capita!  of  Rs.  25

 akhs.........

 Mr.  Deputy-Speaker:  This  is  irrele-
 vant.  SutYicient  time  has  been  allow-
 ed  already  to  go  into  the  details  of
 the  administrations  of  the  Corpora-
 tion.  We  are  now  in  an  Amending
 Bil].  Any  reference  to  the  general
 manner  in  which  this  Corporation  is
 working  is  not  in  order.  Sufficient
 scope  has  been  given  for  the  purpose
 of  enabling  hon.  Members  to  refer  to
 this  by  way  of  illustration,  to  eluci-
 date  their  arguments  as  to  whether
 such  powers  ought  to  be  given  or  not.
 But  that  is  only  by  way  of  illustra-
 tion.  It  is  not  as  if  we  are  going  into
 the  administration  of  each  one  of
 those  institutions  to  which  a  locn  has
 been  given.  Under  these  circumstan-
 ces.  I  cannot  aliow  any  further  refe-
 rence  to  any  of  the  loans  given,  be-
 cause  sufficient  has  been  said  about
 this  matter  already.

 Shrl  Sarangadhar  Das:  I  submit
 that  probably  I  am  not  able  to  put  my
 point  in  the  proper  way.  The  princi-
 pal  thing,  I  want  to  point  out,  is  that
 the  intention  of  every  one  and  the
 Government  as  well  is  not  to  allow
 big  people  to  eat  up  small  people.  by
 giving  these  loans.  There  are  about
 half  a  dozen  small  potteries  in  Ben-
 gal  which  are  being  killed  now.  I
 want  to  ask:  Is  that  the  intention  of
 the  Government?

 Mr.  Deputy-Spesaker:  It  is  not  so.
 What  I  must  say  is  that  the  hon.
 Member  has  not  understood  me.  My
 point  is  that  it  will  not  be  necessary

 .to  go  into  al]  these  details  to  try  to
 evolve  the  manner  in  which  the  dis
 tribution  should  be  made  for  the  bene-
 fit  of  small  and  medium  size  _indus-
 tries.  etc.  It  may  all  be  very  good
 to  say  that  there  should  be  a  proper
 distribution  as  between  the  various
 industries.  But  it  is  for  a  Committee  ५
 to  be  appointed  to  make  investigations
 and  impress  upon  the  Government

 that
 they  should  do  such  and  such  a

 ning,

 So  far  as  this  Bill  is  concerned,  one
 or  two  instances  will  be  relevant  0०५
 way  of  illustration  to  show  how  the
 Cofporation  has  been  mismanaged,  or
 to  argue  whether  such  powers  as  are
 at  present  glven  to  the  Corporation
 should  be  given  or  whether  such
 powers  be  taken  away,  or
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 ment)  Bill
 that  some  further  checks  ought  to  be
 maintained.  We  are  not  going  into
 each  one  of  them  for  the  purpose  of
 finding  out  how  best  the  rules  and
 regulations  may  be  framed  _  for  the
 Purpose  of  enabling  the  Corporation
 to  distribute  the  loans  in  a  proper
 way.  That  is  a  different  matter  al-
 together.  Hon.  Members  will  cons-
 tantly  bear  in  mind  what  exactly  is
 the  scope  of  this’  Bill.  Here  and
 there  some  references  were  allowed,
 but  to  go  into  each  one  of  them  is  not
 proper.

 Shri  T.  K.  Chaudburi:  After  the
 letter  of  Shri  Sri  Ram  was  placed  on
 the  Table.  certain  discrepancies  about
 the  administration  of  the  Corpora-
 tion  as  revealed  in  the  fourth  report,
 hae  come  to  our  notice.  Can  we
 raise  that  point?  It  is  a  general  thing.

 Mr.  Deputy-Speaker:  It  is  a  general
 thing............

 Shri  Sarangadbar  Das:  My  object
 was  only  to  place  this  point  so  that  the
 Government  will  take  care  to  remedy
 it.

 Mr.  Dep::ty-Speaker:  Alt  that  is  said
 by  any  hon.  Member  is  most  well-
 intentioned.  The  difficulty  is  this.
 We  are  not  now  in  a_  discussion  on
 the  adminisiration  of  the  Corporation.
 We  are  now  on  a  Biii  to  the  extent,
 of  course.  of  empowering  the  Corpora-
 tion  er  taxing  away  ‘sonze  2०७०5
 from  the  Corporation.  All  that  may
 be  relevant  by  way  of  illustration.
 But  we  cannoi  go  into  the  administra-
 tion  report  of  the  Corporation.  A
 provision  may  be  made  that  the  ad-
 ministration  report  of  the  Corporation
 should  be  examined  here  by  this
 House  or  by  a  Committee  of  this
 House.  We  have  not  got  those  powers
 under  this  Act.  I  am_  exceedingly
 sorry,  notwithstanding  all  my  sym-
 pathies,  that  I  cannot  allow  a  digres-
 sion  of  this  sort  so  far  as  this  matter
 is  concerned.  If  any  letters  have
 been  placed  to  the  extent  of  extracts,
 further  discussion  about  that  matter
 -—what  the  tetter  contains  etc.—will
 not  be  reievant.

 The  Minister  of  Parilamentary
 Affairs  (Shri  Satya  Narayan  Sinha):
 T  beg  to  move:

 “That  the  question  be  now  put.”

 Mr.  Deputy-Speaker:  He  was  on  his
 legs.

 Shri  Sarangadbar  Das:  I  have  not
 concluded,  Sir.  You  did  not  allow  me
 to  speak.
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 Mr.  एटडण(-फुटबॉल:  But  it  is  open;
 to  me  to  say  whether  anything  is  al-.
 lowed  or  not  allowed.

 Shri  Sacangadhyr  Das:  I  bow  to-
 that,  but  at  the  same  time  I  have  had
 occasion  to  listen  to  other  speeches
 on  Bills  where  general  matters  are.
 brought  in  so  that  the  Goverament’s.
 attention  is  drawn  to  that  aspect  of”
 the  matter.  ५

 Mr.  Deputy-Speaker:  I  have  also.
 allowed  all  that  at  an  earlier  stage.
 There  is  no  need  to  repeat  ail  that.
 Is  it  the  contention  of  the  hon.  Mem--
 ber  that  every  loan’  that  is  given.
 should  be  taken  into  consideration
 here  and  discussed  at  length?  It  is.
 an  administration  report.  The  direce
 tors  are  sitting  there.  What  can  be-
 done  by  way  of  illustration  bas  been
 done.  if  any  further  complaints  are
 made,  I  am  exceedingly  sorry  I  can-e-
 aot  allow  discussion  on

 The  question  is:

 "That  the  question  be  now  put.”
 The  motion  was  adopted.

 Shri  M.  C.  Shab:  Sir.  I  have  already
 replied  in  detail  and  I  do  not  think
 any  further  remarks  are  necessary.

 Mr.  Deputy-Speaker:  The  question.
 Is

 “That  the  Bill,  as  amended,  be
 passed.”

 The  motion  was  adopted.
 Mr.  DeputySpeaker:  The  House-

 will  now  stand  adjourned  till  2-30  p.m.

 The  House  then  adjourned  for  Lunch
 til  Half  Past  Two  of  the  Clock.

 The  House  re-assembled  after  Lunch
 at  Half  Past  Two  of  the  Clock.

 (Mr.  Deputy-SPEAKER  in  the  Chair}

 DELIMITATION  COMMISSION  BILL.

 PRESENTATION  OF  REPORT  OF  SELECT
 COMMITTEE

 The  Miniister  of  Law  and  Minority
 Affairs  (Shri  Biswas}:  I  beg  to  present
 the  Report  of  the  Select  Committee
 on  the  Bil.  to  provide  for  the  read-
 jJustment  of  the  representation  of  ter-
 ritorial  constituencies  in  the  House
 of  the  People  and  in  the  State  Legis--
 lative  Assemblies  and  for  matters..
 connected  therewith.
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 (INFLUX  FROM  PAKISTAN_(CON-
 TROL)  REPEALING  BIIL-L—Contd.

 Mr.  Deputy-Speaker:  Now.  further
 ‘consideration  of  the  Influx  from
 Pakistan  (Control)  Repealing  Bill
 wi.l  be  resumed.

 Shri  N.  C.  Chatterjee  (Hooghly)
 Sir.  this  piece  of  jegisiation  will  be  a
 melancholy  epitaph  on  the  _  ignoble
 Dethi  pact  concluded  between  the
 Prime  Ministers  of  India  and  Pakis-
 tan.  Though  Pakistan  had  been  sys-
 tematicaily  flouting  that  pact  and
 making  its  principles  nugatory.  our

 ‘Government  has  been  labouring  under
 the  delusion  that  that  is  a  wonderful
 pact  and  trying  to  implement  it.  Real-
 ly  there  has  been  one-sided  imple

 mention  of  the  Delhi  Pact  and  that
 has  resulted  in  considerable  misery
 and  hardship  to  the  poor  refugees  who
 came  from  East  Benga}.  whether  to
 West  Bengal  or  to  India.  Today  Pa-
 kistan  has  the  audacity  to  promul-
 @ate  the  passport  system  simply  be-
 eause  our  Government  has_  pursued
 its  weak  policy  of  appeasement  of
 Pakistan.  What  better  can  we  ex-
 pect  of  this  Government  which  has
 the  hardihood  of  vilifying  and  slan-
 dering  the  Hindu  Mahasabha  day  in
 an:i  day  out  but  at  the  same  _  time.
 cowtows  to  the  Muslim  League  and
 Pakisian  although  they  embody  the
 most  ferocious  anii-Hindu  and  anti-

 Indian  communalism.  It  is  nothing
 but  self-deception  or  self-delusion  to
 think  that  in  spite  of  the  introduction
 of  passoort  and  visa  system  there  will
 Teaily  be  no  hardsnip  to  the  Hindus
 of  East  Bengal  whe  want  to  come
 out.  In  fact.  Sir.  there  has  been  con-
 siderable  hardship.  I  do  not  know
 how  far  the  hon.  Ministers  are  aware
 of  it.  Tne  latest  report  is  that  in
 Kaimganj  which  is  the  Indian  part  of
 Sylhet.  a  part  of  Assam  wshich  is  in
 India.  534  passports  have  been  issued
 but  the  Pakistan  Government  hes  not

 alewsd
 any  visa.  The  result  has

 €शा..............
 The  Minister  of  Law  and  Minority

 Affairs  (Shri  Biswas):  On  a  point  of
 order.  Sir.  This  Bill  has  nothing  to
 do  with  East  Bengal.  This  Biil  is
 being  presented  here  on!y  for  the  pur-
 pose  of  repealing  the  Influx  from
 Pakistan  (Control)  Act.  1949,  Move-
 ments  between  West  Pakistan  and
 India  were  so  long  being  controlied
 by  a  permit  system.  With  the  intro-
 duction  of  the  passport  system.  the
 permit  system  has  ceased  to.  be  in
 force.  It  is  only  for  that  purpose
 that  this  Bill  is  being  enacted.  It  is
 jn  order  to  repeal  the  law  under
 which  the  permit  system  was  opera-
 ting.  It  has  nothing  to  do  with  the

 <@astern  Zone  at  all,

 Shri  N.  C.  Chasterjae:  Sir,  the  hon.
 Law  Minister  will  appreciate  this
 much  that  this  will  be  a  parliamen-
 tary  ratification  of  the  pcsition  that
 the  passport  system  has  come  and  is
 going  to  stay.  We  are  strongly  op-
 Posed  to  it.  We  are  saying  that  the
 Passport  system  ought  to  be  repealed.
 Another  Minister  of  the  Cabinet.
 who  knows  something  about  this,
 hon.  Dr.  Katju  has  gone  to  Calcutta
 and  has  been  to  Agartala  and  he  has
 delivered  a  speech  appealing  to  the
 common  man  in  both  India  and  Pa-
 kistan,  both  East  Bengal  and  West
 Bengal  and  Tripura  to  do  their  best
 to  have  this  passport  system  nulli-
 fied.  }  am  pressing  upon  the  Minis-
 ters  that  they  should  also  do  their
 best  to  sec  that  this  passport  system
 is  nullified  and  abrogated  in  the  im
 tercsts  of  the  common  man,  and  in
 the  interests  of  the.....

 Mr.  Deputy-Speaker:  Is  the  pss-
 port  system  prevalent  only  in  East
 Pakistan.  hetween  East  Pakistan  and
 India  or  between  West  Pakistan  and
 India  also?

 Shri  N.  C.  Chatterjee:  Sir,  this  pro-
 blem  becomes............

 Mr.  Deputy-Speaker:  A_  point  of
 order  was  raised.  I  want.  as  a  mat-
 ter  of  fact.  t  know  whether  this
 Passport  system  is  prevalent  in  the

 fe
 side  or  on  the  western  side

 also.

 Shri  Biswas:  On  both  sides.

 Mr.  Deputy-Spegker:  Is  it  a  fact
 that  the  Influx  from  Pakistan  (Con-
 trol)  Act.  1949.  affects  only  Western
 Pakistan?

 Shri  Biswas:  It  affects  only  West
 Pakistan

 Mr.  Depu?  y-Speaker:  There  is  a  re-
 ference  to  the  permit  system  here
 in  clause  3.  The  passport  system  is
 both  for  Western  and  Eastern  Pakistan
 superseding  the  present  system?

 Shri  Biswas:  The  passport  system
 supersedes  the  permit  syste  so  far
 as  Western  Pakistiin  is  concerned  but
 it  will  apply  to  both  Pakistans.

 Pandit  Thakur  Das  Bhargava  (Gur-
 gaon):  The  freedom  of  movement  en-
 visaged  in  the  Nehru-Liaquat  Pact
 has  been  nullified  by  this  passport
 system,  which  supersedes  it

 Mr.  Deputy-Speaker:  I  cannot  say
 that  this  kind  of  reference  by  the  hon.
 Memberv  to  supression  by  the  pass-
 port  system  and  this  ratlfication  is
 not  relevant,  but  that  is  not  the  mala
 purpose  of  the  Bill.  So  far  as  Bast
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 Pakistan  is  concerned,  it  does  not
 affect  and  therefore,  in  so  far  as  it
 fs  relevant  to  East  Pakistan  the  ob-
 servations  may  be  Confined  to  them.

 Sardar  Hukzm  8580  (Kapurthaia-
 Bhatinda):  Sir,  when  it  is  a  ques-
 tion  of  India  and  Pakistan  we  cannot
 separate  one  part  from  the  _  other

 @art.

 Mr.  Deputy-Speaker:  That  is  why
 I  am  allowing  it.

 Shri  N.  C.  Chatterjee:  I  may  say,
 that  in  spite  of  the  Ministerial  dec-
 larations  on  the  floor  of  this  House,
 the  introduction  of  the  passport
 system,  has.  in  fact,  resulted  in  great
 hardship  to  the  Hindus  who  want  to
 go  to  East  Bengal  and  _  also  to  the
 common  man  in  both  countries  and,
 therefore  it  is  desirable  that  this
 Government  should  do  their  best  to
 have  this  passport  system  nullified
 and  abrogated  at  the  earliest  possible
 moment.  This  Bill  seems  to  accept
 the  position  that  the  passport  system
 has  come  into  force  and  the  permit
 system  of  the  old  days  has  gone.  and
 therefore  the  position  should  be  re-
 gularised  on  the  basis  of  recognition
 of  the  passport  system.  What  I  want
 to  mention  is  that  although  people
 have  been  getting  passports  from  our
 Government  they  cannot  enter  East
 Bengal.  because  they  cannot  get  visas.
 There  is  a  report  in  the  Ananda
 Bazar  Botrika  that  435  men  _  have
 got  passports  from  India.  but  they
 cannoiv  enter  East  Bengal  because
 viess  are  not  being  granted  to  them.
 Now.  a  responsible  Minister  of  this
 Geverument  has  gone  to  Agartala
 and  he  has  heard  the  people  there.
 He  has  recognised  the  disabilities
 which  have  been  imposed  on  them.
 He  has  toid  the  peovie  that  they
 should  agile.  so  as  to  put  Pressure
 upon  the  two  Governmnents  ior  the
 Ppurvose  of  seeing  thut  this  passport
 system  is  immediately  nullified  or
 Tadically  revised.  7  do  not  know  why
 the  common  man  shou'd  put  pvressure
 upun  our  Government.  We  are  here
 as  reprcsentatives  of  the  people  and
 irresvective  of  party  aMliations,  we
 are  pressing  our  Government  to  take
 steps.  Why  should  the  common  man
 exert  himself?  We  are  the  represene
 tatives  of  the  people  duly  elected  to
 this  House.  The  House  of  the  People
 demarnris  that  our  Government  should

 Not  acauiesce  in  or  accept  whatever
 Pakistan  says.  Pakistan  should  be
 told  that  she  has  deliberately  viola-
 ted  the  fundamental  principie  of  the
 Delhi  Pact  and  that  she  _  is  doing
 something  which  is  most  improper
 She  is  really  introducing  some  kind

 of  economic  sanction  against  us.  Her
 attitude  makes  impossible  all  com-
 mercial  intercourse  between  the  ‘two
 countries,  and  the  people  on  both
 sides  of  the  frontier  are  suffering.  Is
 that  right  and  proper?  Is  it  in  the
 intezsests  of  the  refugees  who  want
 to  gr  to  the  other  side  or  want  to
 rome  out  and  migrate  to  India?

 The  other  day  a  man  was  bounded
 out  of  the  office  of  the  Deputy  High
 Commissioner  of  Pakistan  in  Calcutta.
 He  has  not  yet  got  a  visa,  although
 ne  has  been  trying  his  best  to  obtain
 one.  He  was  told  that  they  were
 seeing  that  ‘undesirables’  did  not  get
 into  East  Bengal.  Now.  who  are  une
 Cesirables?  They  are  the  poor  Hindus
 who  have  still  got  property  in  East
 Bengal.  Yet  it  is  they  who  are  trest-
 ed  35  undesirabies  and  they  are
 neing  kept  out.  Their  family  mem-
 bers  are  still  there  in  East  Bengal.  I
 watt  ta  say  that  God  had  made  Ben-
 gal  one  and  through  the:  wisdom  of
 no  one  can  the  two  artificial  Bengals
 be  permanently  severed  from  each
 other.  They  are  integrally  connected
 and  are  inter-related.  it  is  therefore
 necessary  that  something  should  be
 done  to  have  this  passoort  system
 nullified.  If  our  Government  is
 strong.  it  should  say  that  it  is  77
 going  to  tolerate  this  kind  of  viola-
 tion  or  repudiation  of  the  Delhi  Pact.
 It  should  tell  the  Pakistan  Govern-
 ment  that  it  must  implement  _  that
 Pect;  otherwise.  we  will  not  continue
 our  one-sided  im:;lementation  cf  the
 Pact.  If  that  is  done.  Pakistan  can
 be  hrought  to  her  senses.  It  ig  no
 gaod  «itner  for  the  Prime  Minister
 or  any  other  Minister  standing  up
 here  and  trying  to  appease  Pakistan.
 In  order  to  vacify  Pakistan,  the  Prime
 Minister  said  the  other  day  that  “the
 condition  of  minorities  in  India  is  not
 who:ly  satisfactory”.  This  is  how  our
 Government  still  tries  to  appease
 Pakistan.  This  hopeless  and  _  sense-
 less  policy  of  appeasement  will  not
 work.  I  have  got  in  front  of  ine  tne
 paper  Dawn,  Editorially  it  has  compH-
 mented  the  Prime  Minister  of  India

 on  his  confession  that  “the  condition
 of  minorities  in  India  is  not  wholly
 satisfactory  And  yet  it  adds:
 “Though  this  admission  shows  a  greater
 sense  of  realism  in  the  Indian  Prime
 Minister.  his  observations  still  remnain
 an  under-estimate  of  a  situation  which
 is  very  grave.’  You  cannot  appease
 these  people  by  making  these  state-
 ments.  They  do  not  observe  the  Pact
 but  their  actions  are  a  distortion  of
 the  Pact.  The  great  Muslim  League
 paper,  the  Pakistani  paper,  the  organ
 of  Pakistan  whieh  Pandit  Nehr  ia
 anxious  to  appease  and  is  so  proud  of
 appeasing,  has  added  that  Pandit
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 Welrru's  admissions  are  nevertheless

 cant  in  that  “they  overthrow
 er  bee  thesis—advanced  year  in  and
 year  out—that  the  Muslim  minority
 is  a  happy  and  contended  basker  in
 the  sunshine  of  Bharati  democracy
 and:  secularism.”  No  good  wil  be
 done  to  this  country  by  appeasing
 these  people.  The  peopie  who  are
 still  in  East  Bengal  are  very  unlhppy.
 While  trotting  out  these  things  which
 ere  not  true  and  which  have  been  re-
 Pudiated  so  far  as  West  Bengal  is
 eancerned,  our  Government  stii!  says
 that  the  condition  of  the  minorities
 here  is  unsatisfactory.  I  say  that  our
 Government  has  done  its  best  tu  im-
 plement  the  Delhi  Pact  even  at  the
 cost  of  throwing  out  the  refugees  who
 have  come  from  East  Bengal  and
 who  bad  been  actually  settled  on  land
 which  had  been  left  vacant  by  peopie
 who  had  gone  over  to  Pakistan.  In
 spite  of  this.  our  Government  spokes
 wen  are  pampering  and  pandering  to
 Pakistan  ty  saying  that  the  ccndi-
 tion  of  minorities  in  India  is  r.ot
 Satisfactory  and  that  our  hands  ure
 not  clean.  Thiz  kind  of  staternent
 sbould  be  repudiated.  It  degrades
 India  in  the  estimation  of  the  world.
 1  am  very  sorry  that  the  Prime  Minis-
 ter  has  made  this  statement.  He  «lid
 it  possib!y  with  a  view  to  placate
 Pakistan.  but  you  cannot  piavate
 Palsistan  by  this  kind  of  pernicious
 attitude.  This  is  a  very  iieploravle
 attitude  and  it  should  be  given  up.
 That  is  al!  i  have  to  say.

 Shrimati  Sacheta  Kripaiani  (New
 Delhi}:  I  Zo  not  want  io  taxe  such
 time  of  the  House  over  this  small
 Bill.  As  you  have  pointed  out,  this
 Bill  has  a  iimited  scope.  It  is  really
 a  consequentia!  measure.  Our  GAv-
 ernmert  have  acceded  to  Pakistan's
 demand  for  the  istrocduction  of  the
 Passport  System  and  we  have  by  an
 Ordinance’  a‘ready_  introduced  this
 system.  This  Bill  merely  seeks  to
 r@gularise  the  step  taken  by  Govern-
 ment.  Therefore.  we  have  not  much
 to  say  on  the  Bill  itself.  But  we  want
 te  criticise  the  policy  underlying  this

 As  my  hon.  friend  Mr.  N.  C.  Chat-
 texr}ee  pointed  out  just  now,  the  in-
 troduction  of  this  passport  system  is
 injuring  the  interests  of  people  both
 fm  Pakistan  and  India.  What  has
 been  the  result  of  the  introduction  of
 this  system?  In  this  country  we
 were  to:id  that  two  and  a  half  lakhs
 of  people  have  come  from  East  Ben-
 gal.  A  few  days  ago,  another  state-
 ment  appeared  in  the  Statesman  and
 if  I  may  speak  on  the  basis  of  the
 figures  that  were  published  therein
 ---of  course,  if  they  are  incorrect,  I

 may  be  corrected—the  position
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 that  after  the  introduction  of  this.
 passport  system  one  and  a  quar
 ter  lakhs  of  refugees  have  come:
 into  Assam:  Seventy  five  thousand
 have  come  into  Tripura  and  two  and
 a  half  lakhs  have  come  into  West.
 Bengal.  This  means  that  nearly  five
 lakhs  of  people  have  come  into  India
 due  to  the  introduction  of  the  pass.
 port  system.

 The  Minister  of  Rehablitation  (Shri
 A.  P.  Jain}:  Two  lakhs  and  eighty
 thousand  have  come  and  your  figure:
 about  Assam  is  incorrect.

 Shbrimati  Sucheta  Kripalan):  I  am
 only  referring  to  the  report  that  ap-
 peared  in  the  Statesman  and  if  those.
 figures  are  incorrect,  then  the  Re
 habilitation  Minister  may  worrect
 them.  Anyway.  even  if  the  number

 is  round  about  three  lakhs,  it  is  not
 a  smajt  number.  It  is  a  huge  num-
 ber.  We  oppose  tis  Bill  because  we
 consider  this  to  be  a  flagrant  vioia-
 tion  of  the  Nehru-Liaquat  Pact.  In
 that  Pact.  it  was  specifically  ‘aid
 down  that  there  should  be  freedom
 of  travel  between  East  and  West  Ben-
 gal.  Why  was  that  done?  Bccause,
 at  that  time  the  Government  took  a
 realistic  view.  Government  reatised
 that  by  introducing  a  rigid  barrier
 between  East  and  West  Be:.gal  they
 would  be  harming  the  inicrsis  of
 the  common  peopje  in  botn  East  aud
 West  Bengal.  This  partition  is  arti-
 ficial.  Caleutta  was  the  cavital  of
 Bengal.  People  from  ail  over  30553)
 used  to  come  there  and  wo:  there
 and  earn  their  living.  Peojxe  from
 both  sides  of  Bengali.  i:roscctive  of
 the  zones.  came  there  and  worsted
 there.  Therefore,  Bengalees  had
 work  ar:d  interests  हपुशार त  out  hoth
 in  East  and  West  Bensal  By  é‘ntiro-
 ducing  all  on  a  sudden  a  rigid  barrier
 between  the  to  sides  of  Ber.gat,  a
 great  hardship  would  have  been  cused
 to  the  people.  Therefore,  rezalising
 the  difficulties  of  the  situatiou,  the
 eastern  zone  of  Pakistan.  namely,
 East  Bengal.  was  placed  on  a  different
 footing  from  the  western  zone.  We
 ourselves  did  not  introduce  the
 Evacuee  Property  Act  in  respect  of
 the  eastern  zone,  as  we  did  in  resoect
 of  the  western  zone.  We  did  so,  be-
 cause  of  the  peculiar  situation  ob-
 taining  in  the  eastern  zone.  I  may
 illustrate  the  point  by  =  giving  an
 exampie,  although  I  am  sure  it  is  «vell
 known.  When  I  went  to  Tripura.  I
 learnt  that  there  were  certain  parts
 in  Tripura  where  the  communication
 was  so  difficult  that  people  bciouging
 to  these  parts,  if  they  wanted  to  50
 to  another  part  of  Tripura,  had  to  8०0०
 there  via  Pakistan.  In  such  a  situa-
 tion,  it  js  necessary  that  there  should
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 be  freedom  of  movement.
 this  was  laid  down
 Nehru-Liaquat  Pact.  Nuw  when  ‘his
 Passport  system  has  come  into  force
 people  who  were  living  on  the  other
 side  have  had  to  come  _  over—poor
 peasants  and  ordinary  people—it  has
 created  tremendous  difficulties  for
 them.  In  case  the  representatives  of
 our  Government  think  that  I  am
 speaking  only  for  the  Hindus,  I  weuld
 like  to  point  out  that  this  great  aifti-
 cully  is  heing  experienced  by  Mus-
 lims  also.  In  Calcutta  it  is  well
 known  that  a  large  bulk  of  such  beo-
 pie  live  who  have  constantly  to  cross
 the  border.  They  have  got.  their
 homes  in  East  Bengal.  They  work
 here.  and  their  families  are  there.
 They  want  to  go  from  one  side  to  an-
 other  every  now  and  then.  In  the
 same  manner.  there  are  small  traders
 and  businessmen  who  have  dealings
 on  both  sides  of  the  border.  Consi-
 dering  ail  these  difficulties.  at  the
 time  of  the  Pact  we  did  not  want  any
 rigid  barrier  tn  be  introduced.  The
 agitation  against  the  passport  system
 is  not  confined  in  India  alone.  That
 peopee  in  Pakistan  also  are  against
 it  has  been  well  demonstrated.  If  I
 am  to  depend  upon  newspaper  fe-
 Ports.  demonsirations  were  held  in
 Sylhet  by  Muslim  women  and  de-
 monstrations  have  been  held  by  Mus-
 lims  in  other  parts  of  Pakistan.  In
 India  too  Muslims  have  protested
 against  the  introduction  of  the  passport
 system.  Therefore.  I  do  not  understand
 how  we  agreed  to  the  insistence—the
 unreasonable  insistence--of  the  Pakis-
 tan  Government.  Our  Government
 thought  it  to  be  an  unwise  decision
 So,  first  of  all.  they  pleaded  against
 it.  and  then  they  tried  to  persuade
 Pakistan.  But  when  they’  did  not
 succeed,  as  usual,  they  again  conce-
 ded  Pakistan's  unreasonable  demaud

 Therefore

 and  agreed  to  accept  the  passport
 system.  The  result  is  that  untuid
 hardship  has  been  inflicted  on  the
 common  people.  A  few  days  ago  when
 I  had  an  opportunity  to  talk  with  our
 hon.  Prime  Minister  he  told  me  that
 he  appreciated  the  difficulty.  In
 order  to  mitlgate  the  hardship.  of
 East  Bengal  Hindus.  he  said  our  Gov-
 ernment  was  going  to  be  rather  libe-
 ral  regarding  giving  migration  faci-
 lities  to

 क्
 ople  coming  from  East  Ben-

 g  est  Bengal  They  could
 come  he  said  with  migration  certifi-
 cates.  I  would  like  to  ask  you  what
 is  the  great  difference  between  a
 migration  certificate  and  a  passport.
 Even;,to  obtain  a  migration  certificate

 peonle
 from  the  villages  in  East

 engel  have  ts  go  to  Dacca.  For  that
 also  there  is  an  elaborate  procedure
 like  supplying  three  coples  of  pass-
 port  size  photograph.  etc.  Only  yes-
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 clearly  in  <he”
 ferdav  Dr.  Monkerjee  was  showing  me
 a  number  of  wires  that  he  has  re-
 ceived  from:  people  in  East  Bengai.
 One  man  has  wired  that  he  had  gone
 to  {ie  High  Commissioner’s  office  for
 the  thirty-nin‘h  time  and  yet  did  not
 succeed  in  obtaining  the  necessary
 Papers  allowing  him  to  migrate.
 Crowds  have  gathered  in  front  of  the
 High  Commissioner’s  office  in  Dacca.
 Days  and  davs  they  svend  there  with-
 out  getting  the  necessary  facilities  to
 come  over  to  India.

 The  same  difficulties  are  being
 faced  by  the  Muslims  here.  which  is
 very  obvious  from  a  fetter  that  has
 been  published  in  the  Hindustan
 Standard  of  yesterday  by  one  Abdul
 Majid.  It  is  somewhat  long.  So  I
 do  not  wish  to  read  the  whole  of  it.
 But  I  would  like  to  read  a  few  lines
 just  to  give  the  House  an  idea  of  how
 this  passpart  system  is  creating  t:aras-
 sment  to  our  peopie.  This  is  what  he
 says:

 “Pakistanis  who  are  living  in
 West  Bengal  carrying  on  varivus
 vocations  are  estimated  to  be
 several  lakhs.  The  arrangeme::+
 that  has  been  made  for  the  issue
 of  passport  from  the  Office  of
 the  Deputy  High  Commissioner.
 Pakistan.  Calcutta.  is  absolutely
 inadequate.  The  Pakistan  Gov-
 ernment  introduced  the  passport
 system  on  the  l7th  October  last.
 but  till  now  only  a  few  thousand
 passports  have  been  issued
 against  lakhs  to  be  issued.  Hund-
 reds  of  people  go’  every  day  to
 present  apolications  for  passports.
 but  the  office  accepts  only  50
 applications  daily.  People  ate
 suffering  untold  hardships.  Four-
 teenth  of  January,  1953.  the  deau
 line  after  which  no  _  Pakistani
 will  be  allowed  to  live  in  India
 is  fast  approaching.  If  matters
 go  on  in  this  way  we  think  only
 ten  per  cent.  of  the  Pakistanis  liv-
 ing  in  West  Bengal  will  get  their
 Passport.  We  cannot’  imagine
 what  will  be  the  fate  of  those
 huge  numbers  of  Pakistanis  who
 will  not  get  their  passports  in
 time  .  के  के  के  के  है

 J  would  just  like  to  read  the  last
 few  lines  to  show  what  Muslims  in
 India  feel  about  the  introductiun  of
 the  passport  system.  Here  he  says:

 “We  must  remember  that  it  is
 the  Pakistan  Government  who  are
 the  sponsors  of  this  systern.  The
 Indin  Government  again  =  and
 3557  argued  for  the  non-intro-
 duction  of  the  passport  system.*
 but  the  Pat-istan  Government  ii-
 sisted  and  then  India  agreed.  in
 short.  Pakistan  Government  mu:zt
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 make’  immediate  arrangement.:.
 so  that  Pakistanis  living  in  India
 can  get  their  passports  within  a
 short  time.”

 So  the  passport  system  has  created
 unto!ld  hardships  to  the  Hindus  in
 Pakistan  and  Muslims’  in  India.
 Therefore.  for  whose  benefit  have  we
 done  this?—I  would  like  to  know.
 Our  Prime  Minister  always  remiir.ds
 us  that  we  should’  always  thin«  of
 the  human  aspert—we  must  ust  tne
 healing  touch.  I  want  to  know  what
 human  aspect  is  there  in  this  mvv'e?
 This  is  absolutely  contrary  to  ai}  hea!-
 ting  touch.  to  alt  human  consiciera-
 tions.  We  have  put  untold  hardships
 on  the  poor  suffering  people  who  have
 no  facilities.  And  what  will  be  the
 Tfesult  as  far  as  East  Bengal  is  con-
 cerned”  The  result  will  be  that  in
 the  face  of  all  these  diffieulties.  only
 the  richer  people  will  be  able.  after
 some  time  to  come  to  a  In«tia.  The

 *  aeoole  will  remain  there.  We
 do’  want  that  Hindus  should  remain
 there.  Now  they  will  remain  there,
 but  without  any  leadership.  The
 leadership  will  gradually  come  away.
 with  the  result  that  they  will  be  in
 a  worse  plight.  Our  object.  no  doubt.
 is  to  try  to  keep  them  there,  there-
 fore  we  shou'd  do  everything  that  we
 can  t»  induce  the  Pakistan  Gov-
 ernment  to  protect  them  and  kecp
 them  there.  By  introducing  the  pass-
 port  system  we  have  merely  created
 a  situation  ty  which  after  much
 dificulty  the  rich  <li!  come  away  and
 the  poor  wil!  remain  there  without
 leadership  to  be  harassed  more  and
 more  by  the  Pakistan  Government.
 Therefore.  |  would  appeai  to  the  Gov-
 ernment  to  reconsider  their  decision
 regarding  the’  introduction  of  tne
 Passport  system:  I  would  appeal  tu
 the  Hou-e  not  to  support  this  Bill,
 but  to  press  their  demand  for  the  with-
 drawal  of  the  passport  system.  It
 has  been  amply  preved  by  demons-
 trations  held  al]  over  India  that  the
 people  of  the  country  are  not  behina
 the  Government  in  the’  policy  ihat
 Gove:nment  is  following  §  in  this
 matter.

 |  Shri  Feroze  Gandhi  (Pratapgarh
 Distt—West  cum  Rae  Bareli  Distt—
 East):  On  a  point  of  information.  I
 would  like  the  hon.  Minister  to  clari-
 fy  a  point  which  Shrimati  Sucheta
 Kripalani  has  raised.  As  far  as  [I
 know  if  Pakistani  citizens  who  are
 residing  in  this  country—whether  in
 service  or  doing  business—want  to  80
 Yack  to  Pakistan,  no  passport  is  ne-
 cessary.  They  are  subjects  of  Pakis-
 tan  and  can  return  to  Pakistan.
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 Shri  Biswas:  They  are  required  to
 take  out  repatriation  certificates  ur
 nv  ration  certificates.

 Shrt  Fetuze  Gandhi:  There  is  a  lot
 of  confusion  in  the  public  mind  about
 this  matter.  As  far  as  I  know.  in
 the  case  of  citizens  of  Pakistan  who
 want  to  return  to  their  country,  no
 Passport  is  necessary.  just  as  in  the
 case  of  any  Indian.  who  may  be  any-
 where.  can  or  ndja  without  an
 Indian  passport.  S

 Mr.  Deputy-Speaker:
 Minister.

 थी  पी  ०  एन०  राजाभोज  (शोलापुर--

 रक्षित--अनस चित  जातियां)  समझे  कृपा

 करके  कछ  बोलने  के  लिये  पांच  मिनट

 का  टाइम  दीजिये  |

 उपाध्यक्ष  महोदय  :  जी  हाँ

 लेकिन  अभी  नहीं

 Shri  A.  P.  Jain:  As  the  hon.  Member
 whe  just  prereded  me  said.  the  scope
 of  this  Bill  is  a  limited  one.  Thraugh-
 e@ut  the  debale  that  has  been  going  on
 in  this  House  more  emphasis  has  been
 Jad  on  the  incidental  things  and  very
 little  has  been  said  abvut  the  Bill  it-
 seif.  In  fact.  there  has  been  a  lot  of
 confusion  and  quite  a  bit  of  misrepre-
 sentatien  about  the  provisions  of  this
 small  Bit.

 Sardar  Hukam  Singh:  Others  nave
 not  been  allowed  an  opportunity  to

 SP
 eak  so  far.  There  is  no  confusion.

 ne  cr  two  Members  havc  spoken  and
 they  have  expressed  their  views.

 Shri  A.  P.  Juin:  If  the  Members  who
 have  spoken  have  gone  007  the  mark,
 I  can  certainly  say  that  there  has  been
 confusion.  I  do  not  say  that  the  hon.
 Member  who  bijited  in  shares  that
 confusion  It  will  be  seen  when  he
 speaks  whether  he  shares  that  confu-
 sion  or  not.

 Sardar  Hukam  Singh:  [I  will  not  be
 tempted  by  it.

 The  hon.

 हूवा,

 Shri  A.  P.  Jain:  So  far  as  th’s  Bill
 is  concerned,  its  object  is  to  repeal
 the  Influx  from  Pakistan  (Control)
 Act.  Now  that  Act  was  applicable
 only  to  travel  between  West  Pakistan
 and  India.  That  Act  was  not  appli-
 cable  to  travels  between  East  Bengal
 and  West  Bengal.  People  could  cume
 and  go  from  East  Bengal  to  West
 Bengal  freely.  Therefore,  all  the  argu-
 ments  that  have  bees  advanced  by
 my  friends  with  regard  to  what  is
 happening  in  East  Bengal  are  totally
 irrelevant  to  the  purpose  of  this  Bill.
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 So  fur  as  the  West  is  conecrned.  it
 is  true  that  the  tralfie  in  the  West  has
 been  se  far  controlled  by  the  permit
 system.  This  Hause  has  alrcady  de-
 hated  for  one  whole  day  the  East
 Bengal  situation.  This  House  is  fully
 aware  that  the  passport  system  has
 been  adopted.  It  is  also  aware  that
 ‘we  on  this  side.  that  is.  the  Covern-
 ment  of  India.  dd  not  want  to  impose
 the  passport  system.  We  were  strong-
 ly  of  the  opinion  that  the  traffic  tet-
 -~ween  East  Bengal  and  West  Bengal
 should  remain  free  as  before.

 Shrimati  Sucheta  Kripalani:  Why
 did  You  give  in  then?

 Shri  A.  P.  Jain:  Every  country  is  at
 liberty  to  make  its  own  laws  and  to
 take  the  consequent  administrative
 action  to  implement.  it.  Pakistan
 without  any  reference  to  us  decided
 to  impose  a  passport  system  not.  only
 for  the  West  Pakistan.  hut  a'so  for
 East  Pakistan.  What  were  the  alter-
 Natives  before  us?  We  told  Pakistan
 that  we  तत  not  like  it:  we  tried  to
 fersuade  them  not  +o  impose  the  pass-
 port  system.  But  they  would  not
 agree.  The  only  alternative  left  to  us
 was  that  while  Pakistan  imposed  the
 Passport  system  we  may  not  doit.  Is
 there  a  Member  in  the  House  who
 would  say  ‘let  Pakistan  have  passport,
 we  shall  not  have  it'®  Again,  Pakis-
 tan  was  imposing  both  passport  and
 visa.  and  whatever  steps  we  may  have
 taken  would  have  been  totally  ineffec-
 t've.  Therefore.  the  next  best  course
 left  to  us  was  to  persuade  Pakistan  to
 liberalise  the  passport  system  as  much
 as  possible.  As  a  result  of  negotia-
 tion:  we  succeeded  to  a  very  large  ex-
 tent.  because  we  could  persuade  them
 to  Fave  three  types  of  passports:  a
 Passport  available  for  the  whole  of
 India:  a  passport  availab'e  for  the
 Eastern  Region;  and  a  border  passport,

 3  PM.
 Shrimati  Sucheta  Kripalani  has  re-

 ferred  to  the  inconvenence  which  is
 being  caused  to  certain  type  of  persons
 who  carry  on  trade  in  fish.  vegetables
 etc.  on  the  border.  As  far  as  that
 «lass  is  concerned  the  passports  are
 issued  by  the  district  magistrates  and

 the  movement  there.  at  least  in  theory,
 has  beer  agreed  tc  be  a  rather  free
 movement.  If  there  have  been  any
 difficulties.  at  l¢ast  we.  on  our  side,
 have  not  created  them.

 Several  questions  have  heen  raised
 ‘and  ‘t  was  said  that  sucf  and  such
 person  has  been  twice.  thrice.  four
 times  or  thirty  times  (Shrimati
 Sucheta  Kripalani:  Thirtynine  times.)
 or  thirtynine  t’mes  or  even  ninetynine

 times
 (Dr.  N.  8.  Khare:  99°9  recur-

 Ting.)  to  the  Pakistan  Commissioner
 and  he  has  not  been  able  to  get  a  pass-

 port.  We  regret  it.  But  nonethe’ess
 we  cannot  control  it.  because  all  entry
 into  Pakistan  is  controlled  by  Pakis-
 tan  and  not  by  us.  Therefore,  while
 a  certa'n  amount  of  reference  to  the
 Passport  system  may  be  relevant  to
 the  discussion  here,  yet  to  base  the
 whole  argument  on  what  is  happening
 with  regard  to  the  passport  system  is.
 I  submit  with  all  respect,  not  relevant
 to  the  discussion  of  this  Bili.  This
 Bill  has  resulted  from  the  “mposition
 of  the  passport  system:  it  has  not  zaus-
 ed  the  imposition  of  the  passport  sys-
 tem.

 Assuming  that  we  do  not  repeal  this
 Influx  from  Pakistan  (Control)  Act.
 what  will  be  the  position?  In  fact
 my  friend  Shrimati  Sucheta  Kr'palani
 went  to  the  length  of  saying  that  we
 must  drop  this  Bill.  Now,  the  result
 would  be  that  anybody  coming  to
 India  will  have  to  obtain  not  only  a
 Passport  but  he  will  have  to  obtain  a
 permit  also......

 Shrimdti  Socheta  Kripalani:  If  I  may
 interrupt  the  hon.  Minister.  I  did  not
 say  ‘Drop  this  Bill’.  I  said  this  is  a
 consequential  Bill  as  a  result  of  our
 agreeing  to  the  passpert  system.  and
 we  are  opposed  to  the  basic  policy
 which  has  led  to  the  introduction  of
 the  passport  system,  and  we  stand  here
 to  criticise  the  basic

 policy
 which  has

 given  rise  to  this  Bill.

 Shri  A.  P.  Jain:  She  wil!  do  weil  to
 read  her  speech  because  she  definitely
 said  that  we  should  drop  th's  Bill.  By
 dropping  this  Bill  are  we  providing
 any  greater  convenience  to  persons  who
 go  from  one  country  to  the  other.  from
 here  to  Pakistan  or  from  Pakistan  to
 India?  In  fact  we  will  be  adding  one
 more  hurdle.  Therefore.  whatever
 may  be  one’s  own  views  about  the
 passport  system,  this  Bill  for  the  re-
 peal  of  the  Influx  from  Pakistan
 (Control)  Act  has  become  8  neces-
 sity.  even  with  a  view  to  facili-
 tate  the  trave!  between  the  two  coun-
 tries.  I  have  said  that  the  Govern-
 ment  of  India  did  not  like  the  passport
 system.  We  resisted  it.  But  it  was
 beyond  our  control.  because  it  was  for
 Pakistan  to  make  any  laws  or  to  take
 any  administrative  or  executive  act'on
 with  regard  to  Pakistan.  And  we  were
 left  with  no  alternative  except  to  im-
 pose  the  passport  system  when  they
 would  not  agree  to  giving  up  their  de-
 termination  to  introduce  the  passport
 system  in  Pakistan.

 In  fact.  it  has  become  a  fashion  In
 this  House  that  whenever  anything
 connected  with  Pakistan  comes  In,  the
 whole  history  is  repeated  from  the
 time  of  partition  up  to  this  d
 Things  relevant  and  irrelevant  are  wat d
 by  persons  from  whom  one  expec



 deal  Influx  Jrom  Pakistaa  5  DECEMBER  952  (Control)  Repealing  हां.  J6s:>

 (Shri  A  P.  Jain]
 much  better.  The  whoie  of  the  Nchru-
 Liaquat  Pact  is  discussed.  although  su
 far  as  this.  Bill  is  concerned  §  it
 has  nothing  to  do  with  it.  (Dr.  N.  B.
 Khere:  Sins  committed  cannot  be  for-
 gotten’.  59  I  subrnit  that  the  scope
 of  the  80  s  very  limited.  It  is  a  Bilt
 which  has  become  inevitable  on  ac-
 count  of  certain  actions  that  have  al-
 ready  been  taken.  and  unless  we  re-
 peal  the  Influx  from  Pakistan  (Con-
 trol)  Act  we  will  be  adding  to  the  diffi-
 culties  in  the  travel  between  the  two
 countries  rather  than  helping  free
 travel.

 Sardar  Hukam  Siagh:  |  had  no  070
 to  participate  in  the  dehate  in  the  first
 instance,  ‘ut  I  found  that  I  had  some
 urge  to  intervene  and  place  my  sub-
 missions  also

 It  has  been  just  now  said  that  when-
 ever  anything  between  Pakistan  and
 India  comes  up  Membcrs  stand  up  und
 begin  to  mention  th'ngs  that  are  re-
 Jevant  o¢  irrelevant.  We  are  sorry
 that  this  subject  is  really  such  a
 sPrious  one,  and  we  regret  also  the
 attitude  of  the  Ministers  who  are  so
 sensitive.  Whenever  this  discussion  is
 taken  up  they  fee]  somewhat  restleés.
 (Dr.  N.  B.  Khare:  Guilty  conscience).
 It  is  not  our  fault  It  is  very  unfor-
 tunate.  I  can  say  that  because  it  is
 only  persons  who  have  been  displaced
 that  can  appreciate  what  sufferings
 they  have  undergone  and  what  are  be-
 ing  experienced  by  those  that  are
 coming  just  now  from  East  Bengal.  It
 is  very  difficult  for  others  to  know  the
 éepth  of  their  feelings.  I  do  not  say
 they  have  no  sympathy  with  us.  but
 “fon  some.  occasions  we  refer  to  this
 subject  again  and  again  they  should
 not  fee!  so  sensitive  as  they  have  done
 so  far.

 It  has  been  admitted  that  the  In-
 troduction  of  this  passport  system  was
 beyond  their  contro].  We  do  not  doubt
 the  intentions  of  the  Government.  Al-
 ways  they  come  up  and  say  that  it  was
 not  their  intention.  They  say:  we  did
 not  want  it.  Pakistan  forced  it  upon
 us,  and  we  had  no  other  option.  Quite
 30  We  have  not  complained  about
 their  intentions.  They  are  very  good-
 intentioned  people,  so  far  as_  the
 Min‘sters  are  concerned.  But  what
 we  bewail  of  is  their  helplessness.  their
 impotence.  We  do  not  say  that  they
 do  not  have  good  intentions.  Certain-
 ly.  we  praise  them  for  that.  But  ul-
 timately  we  hear:  we  are  helpless
 what  can  we  do.  that  is  a  sovereign
 power.  we  cannot  take  up  any  fight
 with  them.  That  is  the  attitude  that
 is  being  complained  of.

 Shri  Feroze  Gandhi:  What  is  your
 sugyestion  for  that?

 Sardar  Hukam  Siagh:  If  you  come
 up  to  me  I  wil!  give  you.  Then  it  has
 been  said  that  this  only  rciates  to
 West  Pak  stan.  It  has  been  admitt..
 that  this  is  the  direct  result  of  the  ii-
 troduction  of  the  passport  iyste'n.
 When  this  Bill  is  the  direct  result  of
 the  introduction  of  the  passport  svs-
 tem,  how  are  we  irrelevant  when  we
 discuss  the  passpert  system?  A  _  per-
 fectly  legitrmate  queston  arise...
 namely,  why  this  passport  system  was
 introduced,  what  eiyect  it  has  got.

 I  admit  that  both  these  questicans
 are  separate  so  far  as  the  East  and  the
 West  are  concerned.  I  am  reminded
 of  what  happened  when  eur  peep):
 were  driven  out  from  Western  Paki:-
 tan  aid  certain  Jegistative;  measures
 and  regulations  were  being  ते  scussai
 here.  Our  Bengal  friends  certain’.
 had  very  great  sympathy  with  us.  We
 were  warning  them  tha!  the  same  fate
 was  coming  for  them  but  they  did  nut
 care  then.  They  sympathised  with  us
 but  asked  us  to  leave  them  alone.  I
 should  not  say  I  am  glad.  I  pity  their
 conditions.  I  think  that  the  t'me  ha;
 come  for  them  to  stand  up  and  tak:
 up  our  cause  as  well.

 So  far  as  this  Bit]  is  concerned  a:+
 so  far  as  West  Pakis:an  is  concerned,
 I  think  it  is  a  necessit,.  I  have  no
 objection  to  the  Bill  but  all  these
 things—when  ‘t  is  going  to  replace  thv
 permit  system  by  the  passport  syste:
 the  way  in  which  that  passpnrt  »ys-
 tem  is  bcing  worked.  the  hardship  it
 causes  te  our  citizens,  should  be  dis-
 cussed  in  this  House.  One  example
 I  might  rite.  The  immediate  effect  of
 this  passport  system  was  that  00  Sikhs
 applied  to  visit  Nankana  Saheb,  the
 birth  place  of  their  founder.  and  at
 the  eleventh  hour  they  were  refu;edi
 permission.  They  could  not  go.  I  do
 not  know  whether  the  Members  of  the
 Government  sitting  on  that  side  car:
 Gauge  the  resentment  of  the  Sikhs  at
 that  time.  Even  now  we  find  that
 Pakistanis  have  been  given  every  faci-
 lity  to  visit  all  their  religious  places
 We  welcome  them.  We  support  that.
 We  do  not  say  it  should  be  refused.
 Is  the  Government  so  helpless?  Is
 their  helplessness  expressed  here  _  in
 this  House  sufficient  to  soothe  us  that
 they  cannot  do  anyth'ng  and  we  should
 continue  to  suffer?  Is  it  only  the  pla-
 cating  of  Pakistan  that  would  satisfy
 us?  Is  it  only  the  Mahatma  spirit—I
 do  not  mean  Mahatma  Gandhi's—anly
 the  sanctuary  spirit?  That  might  be
 very  8000  so  far  as  these  expressions
 are  concerned.  But  when  a  Govern-
 ment  has  to  deal  with  a  Government.
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 it  should  have  certain  principles  on
 ‘which  they  should  act  and  so  far,  our
 Government  has  failed  to  achieve  any-
 thing  iz  this  respect.  The  passpcrt
 system.  we  did  not  want  it.  They  in-
 troduced  it.  We  were  helpless.  We  had
 to  take  ‘t.  In  every  case  it  was  like
 this.  Whenever  an  opportunity  arose,
 this  has  been  our attitude  ६..४  cee  fear
 that  if  we  go  on  like  tlis.  |  raed  ४3  say

 “we  are  doomed.

 Shrimati  Renu  Chakravarity  (Basir-
 hat):  We  have  heard  the  hen.  Minister
 for  Rehabilitation’s  legalistic  argu-
 ments  but  we  feel  that  although  he
 says  that  this  ‘s  only  referring  to  West
 Pakistan,  actually  the  entile  quesiion
 of  passports  has  to  be  covered  because
 without  that  this  Bill  would  not  have
 been  necessary.  It  seeks  a  formal
 sanction  for  the  introduction  of  the
 Passport  system.  It  is  true  that  many
 people  feel  that  this  is  a  fait  accompli
 which  we  have  got  to  accept  and  we
 <annot  do  anything  more  about  it.
 But  during  the  East  Bengal  debate
 which  took  place  on  the  l5th  Novem-
 ber,  1952,  Mr.  Nehru  said  that  he  was
 @uite  prepared  to  reopen  the  whole
 question  370  we  were  heartened  by  it
 for  the  very  simple  reascn  that  the
 ordinary  people  are  undergoing  tre-
 mendous  suflerings  which  you  have
 heard  repeated  over  and  over  again.
 ‘Coming  from  East  Bengal.  naturally
 ‘we  feel  that  th’s  passport  system  can-
 not  regulate  and  stop  traffi:  between
 the  two  countries  especially  since  there
 is  no  border  region  and  there  is  no
 natural  boundary.  You  have  a  house

 on  this  side  of  the  border  and  prob-
 .ably  the  outer  house  on  the  other  side
 of  the  border.  You  have  your  rela-
 tions  on  the  other  sice  of  the  border.
 They  have  to  cross  a  field  and  then
 you  come  across  to  Hindustan.  You
 have  the  natural  economic  ties  which
 have  been  repeated  over  and  over
 @ga’n.  We  have  heard  how  mills  and
 industries  are  closing  down  in  Pakis-
 tan  because  the  labourers  cannot  go
 from  India.  We  have  heard  how  our
 growers  of  oranges  are  facing  a  crisis
 because  oranges  cannot  go  over  to
 Pakistan.  So.  we  are  bound  by  a
 thousand  links  and  it  is  necessary  to
 Te-open  the  question  again  and  there-
 fore,.I  th’nk  it  is  quite  right  that  we
 again  voice  our  feelings  about  pass-
 port  and  demand  that  the  cuestion
 must  be  reopened  and  that  no  such
 measure  as  the  one  that  has  been
 brought  forward  here  is  necessary.

 >
 It  is  also  necessary  to  reiterate  again

 the  volume  of  opinion  which  is  grow-
 meg  not  only  on  our  side  of  the  border
 but  also  in  Pakistan.  We  have  heard
 that  already  in  the  Pakistan  Parlia-
 ment  the  question  has  been  raised  not

 only  by  the  Hindu  minority  represen-
 tatives  but  also  by  people  like  Mian
 Iftikaruddin.  On  the  25th  November,
 during  a  debate  on  the  passport  sys-
 tem,  ne  made  a  protest  against  the
 introduction  of  the  pzssport  system.
 Not  only  he  was.  loud  in  lis  de
 nunciat.on  of  the  Pakistan  Govern-
 ment’s  inability  to  protect  the  minori-
 ties  but  also  he  showed  how  they  had
 been  treated  and  how  the  Pakistan  had
 not  lived  up  to  its  responsibilities  and
 it  was  only  right  not  only  that  they
 should  protect  the  minorities  but  also
 that  this  pernicious  system  of  passpert
 should  be  withdrawn.

 We  know  Mr.  Suhrawaddy’s  arch-
 communalism  in  the  past  days.  But
 whatever  he  was  above  all  he  was  a
 realist.  On  the  2lst  of  November  at
 Dacca  he  openly  and  strongly  criticis-
 ed  the  Kashmir  issue  and  the  passport
 policy  of  his  Government.  He  said:

 “I  request  the  Pakistan  Govern-
 ment  to  examine  this  serious
 situation  that  has  arisen  as  a  result
 of  the  passport  and  if  they  find
 that  it  is  not  in  the  interests  of
 Pakistan  they  must  abjure  it”.

 Besides.  we  find  the  movement  among
 individuals  is  growing.  The  Pakistar
 Youth  League  had  declared  2lst  Nov-
 ember  as  “PakistanHindustan  Friend-
 ship  Day’  and  we  find  also  that  the
 Pakistan  Peace  Congress  has  declared
 that  the  rising  tide  of  the  democratic
 movement  should  take  upon  itself  the
 task  of  ensuring  the  security  of  the
 minorities.  I  will  quote  another  news-
 paper  from  Pakistan  ‘“Nao-Belal”.  It
 writes  under  the  headline  “Defeat  Im-
 perialist  Conspiracy”  and  says:

 “Tet  us  stand  by  squarely  against
 any  communal  _instigations.  Let
 us  bui'd  up  a  huge  movement  be-
 hind  the  demand  of  Pakistan-
 Hindustan  friendship  so  that  the
 diabolical  conspiracy  being  hatched
 hy  the  imperialist  agents  in  both
 the  countries  mav  he  defsatecd.  so
 that  the  reactions  ries  of  both  coun-
 tries  may  not  use  the  religious
 sentiments.  of  the  minorif’es  of
 the  two  countries  to  advance  their
 own  ends  and  bring  further  dete-
 rioration  in  the  relations  between
 Pakistan  and  India.’

 On  the  same  day  at  Karachi  10.000
 men  and  women  gathered  to  demand
 that  Pakistan  should  come  out  of  Com-
 monwealth  and  for  the  revocati¢n  of
 all  repressive  laws.  At  Dacca.  on  the
 Pak'stan  day—2lst  November—under
 the

 ae
 ices  of  the  East  Bengal  Stu-

 dents’  Union  a  big  meeting  was  held
 and  they  demanded  withdrawa!  of  the
 Passport  system  There  are  some
 people  in  Pakistan  who  like  some  other

 pope
 here.  do  not  like  this  friendship

 etween  Pakistan  and  Indj‘a.  They
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 laugb  at  it.  On  26th  of  November.
 Janab  Mahmud  Ali.  the  convener  of
 tbe  Democratc  League  reported  how
 the  people  of  Pakistan  sincerely  hoped
 for  the  withdrawal  of  the  passport
 eystem.  In  their  opinion  it  has  created
 more  harm  than  good.  Therefore
 since  the  volume  of  opinion  both  there
 and  here  is  growing  against  the  pass-
 port  system.  since  the  economies  of  the
 two  countries  are  being  shattered  by
 this  passport  system.  since  we  see  that
 People  stand  fi  interminab’s  «tucues.
 and  are  subjected  to  such  harassment
 and  hardship.  since  the  people  who  are
 already  poverty-stricken  are  again
 asked  to  pay  money  and  hope  to  face
 a  thousand  difficulties.  we  shouid  re-
 move  these  difficulties.  and  we  should
 doaway  with  the  passport  syste:  ben
 us  try  again  so  that  we  van  put  22  en?
 to  the  unbearabie  si:Nering:  of  the

 people
 Therefore.  I  would  say’.  let

 8  try  azvain  so  that  we  do  not  neet
 to  bring  in  this  Bi'l.  se  That  we  worn'd
 be  able  to  help  our  peop'e.

 Dr.  N.  B.  Khare  (Gwalior):  [  had
 not  the  stigtitest  intention  to  open  mv

 fips  on  this  Bill.  But.  the  speech  of
 the  hon.  Rehabilitation  Minister

 Seme  Hon.  Members:
 bbasha.  please.

 Rashtr.-

 Dr.  N.  8.  Khare:  It  is  my  :weet  will.
 (Interruptions.)

 Mr.  Deputy-Speaker:  Order  oricr
 Dr.  N.  B.  Khase:......  the  speech  of

 the  hon.  Rehabilitation  Minister  has
 provoked  me  to  make  a  short  speéch,

 He  was  in  great  pains  to  show  to  us
 step  by  step  how  the  Pakistan  Gov-
 erament  compelled  the  Government  of
 India  to  agree  to  the  passport  system
 in  spite  of  the  Nehru-Liaquat  Pact.
 He  gave  us  every  single  detail  of  how
 the  Government  approached  the  Gov-
 ernment  of  Pakistan,  how  they  refus-
 ed  and  so  on  and  860  forth.  Every  lit-
 tle  detail  he  gave  us.  At  that  time  he
 looked  pathetic.

 e  *  6  e

 But.  I  must  say  that  this  measure,  as
 the  one  passed  previously  abnut

 evacuee
 roperty,

 and  even  the  Nehru-
 Li{aquat  Pact,  shows  the  utmost  solici-
 tude  for  the  welfare  of  Pakistan,  and
 tM  fact,  they  are  against  the  interests
 of  India.  I  am  conetralned  to  say  that
 the  Treasury  Benches  are  occupied  by
 the  enenies  of  India  and  lovers  of  Pak-
 dstan.  I  cannot  refrain  from
 Ghat  remark.  It  may  be  rather
 reted  or  emnebody may  not  jibe  that, t.

 ®txnunged  as  ordered  by  the  Cbair.
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 But,  that  is  my  jlanermost  feeling  and
 I  cannot  help  expressing  it.  Every
 time  the  Ministers  become  very  eensi-
 tive  over  this  matter.  because  as!  suid
 in  an  interruption  it  is  only  a  guilty
 conscience  and  nothing  else.  They
 complain  that  every  time  this  matter
 was  discussed,  they  referred  to  ast
 history.  How  can  the  sins  of  history
 be  forgotten”  Sins  pursue  people  from
 generation  to  generation.  It  is  impvus-
 sible  to  forget  them.  I  know  the  rea-
 sons  for  their  solicitude  for  the  w«‘el-
 fare  of  Pakistan.  Because,  fortunately
 or  unfortunately.  I  was  in  a  position
 from  where  I  could  observe  very  mi-
 sutely  the  political  activities  of  the
 Congress,  the  Muslim  League  and  the
 British  Government.  From  there,
 know  as  a  matter  of  personal  know-
 ledge.—nobody  can  separate  it  from  me
 —what  manoeuvres  were  made.  and
 what  games  were  played  Fromt*..:  it
 appears  tome  that  this  Con¢gr:s:  had
 developed  clandestine  relations  vith
 British  imperialism  and  the  offspring  is
 Pakistan.  It  is  natural.  therefore,  that
 the  Congress  Government  should  show
 enormous  love  for  its  offspring,  Pakis-
 tan.  I  do  not  blame  them,  because  it
 is  the  rignt  of  every  mother.  every  uc
 ‘nan.  r  am  not  surprised.

 But.  to  me.  it  is  just  a  tragedy  of
 history  that

 a
 ch  measures  are  brought

 before  this  House  by  a  person  ‘who
 bears  the  honoured  name  of  our  hal-
 lowed  hero.  the  great  Shivaji  Bhonsle.
 For  this  I  am  very  sorry  and  I  feel
 mortified  that  a  person  of  such  a  name
 should  bring  this  Bill.  After  all,  we
 cannot  help  it.  It  is  going  to  be  pass-
 ed.  Bat.  I  may  tell  you.  Sir,  and  ‘eli
 everybody  that  in  politics  and  history,
 nothing  is  final;  there  are  no  settled
 facts.  There  was  the  great  Serng:l
 rartitinn  which  was  regarded  १५  ी  set.
 tled  fact  by  the  British.  Jt  was  annul-
 led.  There  is  another  partition  also,
 unwanted  by  anybody.  I  may  tell  you.
 Sir.  that  history  will  repeat  Itself.  In
 spite  of  all  these  wretched  measures  of
 influx  and  deftux,  I  may  tell  you  that
 history  will  repeat  itself  and  ¥  am  sure,
 ultimately,  these  two  Bengals.  which
 are  divided,  87९  bound  to  come  toge-
 ther  and  there  wil]  be  a  united  Bengal.
 in  spite  of  all  that  my  friends  opposite
 may  do  with  their  great  love  towards
 Pakistan.  I  have  nothing  more  to  899.

 Shri  Barman  (North  Bengal—Re-
 served—Sch.  Castes):  I  have  nothing  to
 say  about  the  merits  of  the  passport
 aystem......

 Mr.  DMepnty-Speaker:  Why  २०  hon.
 Members  start  by  saying  that  they
 have  nothing  to  say  and  then  go  on
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 speaking?  If  they  have  anything  to
 say,  they  may  contribute;  otherwise
 they  need  not,

 Shri  Barman:  J  said,  Sir,  that  4  hal
 notning  to  say  on  th:  merits  or  demerits
 of  the  passport  system,  which  has  been
 sufficiently  discussed  severai  times  on
 the  floor  of  this  House.  Of  course,  i
 also  Join  with  the  previous  speakers  in
 their  wish  that  the  sooner  this  passport
 system  goes~—it  could  only  go  with  the
 conset  of  both  the  parties—the  bet*er
 it  is  for  beth  Bengals,  both  for  Hindus
 and  Musiims.

 I  stand  here  to  encrvach  upon  ‘he
 time  of  the  House  to  ask  the  hon.  Min-
 ister,  Specially  the  hon.  Minister  fur
 Minority  affairs  whether  he  has  for-
 gotten  in  the  hurry,  in  the  turmoil  of
 the  introduction  of  this  passport  sys-
 tem.  the  fate  of  the  few  thousands  of
 Indian  nationals  who  are  entrapped  to-
 day  in  Pakistan.  I  am  fust  mentioning
 the  circumstances.  In  the  former  State

 of  Covch-Bchar.  there  were  chitmahal
 lands  which  were  entirely  in  the  dis-
 trict  of  Rungpur  which  is  now  in  East-
 ern  Pakistan.  Similarly.  Rangpur  dis-
 trict  had  some  chitmahals  which  were
 voithin  the  former  Cosich-Behar  St:ne.

 After  the  introduction  of  the  passport
 system.  both  the  [dian  nationals’  in
 Rianepur.  that  is  Eastern  Pakistan  and
 Pakistan  nationals  inside  India  in  the
 district  of  Cooch-Behar  are  now  suffer-
 ing  miserably.  They  cannot  get  out
 because  it  is  a  small  piece  of  land  and
 all  round  there  is  foreign  territory.
 Without  passport  they  cannot  get  out.
 It  is  not  possible  for  them  to  apply  for
 Passport  hecause  there  is  no  photo
 grapher  there  Nor  can  they  come  to
 the  main  district  and  apply  to  the  dis-
 trict  ma

 gistrate.
 Before  the  introduc-

 tion  of  fre  passport  system.  T  was  ap-
 proached  by  those  people  and  here  I
 tabled  a  question.  I  think  it  will  come
 towards  the  end  of  December.  In  the
 meantime.  f  had  written  a  letter  to  the
 district  magistrate  of  Cooch-Behar
 whether  he  knew  anything  ahout  the
 condition  of  these  people.  They  can-
 not  go  out  for  marketing;  they  cannot
 sell  their  agricultural  produce.  They
 are  surrounded  by  Pakistan.  If  any
 kind  of  offence  is  committed  there.
 there  is  no  police  help.’  Consider  the
 fate  of  these  people.  The  reply  of  the
 district  magistrate  is:

 “The  difficulties  of  the  peoDle  re-
 siding  in  chitmahalts  have  already
 been  brought  to  the  notice  of  the
 State  Government  and  Government
 orders  are  being  awaited.”

 J  understand  from  the  newspaper  of
 my  district—I  am  reading  from  Uttara
 Banga:

 “Nothing  has  been  done  as  yet
 and  the  people  there  are  suffering
 to  the  extreme

 Similar  must  be  the  case  of  Pakis-
 tanis  who  are  entrapped  ain  the  district
 vf  Cooch-Behar.  I  do  not  know  whe-
 ther  by  this  time  the  Government  of
 India  have  sent  any  instructions  to  the
 State  Government.  I  have  tabled  a
 question.  And  5  wauuld  like  to  know
 on  behalf  of  the  unfortunate  people  as
 to  what  is  their  position,  and  whether
 Government  is  going  to  do  anything
 to  relieve  their  conditions.  That  is  all

 Dr.  S.  P.  Mookerjee  (Calcutta  South-
 Eust):  The  previous  speakers  have  al-
 ready  spoken  about  the’  difficulties
 which  have  been  created  out  of  the
 introduction  of  the  passport  system.
 My  hon.  friend  Mrs.  Chakravartty  urg-
 ed  upon  the  Government  of  India  to
 take  all  possible  steps  to  have  the
 passport  system  abandoned.  But  it  is
 well  known  that  our  Government  did
 not  want  the  introduction  of  the  passe
 port  systerr,  and  if  there  is  any  pos-
 sibility  of  the  Government  of  Pakis-
 tan  reconsidering  the  matter.  I  am
 sure.  there  will  be  no  hesitation  on  the
 purt  of  the  Government  of  India......

 Shri  A.  P.  Jain:  That  is  correct.

 Dr.  5.  P.  Mookerjee:_...  to  respond
 fo  such  a  decision  and  have  the  pass-
 port  system  completely  withdrawn.

 But  here.  the  matter  goes  a  little
 deeper  than  that.  My  complaint
 against  the  Government  is  that  in  all
 these  important  matters.  somehow  we
 have  allowed  the  initiative  to  pass
 from  out  of  our  hands’  Prikistan
 ereates  a  situation  30800  we  are  help-
 less  to  check  it.  And  then  we  come
 forward  and  suggest  some  paltiatives
 which  do  not  go  to  remedy  the  situa-
 tion  at  all.

 Now,  here  some  of  us.  had  suggested
 the  imposition  of  economic  sanctions.
 Well,  obviously,  the  Prime  Minister
 was  very  sarcastic  about  it  and  said
 that  it  would  not  produce  any  results,
 Sut  actually.  ecrnomic  sanctions—
 tndeclared  rconomic  sanctions—have
 already  becn  resorted  to  by  Pakistan.
 and  all  sorts  of  discriminatory  action
 is  being  taken  by  East  Pakistan.  and
 we  are  completely  he'pless  in  the
 matter.  I  will  give  you  one  or  two
 illustrations  just  row

 One  matter  which  nas  been  brought
 to  my  notice  is  with  regard  to  the  pre-
 carious  position  with  which  the  people
 in  Assatr—in  some  parts  of  Assam—
 and  in  Tripura  are  faced  for  want  of
 supply  of  rice.  Many  of  these  people
 used  to  get  their  rice  from  within  the
 Pakistan  zone,  Now,  Pakistan  is  not
 allowing  such  rice  to  come  to  our  ter-
 ritory.  Similarly,  there  were  quite-@
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 IDr.  S.  P.  MookerJv<}
 goodi  number  of  Muslims  who  used  to
 get  rice  trom  within  the  lands  situat-
 ed  in  the  indian  border.  And  the  re
 port  which  came  to  me  yesterday  from
 Culeutta  was  that  our  Government,  ex-
 ercissig  its  usual  generusity.  has  per-

 taced  ten  fakh  7575५  uf  ७६४५४  lo
 be  taken  away  from  within  the  Indian
 terriiory  to  Pakistan  on  the’  ground

 hat  surh  paadiy  was  besag  glia  Dy
 Pakistani  citizens  who  had  land  with-
 in  tec  tndian  border.  Now,  our  pee
 ple  are  starving.  They  cannot  get
 their  suppiy.  anu  we  want  to  de  so  just
 and  generous  that  we  are  allowing  rice
 to  be  taken  out  of  our  territory  to
 Pakis:an.  If  we  realiy  wanted  to  be
 vers  fair,  we  might  have  even  offered
 to  sel:  this  mee.  and  not  305७  tte  Guan
 tity  to  go  out  of  our  cotrol  because
 actually  the  people  who  are  directly
 and  innrediately  suffering  are  our  own
 men.  This  is  one  glaring  example  of
 misplaced  generosity  of  the  healing
 touch  in  which  our  Government  have:
 become  proficient  which  really  is  creat-
 ing  a  disastrous  position  so  far  as  these
 sufferers  are  concerned.

 So  far  as  this  passport  system  is
 cemcerned.  as  I  have  said  previously.
 th:s  has  been  done  deliberately  with
 certain  motives  by  the  Pakistan  Gov-
 ecmment.  Undoubtediy.  a  large  num-
 ber  of  Muslims  also  are  suffering,  and
 my  hon.  friend  Mrs.  Kripalani  has  read
 out  a  letter  which  has  been  written  by
 a  Pakistani  Muslim  who  is  now  in  Cal-
 cutta  and  who  is  finding  it  difficult  to
 Get  the  passport  for  going  back  to  East
 Bengal.  But  there  is  ample  evidence
 before  us  to  show  that  a  discriminatory
 policy  is  being  pursued  by  Pakistan  in
 granting  visa  and  repatriation  certifi-
 cates.  The  question  which  is  now  in-
 variably  put  to  these  people  who  are  in
 West  Bengal  or  in  Assam  and  who
 ‘vould  Hke  to  go  to  East  Bengal.  is
 this:  “What  evidence  is  there  to  show
 that  you  are  a  bona  fide  Pakistani  citi-
 zen  and  vou  want  to  go  hack  to  East
 Bengal  for  bona  fide  purposes?”  Many
 of  them  have  heen  asked  to  produce
 certificates  and  documents  counter-
 signed  »y  Pakistani  officers.  Natural-
 Ww.  it  is  impossible  for  them  to  do  so
 because  they  are  now  in  India.  From
 many  of  them  money  has  been  de-
 manded.  and  all  sorts  of  pressure  are
 being  directly  and  indirectly,  day  in
 and  day  out.  put  upon  them.  Only  in
 yesterday's  Jugantar,  a  leading  Ben-
 gali  daily  newspaper  published  from
 Caleutta.  you  will  see  photographs
 have  been  printed.—the  enormous
 crowds  which  have  now  gathered  in
 front  of  the  office  of  the  Deputy  Hikh
 Commiesioner  of  Pakistan  in  Calcutta,
 and  the  wav  छह  which  peonle  are  being
 subjected  to  all  sorts  of  harassment  and

 humiliation.  It  is  stated  in  that  arti-
 cle  which  is  written  by  an  eye-witness
 that:

 “It  takes  nearly  about  72  hours
 ६0  reach  the  counter  which  is
 avout  400  yards  away  from.  the
 rain  gate  and  in  which  there  is  a
 queuc’  of  about  450  men  or  wo-
 men.”

 72  hours  to  reach  the  countcr.  and
 then  only  the  application  received.
 After  the  application  is  received,  the
 applicant  is  asked  to  come  a  fortnight
 tater.  And  when  he  comes  there  a
 fortn‘ght  jater,  he  is  again  asked  to
 come  a  few  days  later.  And  there,  ex-
 amples  have  been  given,  names  have
 deen  cited.  how  people  who  had_  sub-
 mitted  their  origmal  application  on
 l6th.  l8th  and  20th  October  last  have
 not  yet  got  their  visas.  Mind  you,  Sir,
 they  got  the  passport  from  our  Govern-
 ment’s  office  within  24  hours,  but
 then.  they  have  to  get  the  visa  and  the
 repatriation  certificates,  and  all  these
 harassments  are  being  forced  upon
 these  individuals.  Some  of  the  ques-
 tions  which  have  been  put  to  some  peo-
 ple  who  imew  some  officers  in  the  office
 of  the  Deputy  High  Commissioner  have
 also  been  pubiished  in  newspapers.
 They  are  being  openly  told  that  they
 are  peopie  who  are  not  trusted  by  Pak-
 istan  and  they  are  not  wanted  to  go
 back.  (An  Hon.  Member:  Undesir-
 ables?)

 I  received  yesterday  a  letter  from
 one  Shri  Kumud  Nath  Sarkar  which  is
 copy  of  a  letter  which  has  been  sent
 to  the  Prime  Minister  with  another
 copy  which  has  been  sent  to  mv  friend
 Mir.  Biswas.  This  gentloman  woe  for

 30  years  8  mrember  of  the  Congress,
 and  he  decided  to  stay  in  East  Bengal
 after  partition.  ffe  was,  apoo‘nted  a
 member—he  belonged  to  the  Wistrict
 of  Pabna—of  the  District  Minority
 Board.  His  eppointment  was  gazetted
 by  the_East  Pakistan  Government  it-
 self.  He  was  given  about  three
 months’  time  to  serve  as  such  a  mete
 ber.  During  this  period  he  acted  in-
 dependently.  He  brought  to  the  notice
 of  the  authoritles  in  East  Paktstaz
 cases  of  violution  of  the  Delhi  Pact,
 and  how  the  minority  was  being  oP-
 pressed.  The  result.  was  that  in  4949
 he  was  arrested  suddenly.  He  came  to
 Caleutta  in  connection  with  his  daugh-
 ter’s  marriage.  He  went  back  after  a
 few  weeks.  and  the  day  after  his  arri-
 val.  he  was  served  with  an  order  and
 arresteti  in  Pahna.—a  member  of  the
 Pistrict  Minority  Board  arrested  un-
 der  the  Eaet  Bengal  Public  Safety  Or-
 dinance.  He  was  dragged  from  his
 house  to  the  Polire  Station.  The  next
 day  he  was  transferred  to  the  Rafshahl
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 Central  Jail  with  handcuff  and  rope
 <on,  though  he  was  an  old  man  of  64
 _years.  Six  repeated  orders  of  deten-
 tion  were  served  on  him.  He  was  kept
 in  detention  for  $2  months—2i  sronths
 in  the  Rajshahi  Central  Jail  and  eleven
 months  in  Pabna  District  Jail—without
 any  trial  or  legal  order  as  such.  There
 were  two  applications  of  habeas  cor-
 pus  before  the  East  Bengal  High  Court,
 and  twice  he  was  ordered  to  be  releas-
 ed  by  the  Dacca  High  Court,  and  as
 soon  as  he  was  released,  he  was  put
 wider  arrest  again  and  taken  back  to
 the  jail.  Later  on,  a  few  months  ago,
 after  he  had  signed  a  bond,  he  was  re-
 leased.

 He  came  back  to  Calcutta  in  Octo-
 ber  last.  He  has  written  to  me.........

 An  Hon.  Member:  What  was  the
 charge  against  him?

 Dr.  5.  P.  Mookerjee.  An  _  u:iciesira-
 ble  person!  He  was  arrested  under  the
 Pubtic  Safety  Ordinance.

 Shri  Gadgil  (Poona  Central):  Was
 it  not  the  reason  that  he  was  a
 Hindu?

 Dr.  8.  P.  Mookerjee:  The  main
 charge  was  thai  he  was  a  Hindu  ob
 viously.  but  of  course  that  could  not
 be  written.

 Now  he  is  attempting  to  go  bick  to
 Pabna  for  the  purpose  of  selling  scme
 of  his  properties.  Some  of  his  proper-
 ties  have  been  sold  already,  for  so  call-
 ed  inability  to  pay  revenues.  tut  he
 has  still  a  house  left  in  Pabna,  and  he
 wants  to  make  some  settlement  in  re-
 spect  thereof.  and  for  the  last  three
 months  he  has  been  trving  to  get  a
 visa  to  go  back.  Some  of  the  members
 of  his  family  are  there.  He  has  written
 to  me  a  letter  enclosing  the  copy  of
 the  letters  which  he  has  written  to  the
 Prime  Minister  and  the  Minister  of
 Minority  Affairs.  asking  whether  there
 is  any  possibility  of  any  relief  comlng
 from  any  quarter.  This  is  not  «tr  iso-
 lated  example.  We  have  a  large  nun.-
 ber  of  such  cases.  I  have  gut  at  the
 moment  three  telegrams  which  I  got
 yesterday.  The  wordings  in  the  tele.
 grams  are  as  follows:

 "Our  sufferings  for  acqulring
 Passnort  visa  repatriation  papers
 intolerable  solicit  relief  anyhow”
 This  telegram  is  signed  by  32  per-

 sons.  Another  telegram  rcnds:

 “Thirty-ninth  day  attended
 Pakistan  office  for  passport  visa
 fruitlessly  our  affairs  in  Pakistan
 ruined  pray  do  something”
 The  third  telegram  reads:

 “Getting  Pak-Bharat  travel  pa-
 pers  almost,  Impossible  pray  move

 last  day  foi-:e.n-h  ium.  ary  three
 Muptus  to  sure  us  Wood  Ges  Ser.”

 As  You  know,  Sir,  l3th  January;
 i493  sas  been  tixed  as  the  dead  tine—
 I‘have  not  got  the  cuttings  here,  but
 only  jast  nighi  |  got  a  tetuphuaic  r:es-
 sage  trom  Calcutta  that  Paxistani
 newspapers  are  pubiisning  and  cir-
 cujating  this  as  widely  as  ,ussible  that
 if  by  i3th  January,  tbe  inhabitants
 who  are  living  there  are  vot  in  a  fusi-
 tion  to  fulfi}  the  terms  of  the  new  re-
 guiations,  then  their  properties  will
 be  confiscated  or  that  they  wilt  be  put
 under  arresi.  It  is  true  that  the  Gov-
 ernment  is  not  doing  it.

 Pandit  Thakur  Das  Bharsg.ava:;.  What
 are  the  new  regulations’?

 Dr.  S.  P.  Mookerjee:  The  new  re-
 gulations  are  that  they  must  make  their
 declarations  before  the  authorities
 concerned  whether  they  are  Pakisiani
 or  Indian  citizens.  Threats  27९  being
 held  out  that  unless  they  fulfil  these
 conditions,  their  properties  will  be
 confiscated  or  they  may  be  put  under
 arrest.  This  is  not  done  by  Govern-
 ment  as  such  but  this  is  the  sort  of
 atmosphere,  the  panic  which  is
 sought  to  be  created  there  by
 the  authorities  of  East  Bengal  so
 as  to  harasg  the_  minorities  and
 push  them  out.  But  what  is  it
 that  we  are  doing?  The  point  which  I
 mentioned  at  the  very  beginning  was
 this.  How  is  the  Government  here
 going  to  :eact  to  it?  I  can  understand
 my  won.  frienc’s  point  cf  view  that
 ‘If  the  East  Pakistan  Government  does
 not  withdraw  the  pas3port  s}stem,
 what  can  the  Government  of  Irdia
 do?’  I  quite  understand  it.  because  it
 must  be  a  bilateral  act.  and  it  cannot
 be  done  bv  the  Government  of  India
 as  such.  But  the  Government  of  India
 can  put  pressure  in  various  ways.
 The  Government  of  India  by  its  deal-
 ings  with  Pakistan  Government  can
 make  it  realise  that  this  procedure
 which  Pakistan  is  following  will  not
 be  tolerated  by  Governm...t  in  India
 and  may  in  various  ways  resct  on
 Pakistan.

 How  is  it  that  we  are  3etting  such
 treatment  from  Pakistan?  I  would
 like  to  give  you  a  few  instances.  From
 East  Bengal  to  West  Bengal."there  are
 dues  to  the  tune  of  about  Rs.  25  cro
 res,  being  20608  taken  by  Centre!  Co
 operative  Banks,  wnen  the  two  Ben-
 gals  were  one  province,  and  under
 the  Indo-Pak  Pact,  this  amount  of  Rs.
 25  crores—and  mind  you,  it  represents
 the  money  mostly  of  pcor  people  or

 of  people  belonging  to  middle  class
 families—  is  to  be  repaid  to  the  West
 Bengal  Government.  But  it  appeared
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 in  the  Calcutta  papers  :ecently  that
 the  East  Bengal  Government  tias  in-
 forined  the  West  Bengal  Government
 that  it  is  not  going  to  make  the  pay-
 meat.  atid  that  if  it  is  desired,  the  mat-
 ter  can  be  settled  between  the
 two  Central  Governments  at  Karachi
 and  New  Delhi.  Day  before  ves-
 terday  Mr.  Tyagi  in  the  Council
 of  ra  States  announced  that  a-
 though  |5th  August  was  the  date  from
 which  repaymert  of  the  ioan  taken  by
 Pakistan  irom  Inia  was  to  ive  star-
 ted.  tour  muuihs  hive  passed  and  vet
 no  payment  has  been  made.  aiid  that
 the  Government  is  awaiting  for  the
 next  conference  tu  be  held  between
 the  two  Finance  Ministers  of  Piiistan
 and  fadia.  We  have  heard  of  the  de-
 Plorable  couditiun  of  our  vwn  peopie
 ip  ancban  pocsy.s  wathin  Pakistan.

 So  far  as  the  Khasi  and  Jayanthia
 bills  in  Assam  are  converned,  Eaxst
 Benga)  has  stopped  the  export  of  or-
 anges.  potatoes.  spices  ante.  which  were
 previously  exported  to  sylhet  in  large
 quantities.  Day  befere  yester  day  there
 was  a  telegram  from  .\ss:im_  inclicat-
 ing  that  about  7000  boats  in  cne  area
 in  the  subdivision  of  Karimg:.nj  alonc
 are  sitting  idje.  thereby  putting  prac-
 tically  40%u  persons  out  uf  work.  Does
 it  mean  that  East  Bengal  is  not  taking
 anything  from  us?  Far  from  it.  It  is
 making  its  choice.  It  wants  a  sufficient
 quantity  ol  limestone  to  be  sent  to
 East  Bengal.  and  it  is  being  sent  from
 Assam  for  their  cement  factory.
 Pakistan  has  stopped  the  export  of
 betel  leaves  but  we  are  taking  their
 betelnuts.  My  charge  against  Govern-
 ment  is  that  there  is  no  attempt  what-
 soever  at  putting  sorne  pressure  on
 Pakistan.  If  Pakistan  wants  limestone
 to  get  its  cement  factory  going  on  in
 East  Bengal.  well,  ubviously  the  Gov-
 ernment  of  India  can  say:  ‘Well.  look
 here.  this  will  not  do.  You  cannot  take
 whatever  you  ned.  when  sou  refuse
 to  take  things  that  we  could  supply  to
 you  and  which  we  have  been  supply-
 iag  to  you  for  the  last  so  many  years.”
 The  Chief  Minister  and  the  Gowernor
 of  Assam  visited  these  sreas  about  a
 week  or  ten  days  ago.  and  I  was  read-
 ing  from  an  Assam  paper  an  extract
 from  the  sneerhes  which  they  deliver-
 ed,  full  of  soft  words,  full  of  sympathy,
 and  full  of  assurances.  What  «re  the
 agsurances  given?  ‘“‘We  have  big  plans
 for  making  roads.  so  that  these  areas
 will  not  be  dependent  on  supplies  to
 and  from  Pakistan.”  Then  the  Chief
 Minister  of  Assam  said  in  an  eXpan-
 sive  mood:  “Why  worry  about  a  few
 lakhs  in  East  Bengal?  We  have  36
 ctores  of  people  in  the  whole  of  India.
 Your  oranges  will  run  from  cne  part
 of  India  to  another.  Why  are  you
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 worrying  about  East  Bengal  people?”
 He  held  out  before  them  fanciful  pro-
 jects  of  cottage  industries,  that  jam
 will  be  manufactured,  jelly  will  be
 manufactured,  and  that  mar’aaiade
 will  be  manufactured,  that  ill  5025
 of  help  for  cottage  industries  will  come
 etc.  Poor  people,  unfortunate  islte-
 tate  spokesinen  humoly  ask,  “What
 about  our  immediate  present?  If  we
 can  manage  to  live  for  the  next  one  or
 two  years,  then  we  will  see  ubcut  .taia
 jarn.  jelly  and  marmatade.  What  about
 the  nex,  Lweive  months?  Wbat  are
 you  guing  lo  do  to  save  us  from  ime
 mediate  desiruction?*  Of  vourse,  to
 that.  there  is  no  reply.

 I  have  given  you  au  instance  alrearly
 ‘.ith  »egard  to  aupply  of  paddy,
 you  know.  timber  comes  fram  that
 area.  And  abut  5000  pieces  were  dealt
 with  last  year—J  am_  taking  this
 from  publistied  cerorts  where  some
 indications  hive  been  giver  as
 to  how  East  Bengal  is  virtuall:v
 carrying  on  aé  Ppolicy  of  eronumic
 sanvtiun  only  suited  to  its  own
 needs.  the  discriminatory  pvlicy  of
 economic  sanction  which  has  aiready
 been  pursued  by  the  East  Bengal  Gov-
 ernment.  This  year.  the  number  remov-
 ed  ty  East  Bengal  during  ine  last  few
 months,  is  wen  jess  than  60.  The  nor-
 mal  price  for  oranges  last  year  was
 Rs.  fifty.  but  now  it  has  dropped  to

 Rs.  nine.
 So  far  as  the  number  of  persons  who

 have  been  given  passport  by  our  Indian
 oYee  is  concerned.  in  Karimgunj  alone,
 334  persons  have  been  Ziven  passports.
 But  not  one  single  visa  ',.s  been  given
 vy  East  Benga!  authorities  sitting  in
 Assam.  In  Agartala.  355.  passports
 have  been  given’  by  our  authcrities,
 and  only  one  visa  nas  bven  given  up.
 till  now  by  the  East  Bengal  authorities,
 The  question  that  I  ‘would  like  to  put
 to  Government  is  this:  Are  you  really
 so  helpless?  Are  you  so  imbecile  and
 so  powerless  as  to  do  nothing  in  such
 a  matter?  We  are  receiving  kicks  from
 every  side.  and  yet  we  ‘3re  guing  on
 Ziving  them  al)  supplies  tiat  they  may
 want.  Obviously  at  some  stage,  the
 Government  must  move.  My  friend
 Mrs.  Chakravartty  referred  to  the
 movement  going  on  in  East  Bengal
 against  the  passport  system.  That  is  all
 tight.  we  do  not  dislike  it,  we  shall
 give  support  to  such  movements,  by  all
 means.  let  this  be  continued.  But  my
 friend  will  be  living  in  a  paradise  of
 her  own  if  she  thinks  that  there  is  en-
 ough  scope  for  carrying  on  agitation
 within  East  Bengal  so  88  to  be  able
 to  alter  the  deliberate  policy  which  is
 now  being  pursued  by  the  East

 Pakistan  Government.  We  are  not
 against  peace.  She  referred,  |  believe,
 to  the  Communist  party,  when  she  said
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 that  there  were  reactionaries  in  West
 Bengal,  and  alsu  in  East  Sengal.  but
 that  it  is  not  a  question  cf  reactiona-
 Ties  alone.  It  is  a  question  of  the  men-'
 taiity  of  the  powers  that  be.  She  re-
 ferred  w  Jas:ab  Suhrawardy  a  friend
 of  mine.  fk  know  how  Janab  Suhra-
 wardy  saved  himself  nearabout  5th
 August.  247  by  wearing  a  torn  lungi
 and  a  torn  genji.  I  cannot  forget  that
 sight  when  |  saw  nim  in  that  state
 witn  Gandhiji  in  Calcutta  in  August,
 1947,  Of  course  he  then  showed  that
 he  ha@i  changed  his  mind.  that  he  be-
 heved  partition  was  wrong.  and  so  he
 wanted  tu  devote  his  whole  time  to
 peaceful  work  Later,  he  :an  away  to
 Pakistan.  and  3]  wish  him  good  luck.
 But  it  is  not  a  question  of  what  Junab
 Suhrawairly  can  do,  What  we  are  dis-
 cussing  in  this  Parliament  is  this.
 What  can  our  Government  ao?  We  can-
 not  pass  ans  resolution,  or  make  ७:2४
 suggestion  cumpeiing  the  Mast  Paicstan
 Government  as  such  to  take  any  ac-
 fet

 I  do  believe,  that  if  the  Pakistan
 Gavernment  is  detex  mined  to  fohow  a
 policy  of  economic  sanctions  of  a  dis-
 criminatory  character  which  hits  us
 extremely.  then  we  can  also.  devise
 means  to  counteract  this:  there  are  a
 number  of  important  commodities  with-
 gut  whieh  the  East  Beng!  Covernnient
 comnet  carry  on  for  more  thar  a  few
 ssceks.  Our  Government  shou!d  take
 ub  this  attitude:  ‘Very  well.  if  you  rro
 ceed  in  this  way.  then  we  also  «an  go
 zlong  and  impose  bans  and  make  _  it
 impossible  for  certain  things  to  go  to
 East  Bengal  or  pass  through  India
 which  are  of  an  essential  character.’
 But  that  requires  courage.  that  re-
 quires  certain  strength  of  mind.  that
 requires  certain  determination  to  do
 the  right  thing.  I  know  that  there  is
 no  solution  with  regard  to  this  pro-
 blem  unless  and  until  Fast  Bengal
 comes  into  the  Indian  Union.  There
 is  realty  no  other  solution.  We  shalt
 be  tinkering  with  the  problem  until
 and  unless  conditions  are  creat.ed—f
 hope  with  the  willing  cooperation  of
 the  mass  of  the  people—whereby
 either  these  two  provinces  become  one
 or  East  Bengal  remains  a  separate  unit
 hut  becomes  part  and  _  parcel  of  the
 Indian  Union  or  has  some  treaty  with

 he  Indian  Union

 Dr.  N.  B.  Khare:  Just  like  Kashmir.

 Dr.  S.  P.  Mookerjee:  I  wil!  not  avote
 Kashmir.  We  can  have  a  better  arrange-
 ment.  But  So  far  as  the  uitimate  solu-

 Hen
 is  concerned,  that  is  the  cnly  solu-

 ion

 IT  would  only  remind  the  Government
 that  the  present  policy  of  drift  which
 they  are  pursuing  Is  disastrous.  We  do
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 not  find  Government  moving  in  the
 matter  at  all.  All  these  curnaplaints
 which  are  coming  to  us  :nust  obvious-
 jy  have  come  to  the  Ministers  in  the
 various  departments  in  Delhi.  I  know
 the  Ministries  in  Calcutta  are  flouded
 with  such  protests.  We  have  to  put
 our  heads  together  and  find  ovt  some
 way  out  of  the  present  immd.sse.
 if  we  fail  to  do  so,  from  the  way  in
 which  public  feelings  have  been  rous-
 ed,  I  do  not  know  which  way  exactiy
 this  mouvement  will  go.  We  hzve  wit-
 nNessed  during  the  last  tew  ‘weeks  an
 India-wide  agitation.  There  were  pro-
 tests  mude  by  the  Congress  that  such
 an  agitation  might  take  ३  communal
 turn.  As  the  House  knows  tkis  ‘East
 Bengal  Day’  which  was_  observed
 throughout  the  country  passed  of  ex-
 tremely  smoothly.  There  was  no  com-
 munal  disturbance,  in  fact,  and  the
 speeches  which  were  delivered  from
 every  platform  throughout  the  length
 and  breadth  of  the  country  made  no
 communal  references  at  all,  It  is  a  first-
 class  political  problem.  It  is  a  situation
 which  is  being  created  out  of  the  de-
 berate  obstinacy  of  a  overnment
 which  today  our  own  Govern:nent  due
 to  weakness  and  timidity  has  helped
 iu  Keep  in  its  own  position  ०:  strength
 and  stability.  Therefore.  it  is  essential
 that  before  it  is  too  late  our  Governe
 ment  rrust  suggest  in  what  way  it  will
 proceed  to  avoid  a  catastrophe.

 I  like  the  amendment  which  my
 friend,  Lala  Achint  Ram  has  proposed.
 It  is  a  practical  proposition.  Let  us
 at  Jeast  make  this  declaration  that
 members  of  the  minority  community
 who  wish  to  come  out  to  India  frem
 East  Bengal  either  to  West  Bengal  or
 to  Assam  will  not  be  harassed  for
 want  of  the  necessary  !egal  documents
 which  we  may  otherwise  require  such
 migrants  to  produce  according  to  the
 normal  law  of  the  land.  I  am  hoping
 that  the  spirit  of  the  amendment  wil!
 be  acceptcd  by  Government.  because
 I  know  that  many  of  the  feople  who
 are  in  East  Bengal  have  failed  to  pro--
 duce  the  necessary  documents.  Some
 members  of  their  families  are  here  in
 West  Bengal  or  in  Assam:  others  are
 in  East  Bengal.  And  persons  have  writ-
 ten  to  us  most  pathetically.  Some  mem-
 bers  of  their  families  have  fallen  seri--
 ously  ill:  they  are  being  detained  in
 East  Bengal  and  for  the  Jast  six  weeks
 their  people  are  being  prevented  from

 Boing
 from  West  Bengal  to  East  Ben-

 ga

 Now  the  remedy  which  can  be  found
 out  must  obviously  be  found  out  by
 the  Government.  I  do  not  want  that  @
 situation  should  arise  when  the  peo-
 ple  will  take  the  law  into  their  own
 hands.  That  should  be  the  last  thing

 ‘3696?
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 that  9609७  should  do.  But  if  our  Gov-
 ernmrnt  goes  on  in  the  oresent  Man-
 ner.  I  de  net  know  how  matters  will
 develop.  And  then  it  will  recoil  not
 anty  on  the  head  of  the  Pekistan  Gov-
 crament  but  it  sill  recoil  very  heavi-
 Ivor  the  head  of  our  own  Gowernment
 winch  we  are  all  anxious  to  é:void.

 थोपा  एन *  राजकोट  :  स्पो कर  महोदय,

 म्म्झे  बहुत  दुख  होता  है  कि  ज  अभी  हमा  रिफ्यूजी
 ब्राजलेम  (Refugee  problem)  के  बारे  में

 कोई  बहस  हाउप में  होतो  हैं  तो  जो  हमारे

 अंड  भाई  हैं.  जिन  को  आप  शेडपूल्ड
 कास्ट  (  Sche  luled  Caste)  कहते  हैं

 उन  का  कोई  कूयात्ड  नहीं  किया  जाता  हूँ  ।

 जत  भी  में  यहां  पर  बोलने  के  लिये  खड़ा

 होता  हैं  तो  छोटी  को  ऐसा  मालूम  बढ़ता  हूं
 कि  राज पोज  साठ  खड़े  हे  और  कुछ  न

 कुछ  अछूतों  के  बारे  में  कहेंगे  I  क्‍या  करूं,

 हमारे  देश  में  जो  अछूतों  का  मामला  हूँ

 अब  तक  जो  उन  को  कण  कहानी  रही  हें,
 उस  को  देखते  हुए  मेरा  फ  हो  जाता  हूँ

 उन  की  बात  हाउस  के  सामने  ला  कर  कुछ  न

 कुछ  सुनाऊं  |  उठ  लोगों  को  फिक  करना

 मेरा  फर्ज  हैं  ।

 [SHR  PatasKar  tra  //०  Chase)

 एक  मानना 4  सदस्य  :  लेकिन  आप  को

 टाइम  हो  नहीं  मिलता  :

 sito  पी>  एन  राज मोज  :  टाइम  तो

 नहीं  मिलता  हूँ,  स्पीकर  महोदय  की

 मेहरबानी,  रहती  हैँ  ।

 पुनर्वास  मंत्रों  किए-  पी?  जैन:  तो  जब

 मौका  मिले  तभी  कह  दीजिये  ।

 शो  चौ०  एन०  शालदोज  :पूर्वी  बंगाल

 में  जो  हमारे  करीब  करीब  ६०,  ७०

 फीसदी  शोडयूल्ड  कास्ट  के  लोग  हैं

 उन  लोगों  हे  यहां  आने  के

 लिये  जो.  परान वट  कस्टम  (  Permit

 system)  और  पासपोर्ट  सिस्टम  (Pass-

 port.  system)  लगाया  गधा  हे  वह

 बहुत  ज़रर नाक  हैं।  हमारे  कई  भाई  पाकिस्तान

 और  हिन्दुस्तान  के  समझोते  को  लम्बी

 चौड़ी  बात  करते  हैं,  चकित  वह  उस
 को  अमल

 में  नहीं  लाते  हैं  ।  हमारी  पाकिस्तान  गर्त  भेंट

 इतनी  सात  हूँ  कि  वह  तो  हमारी  बाल  सुनना ही
 नहीं  चाहती  हें  ।  सिर  में  जो  ह  धारे  शेफ़ील्ड
 कास्ट  के  लोगों  को  करुण  कहानी  हैं  वह  सब

 में  खरा ब्र  । वरा  जितने  मेहतर  हें  उत  की

 वहां  जबरन  रखा  ज(  रहा  है  और  वह  वहां  से

 बाहर  आने  को  कोशिश  तक  नदीं  कर  सकते

 क्यों  कि आखिर  उन  को  काम  तो  करना  ही
 मानों  उन  लोगों  ने  ही  ठेका  ले  लिया

 कि  उत  को  हो  करता  ई  7  आज  कड़  तो

 पुराना  जाना  व  दल  रहा  है  |  हमारी  सरकार

 को  कुछ  काम  करना  चाहिये  क्‍यों  कि  यह

 सरकार  की  ड्यूटी  हूं  उन  की  रक्षा  करे  )

 लेकिन  साथ  ही  में  यह  कहता  चाहता  हूं  कि

 जो  हमारे  पूर्वी  बंगाल  और  मि  के  छाग  हैं.
 उन  को  बहुत  काग  कहानी  हूँ  और  बडे  दु/व
 को  हूँ  |  में  गवर्नमेंट  से  अपील  करूंगा

 कि  उन  लोगों  का  वहां  से  यहां  लाने  को

 कोशिश  करनी  चाहिये  उन  की  ख़राब  हालत
 के  बारे  में  मेरे  पास  पत्र  आये  हूं,  तो  इमाम

 प्रसाद  मुकदमों  ने  भी  कई  बार  मुझ  से  कहा

 कि  तुम  मेरे  साथ  चलो  और  अपनी  आधों

 से  सारी  हालत  देखो  |  में  कलकते  गया

 और  म्  माजूर  हुआ  कि  उसे  लोगों  को

 आने  की  बड़ी  तक कोक  हूँ  बारी सार,

 फिरोजपुर,  खुलना  डावोस4  में  हम
 लोगों  को  ज्यादा  तादाद  हूँ  |  मुझे  डर  हूँ  कि

 उन  लोगों  को  आने  का  मौका  नहीं  मिलेगा

 और  ऐसा  मालूम  हो  रहा  है  कि  उनको

 जबरदस्ती  घन्ोत्तर  करना  पड़ेगा  |  में  ने

 7
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 सुना  हैँ  कि  उन  का  मुसलमान  चलता  काज़मी

 कर  दिया  गया  हैं  |  वह  तो  बेचारे  ग  रीज  हें,

 इतने  पढ़ें  लिखें  नहीं  है  कि  पासपोर्ट  के  किये

 शष्प्टि  कमिश्नर  या  कलेक्टर  के  पास

 जा  कर  स्व  हों।  हमारी  गवर्नमेंट  में  भी

 आज  बड़े  बड़े  लोग  हैं  में  उत  का  ताम  नहीं

 लेना  चाहता  |  लेकिन  में  उन  से  कहना  चाहता

 हैं  कि  पूर्वी  बंगाल  के  जो  शेडयूल्ड  कास्ट

 के  लोग  हैं  उन  को  हालत  बहुत  खराब  हैं|
 श्री  मंडल,  जो  हमारी  पार्टी  के,  यानी

 शडयूल्ड  कास्ट  फेडेरेशन  की  तरफ  से  वहां

 मिनिस्टर  बन  गये  थे,  उन  की  हालत  इतना
 खराब  हो  गई  कि  यहां  आने  पर  फिर  उस  के

 बाद  उन्होंने  सोचा  कि  चलो  मिनिस्टर  नहीं

 बने  तो  नहीं  सही,  लेकिन  फिर  पाकिस्तान

 लौट  कर  नहीं  गये,  और  यहां  से  ही  इस्तीफा

 भेज  दिया  1  ऐसी  परिस्थिति  में  घोडयूह्ड  काट

 के  लोग  हें  |  हमारे  कम्युनिस्ट  भाई  दोस्ती  के

 वचन  बहुत  बोलते हैं,  कहते  हैं  कि पीस  prace)

 होनी  चाहिये,  पीस  तो  हम  भी  चाहते  2

 लेकिन  आप  किस  की  ओर  से  चुन  कर  आये

 हैं  जो  लोग  पब्लिक  की  तरफ  से  चुन  कर

 आये  हैं  उन  को  कभी  कभी  जनता  के  स्क्पि

 आवाज़  तो  उठानी  ही  चाहिये  |

 3  Be

 अभी  श्रोता  रेणु  चक्रवर्ती  ने  कहा  कि  हिन्दु-

 स्तान  ने  ठीक  नहीं  किया  पाकिस्तान  ने

 ठीक  नहीं  किया  |  वह  कभी  कांग्रेस  को

 सपोर्ट  (support)  करता  हैं  कभी  अपोल

 (oppose)  करती  हैँ  |  वह  उन  की  पालिसी

 दीक  नहीं  हें।  जो  कुछ  उन  को  सच्चा

 दिखता  हू  की  बोलना  चाहिए  |  वह  बात

 ठीक  नहीं  है  कि  कभी  सपोर्ट  कर  दिया

 और,  कभी  नहीं  किया  q  में  तो  कहता  हूं  कि

 चाहे  वह  किसी  धर्म  के खिलाफ  बोलें,  पर

 जो  बह  चाहती  हैँ  वही  हम  भी  चाहते  हूँ  ।

 हम  भी  इक्वॉलिटी5 )  चाहते  हूँ
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 पर  मिलती  नहीं  I  में  हाउस  से  और  मिनिस्टर

 साहब  से  कहता  चाहता  हूं  कि  वह  बीडयूनड
 कास्ट  श्फ्यूजीज़  की  तरफ  खास  तौर  से

 ध्यान  दें  और  यह  कोशिश  करें  कि  वह  लोग

 ज्यादा  से  ज्यादा  संख्या  में  यहां  आ  सकें,
 क्यों  क  उन  के  पास  पैसा  नहीं  हैं!  हमारे

 और  दूसरे  बड़े  बड़े  लोगों  के  पाय  फंड  (fund)

 हैं,  कमेटियां  उन  की  सहायता  करती  हैं

 ओर  इस  तरह  उन  को  हर  प्रकार  की  सहायता
 मिलता  2,  लेकिन  हम  लोगों  के  पास  पैसा

 नहीं  हैं  और  इस  लिये  दोडयूलड  कास्ट  बालों

 को  बहुत  नकली  हो  रही हैं  |  इस  लिये  मेरा

 पहला  सवाल  यह  हे  कि  जो  पूर्वी  बंगाल  से  इधर

 आना  चाहते  हैं  उन  को  इस  की  पूरी  सुविधा

 दी  जाये।  हम  को  पासपोर्ट  का  झगड़ा  पसन्द

 नहीं
 हैं  7  इस  की  वजह  से  हमारे  लोग  नहों

 आ  सकते  7  वह  यहां  आना  चाहते  हैं  ।  में

 नहीं  चाहता  कि  कभी  दोनों  देशों  में  झगड़ा

 हो,  लेकिन  अगर  कभी  झगड़ा  हो  गया  तो

 आप  कहेंगे  कि  राजभोज  तुम  हम  को  मिल्ट्री'

 के  लिये  आदमी  दो  ।  तो  लड़ने  को  तो  हमने
 और  खाते  को  आप  हें।  हमारा  महान  बटा-

 लिया  काहनौर  बार्डर  के  पास  काम  कर

 रहा है।  यहां  न
 हिन्दू  महासभाका  बटालियन'

 है  और  न  कम्युनिस्टों  का  बटालियन  हें  |

 हमारे  भोंसले  साहब  जो  है  वह  एक  मार शियल

 कम्युनिटी  =  (  martial  commun-

 itv  )  के  हैं,  वह  छत्रपति  शिवाजी

 के  वंशज  हैं।  वह  यह  कसा  बिल  लाये  हैं।
 आप  के  ऊपर  बहुत  ज़िम्मेदारी  हूँ।  में  दूसरे
 लोगों  की  तरह  यह  बात  नहीं  कह  रहा  हूं  Vv

 में  तो  आप  से  यही  अपील  करता  हूं  कि

 आप  इन  लोगों  की  ज्यादा  से  ज्यादा  मदद  करें  I

 अगर  आप  इन  की  मदद  नहीं  करेंगे  तो

 बह  इस  देश  के  लिये  बहुत  अच्छा  नहीं  होगा  ।

 हमारे  जो  पूर्वी  बंगाल  के  शिडयूल्ढ  कास्ट

 के  भाई  यहां  बंठे  हुए  हें,  वह  कुछ  नहीं  बोले

 हैं।  लेकिन में  ने  जो  इस  रिपंत्रजीज  की  हालत
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 (श्री  पी०  एन०  राजाभोज  )

 देखो  उस  से  मुझे  तो  रोना  आ  गया  1

 उन  के  रहने  के  लिये  जगह  नहीं  है  in  रिपु-
 जोड  के  लिये  गाने  पेंट  ने  करोड़ों  रुपया

 खां  किया  2  लेकिन  यह  सवाल  अभी  पूरी

 माह  हल  नहीं  हुआ  हूं  ।  में  हिरी शि सा  गया  था

 जहां  बमबारी  हुई  थी।  लेकिन  थोड़े  ही  दिनों

 में  हिरोशिमा  में  मकान  बन  गये  और  वहां

 रिहेबिल्ल्टिशन  हो  गया  |  लेकिन  हमारे  देश  को

 आजादी  मिले  इतने  दिन  हो  गये,  मो  तक

 रिफ्यूजीज  का  सवाल  भी  पूरा  नहीं  हुआ  हू  |

 इसी  वास्ते  में  कहता  हूं  कि  हमारी  गवर्नमेंट

 इस  तरफ  बयान  दे।  जब  कोई  तप  करता  हूं
 “तो  उप  को  राज्य  मिलता  हैं,  पर  जब  कोई

 अच्छा  राज्य  नहीं  करता  हें  तो  उस  को  नके

 “मी  मिलता  हैं  7  तो  यह  सवाल  अपने  देश  का

 हैं।  पह  देश  हमारा  और  जाप  का  सब  का  हूँ
 लेकिन  जब  हम  बोलते  हें  तो  कहा  जाता  हैं  कि

 गाली  देते  हैं।  हो  सकता  है  कि  खरे  साहब  ने

 जो  कुछ  कहा  वह  भो  इसी  कारण  कि  उन  को

 “मी  बोट  गो  होगी।  जिन  लोगों  में  में

 पैदा  हुआ  हूं  उन  की  मदद  करना  आप  का

 मुख्य  कार्य  है  ।  हमारे  जो  नेता  लोग  हें

 उन  को  यहां  आता  चाहिये।  मंगो  लोगों  ने

 एक  हीं  कास  करते  का  कोई  ढंका  तो  नहीं
 ले  रखा  हैं  i

 चटगांव  में  जो  हमारे  बिस्ट  लोग  हैं
 “उन  वर  भी  डूम  हो  रहे  हैं  1  हमारी  गंवर नं मेंट

 को  उन  की  मदद  करनी  चाहिये।  अगर  आप

 हमारे  सवाल  को  उठायेंगे  तो  हम  से  आप

 जितनी  मदद  चाहेंगे  हम  देंगे।  मगर  आप  का

 दिल  साफ  होता  चाहिए।  ऐसा  नहीं  होना

 चाहिये  कि  पेट  में  तो  कुछ  और  बात  है  और
 ऊपर  सफाई  हैं।  हम  जब  गवर्नमेंट  की  गलती

 बताते  हैं  तो  उप  को  बुरा  नहीं  मानना  चाहिये
 ज्यों  कि  हम  मी  अपनी  गवर्नमेंट  को  अच्छा

 बनाता  चाहते  हे  ।

 अध्यक्ष  महोदय  ने  जो  मुझे  समय  दिया  है

 उस  के  लिए  धन्यवाद  देता  हुं  और  आशा

 करता  हूं  कि  जो  सुझाव  में  ने  दिये  हैं  हमारे

 मिनिस्टर  साहब  उन  को  अमल  में  लायेंगे

 Shri  Tek  Chand  (Ambala-Simla):
 That  the  passport  system  is  pernicious
 in  the  extreme  admits  of  no  doubt.  It
 requires  no  debate.  It  has  been  rea-
 lised  by  our  Government  as  much  as
 by  the  people  of  this  country  that  It
 is  full  of  difficulties  and  it  has  created
 a  considerable  number  of  compkca-
 tions.  But.  is  this  the  matter  in  Cael
 is  this  the  subject-matter  of  the  debate
 this  afternoon?  My  contention  before
 you  is  that  if  there  was  an  appropriate
 occasion  when  we  cou'd  air  our  views,
 when  we  could  let  loose  our  bottied-up
 feelings  as  to  the  conduct  meted  out
 to  us  by  Pakistan.  perhaps  that  would
 be  thé  proper  occasion  when  we  can
 give  vent  to  our  feelings  and  senti-
 ments  and.  in  all  probability,  when  the
 opportunity  arises.  a  large  number  of
 hon.  Members  will  be  more  or  tess  of
 one  voice.  But.  so  far  as  the  amend-
 ment  before  the  House  is  concerned,
 to  my  mind.  it  is  just  a  logical  issue
 of  what  has  to  follow.  The  acceptance
 or  rejection  of  this  amendment  does
 not  mean  that  our  Government  is
 wedded  to  the  passport  system  for  all
 time  to  rome  or  even  for  a  single  day
 if  the  Pakistan  Government  were  to
 relent  and  realise  their  errors.  The
 Passport  system  is  a  painful  necessity—
 i  do  not  say  it  is  a  retaliatory  mea-
 sure—but  such  a  system  is  absolutety
 necessary  when  one  Government  /n  the
 exercise  of  the  powers  that  it.  no
 doubt.  possesses.  but  with  a  view  to
 commit  hardships  on  others.  imposes
 such  a  system.  Not  as  a  retaliatory
 measure.  as  I  said.  but  as  a  defensive
 measure  the  introduction  of  the  pass-
 port  system  in  this  country  as  well,
 becomes  imperative.  That  .t  involves
 rigours  admits  of  no  doubt:  but  those
 hardships  may  be  ameliorated.  And.
 my  suggestion  to  the  Government  is
 that  the  hardships  that  are  to  be  vis-
 ualised  may.  for  the  sake  of  conveni-
 ence.  be  put  into  two.  categories.
 Firstly  there  are.  hardships  on  those
 members  of  the  minority  community  in
 Pakistan  who  are  desirous  of  enterIngz
 this  country  of  ours  finally  and  for  all
 time  to  come  but  are  driven  back  by
 the  lawless  'aws.  and  by  the  unkind-
 ness  of  those  people.  So  far  as  those
 people  ure  concerned  who  wish  to
 migrate  to  this  country.  they  should
 have  free  access.  without  any  hind-
 rance.  w'th-urt  anv  difficulty.  and  with-
 out  any  legalistic  formalities.  They
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 should  not  have  any  difficulty  on  the
 ground  that  Pakistan  has  not  given
 them  any  passport  and  therefore  our
 ‘doors  are  banged  against  them.  We
 may  be  over-crowded.  we  may  be  el-
 bowed  out.  but  that  does  not  mean
 that  we  should  not  receive  them  with
 ‘open  arms.  If  we  have  not  got  suffi-
 cient  food  to  give.  we  will  prefer  to  go

 “on  half  rations.  We  are  not  going  to
 raise  ths  legalistic  wal!  in  the  way  of
 their  entering  this  country  if  they  so
 wish  to.  Therefore.  I  utilise  this  ov-
 ‘casion  to  press  upon  the  Government
 that  in  the  way  of  those  entrants  into
 our  country  there  should  be  no  bar  or
 hindrance.

 In  the  second  category  are  those
 Hindus.  members  of  the  minority  cum-
 ‘munity  who  are  in  that  countrv  «or  who
 ‘from  our  countrv  wish  to  enter  Pakis-
 tan.  No  doubt.  anv  Government  in
 ‘the  exercise  of  its  sovereign  rights  can
 <reate  laws  and  imvose  difficulties’  and
 there  is  nothing  to  stop  them  But  we
 have  to  remember  the  definition  of
 citizenshio  as  laid  down  in  our  Consti-
 tution.  I  have  nn  doubt  whatsoever
 that  if  you  were  logically  to-  accept  the
 definition  of  citizenshio  as  laid  down
 in  our  Constitution.  the  vast  majcrity
 of  the  members  of  the  minoritv  cun-
 munity  in  East.  Pakistan  are  entitled
 ‘to  the  citizenship  of  our  country,  and

 if  }  mav  say  so.  and  to  our  national
 status  if  thev  wish  to  acquire  it.
 ‘Therefore  anv  difficulties  visiter?  upon
 them  are  difficulties  visited  upon  our
 witizens.  and  as  Dr.  5.  P.  Mookerjee
 said,  there  mav  be  occasion  or  oc-
 ¢asions  to  imoose  economic  sanctions.
 But  one  thing  has  ton  be  realised  by
 our  Government.  and  I  have  no  cioubt
 ‘that  the  Government  is  cognisant  of
 ‘the  feeling  of  national  ire  that  is
 seething  all  over  the  countrv  as  a  re
 ‘sult  nf  the  treatment  which  is  heme,
 meted  nut  hv  the  Pakistan  Goverr-
 ‘rent  to  our  nationals.  The  cuo  of
 ‘our  vatience  is  almost  full  andi  if
 some  active  measure  is  not  taken  in
 hand  quicklv.  the  cuv  of  our  patience
 will  soon  overfiow.  Therefore.  it  is
 High  time  to  bring  diplomatic  oressure
 We  need  not  necessarily  adopt  a
 piieilistie  or  Ougnacious  attitude.  We
 need  not  show  the  mailed  fist.  but  at
 the  same  time.  the  fact,  that  we  pnos-
 sess  a  mai'ed  fist  should  not  admit

 of  any  doubt.  If  and  when  the  o~
 easion  arises,  that  mailed  fist  should
 he  available  for  the  defence  of  our
 vitizens  and  for  the’  protection  of
 their  rights.

 So.  this  occasion  may  be  utilised  by
 our  Government  for  assessing  and
 Rauging  the  feelings  and  the  anprehen-
 sions  in  our  minds.  They  should  re

 member  that  our  countrymen  voice
 vith  one  ‘ee]'ne  the  resentment  that
 we  as  a  nation  fecl  against  the  conduct
 and  attitude  «af  the  Pakistan  Govern-
 ment.  So  long  as  the  passport  restric-
 tions  are  imposed  bv  the  other  =  sie,
 we  shall  have  to  aciout  similar  meas«ires,
 but  we  should  reiax  them  as  far  zs
 we  can  in  order  to  see  that  no  hard-
 ship  is  caused  to  the  People  who  want
 to  come  to  our  country,  and  they  sre
 people  who  have  the  right  to  come  to
 our  country.  Therefore.  I  may  he  ex-
 cused  for  deviatine  a  little  from  the
 subject  matter  of  ‘tie  amendment,  but
 taking  the  cue  from  the  other  Nem-
 bers  who  have  spoken  about  their
 feelings  on  this  subfect.  although
 they  are  not  strictly  germane  t>  the
 issue.  I  am  also  utilising  this  oppor-
 tunity  to  suggest  to  Government  that
 bev  should  take  note  of  the  feelings
 in  our  country  and  see  that  while  this
 amendment  is  necessary  and  ought  to
 be  passed.  the  day  it  becomes  feasible
 they  should  tighten  the  thumb  screws,
 and  there  are  olentv  of  thumb  screws.
 They  should  twist  the  tail  of  Pakistan
 and  make  their  Government.  realise
 that  we  can.  if  necessary.  retaliate.
 So.  far.  if  we  have  erred,  we  have
 erred  or  the  side  of  generosity.  If  we
 have  committed  mistakes.  we  have
 committed  mistakes  on  the  side  of
 justlec.  But  if  the  Pakistan  Govern-
 ment  adoots  this  tyoe  of  course.  and
 versists  in  it.  then  the  time  will  not
 be  far  off  when  we  would  be  driven
 to  the  vosition  “f  retaliation  and  re-
 turning  the  compliment  with  our
 mailed  fist.

 are  wearer  सिंह  (हजारीबाग

 पश्चिम)  :  सभापति  महोदय,  यह  ऐसा  विक्रय

 हैं,  जिस  पर  कुछ  बोले  पिता  नहीं  रहा  जाता।

 इस  विषय  में  अधिक  तो  बोलता  नहीं  है,

 एक  ही  दो  बात  बोल  कर  में  बैठ  जाऊंगा।

 में  इस  लोक  सभा के  प्रत्येक  सदस्य  से  प्रार्थना

 करता  हूं,  विनय  करता  हूं,  कि  भाई  कम  से

 कम  इस  विषय  को  दलबन्दी  का  विषय

 नहीं  रखा  जाये  |  याद  रखता  चाहिये  कि  एक

 तो  दलबन्दी  हमेशा  के  लिये  खराब  हैं  और

 दूसरे  में  यह  कह  देता  हुं  कि आज  हो  या  पचास

 वर्ष  के  बाद  ,  यदि  देश  में  शांति  और  सु
 हम  चाहेंगे  तो  दल बन्दो  खत्म  करनी  होगी।
 आज  कौन  नहीं  जानता  कि  पूर्वी  बंगाल

 या  परिश्रमी  पंजाब  मिला  कर  कह  सब  हमारा
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 एक  मारतवर्ध  देश  था  I  हम  लोग  करीब

 ४२--४३  करोड़  भर तवा यों  एक  भारत  माता

 की  सन्तान  थीं।  आज  दुर्भाग्य  Ed  संयोगवश,

 देश  बंट  गया  ।  पश्चिमी  पराक्स्तात  का

 जहां  तबा  हिसाब  है.  बहुत  से  लोग  मारे  गये,
 काटे  गये,  बहुत  से  आ  गये  ।  अब  प्रश्न  है  पर्वो
 बंगाल  का  |  अभी  भी  वहा  करीब  ९७  लाख

 हिन्द  ड्  सभापति  महोदय.  जितने  हम  लोग

 यहां  पर  बडे  हे  ,  उत  लोगों  को  जरा  इस

 तरह  से  विचार  करना  होगा  कि  हम  लोगों
 में  से  किसी  व्यक्ति  को,  हमारे  भौं सड  साहब
 के  चाहे  अजोत  प्रसाद  जैन  जो  का,  दुश्मनों
 के  सोच  में  रख  दिया  जाये  या  किमी  शेर
 के  सामने  इन  लोगों  को  रख  दिया  जाये,
 तो  इन  की  भावना  कसी  होंगी।  इस  ने  कोई
 एक  नहों  कि  आज  ००  लाम  के  करोड़

 हिन्दू  उसी  तरह  अपने  को  समझ  रहें  हँ
 जात  आप  ने  जो  आज़ादी  पाई  है  बह  उन
 लोगो  को  बलिदान  कर  के  ही  पाई  हू
 az  मान  लेता  होगा।  यदि  डम  भले  व्यक्ति  हैं
 और  यदि  हम  लोग  कृति  हे  तो  इबना

 मान  लेता  थ  देगा  कि  हम  लोगों  ने  उन  की  बदौलत,
 जन  का  बलिदान  दे  कर,  आज़ादों  थाई

 यह  मान  लेना  होगा  कि  के  हमारे  भाई
 सिफ  इतना  ही  नहीं  है  -  यह  भी  मान मे  होना
 चाहिये  कि  हमारे  देश  में  इस  तरह  की  परम्परा
 चली  आती  %  कि  दुनिया  के  करो  होते  से
 भी  कोई  व्यक्ति  सारी  के  शासक  के  पास
 क्त्र  सस्ता  थाकि  में  कुम्हारों  शरण  हूँ
 तो  उस  की  रक्षा  के  लिये  -यह  अपना  सर्वस्व
 त्याग  कर  देता  था।  तो  में  सब  भाइयों  से

 कह  सकता  हूं,  सारे  हिन्दुस्तान  के  रहने  वालों
 से  कह  सकता  हूं,  हिन्दुस्तान  की  सरकार  से

 भी  कह  सकता  हूं  कि  वे  ००  लाख  मशारतबाली
 आप  के  अपने  हूँ,  आप  उन  के  हें,  वे  आप  की
 करण  में  हें  भर  अपनी  रक्षा  के  लिये  वे

 आप  की  तरफ  देख  रहे  हूं  I

 +29*१

 32५०७

 सभापति  महोदय,  यड़  मान लदता  का

 ताज़ा  &  कि  भारत वासों  जितने  ह्म  2५
 करोड़  लोग  हे  वे  उन  की  खाक  लिये  हम
 से  जो  बन  पड़े  वह  करें।  और  जो  बन  पढ़े
 के  माने  यहां  तक  है  कि  यदि  भारतवर्ष  का

 उसे  की  रक्षा  के  काय  में  नाश  भी  हो  जाये

 तो  भी  उस  के  न्य्यि  हें  बयार  होना  चाहिये,

 यदि  हम  लोग  मनुष्य  है,  यदि  हम  उस  को  अपना

 समझने  है  ।  जब  भें  यहां  इस  विधय  में  किसी

 तरह  का सत मेद  देखता  हूं  तो  बहुत  काट

 होता  हैं  ।  अभो  हमारे  एक  मित्र  श्री  फीरोज़

 गांघी  ने  प्रीत  किया  था  जब  मुलेन  कृपलानी

 बोल  रहीं थीं  कि  क्या  उपाय  हैं  ?  अजो  साहब,
 यो  वो  हिन्दी  में  भो  बहुत  सो  स्पो  कहावतें

 हैं,  लेकिन  जब  अंग्रेजो  पढ़ना  शुरू  किया  था

 नो  आप  नें  बढ़ा  होगा,  बंपर  देवर इज ए

 बिल,  देयर  इड़  ए  वें,  जब  आप  काम  करता

 चाहेंगे  तो  उपाय  मिल  जाते  हैं  7  लकिन  सब

 से  बहुत  ज्यादा  काट  की  बात  यह  आती  हे  ॥: ज

 लोग  कहते  हैँ  कि  क्‍या  करें  1

 सभापति  महोदय,  ३५  करोड़  भारत:

 दासियों  की  यह  सरकार  हैँ  और  इस  के  हाथ  से

 सा  देश  मर  को  शक्ति  और  संपत्ति  हें

 यह  सरकार  क्‍या  नहीं  कर  सकती  ?  करने  के:

 लिए.  हृदय  और  संकल्प  होना  चाहिये  #

 में  कहता  हुं  कि यदि  आप  करना  चाहेंगे  तो

 बहुत  कुछ  कर  सकते  हैं,  करने  के  लिये  दिल

 होना  चाहिये,  संकल्प  होता  चाहिये,  बिता

 संकल्प  के  कोई  काम  नहीं  हो  सकता  और  अब

 में  आप  को  असहाय  की  तरह  यहं  कहते

 सुनता  हैं  कि  भाई  हम  Fay  करें,  तो  मुझे

 बडा  दुख  होता  है।  में  आप  से  कहूंगा  कि अगर

 आप  चाहें  तो  सब  कुछ  कर  सकते  हैं  -  दृश्य

 से  जब  कोई  बोलता  है  और  इम  लोग

 बात  करते  हैं  तो  उधर  वाले  ऐसा  समझते:

 हैं  कि  हम  लोग  जो  भी  बात  करते  हें  वह

 हमेशा  युद्ध  की  ही  बात  करते  हैं।  लेकिन  यह
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 बात  नहीं  है,  हम  युद्ध  की  बात  नहीं  करते  हूं,

 और  न  हम  युद्ध  चाहते  हैँ।  मेरी  इतनी  उच्च

 हो  गई  हूँ  और  में  यह  अच्छी  तरह  जानता  हूं
 कि  युद्ध  से  क्या  क्या  कष्ट  होते  हूँ।  में  जानता

 चूंकि  युग  का  क्‍या  परिणाम  होता  हैं,
 लेकिन  साथ  ही  यह  भी  जानता  हूं  कि  ओ  देश

 समाज  और  जाति  युद्ध  के  लिये  तैयार  नहीं

 रहती  है  उस  राष्ट्र,  देश  व  जाति  को  दुनिया
 में  रहने  का  कोई  हक  नहीं  है।  लेक्स  मेरा

 ऐसा  कहने  का  अभिप्राय  यह  नहीं.है  कि  युद्ध
 के  लिये  तैयार  हो  जाओ  |  में  तो  कहता  हूं  कि

 जसे  यहां  उधर  से  असहायों  की  तरह  बात  की

 जाती  है  नामों  की  तरह  कि  क्या  करें

 यह  नहीं  होता  चाहिये  ।  आप  समर्थ  हैं

 करना  चाहेंगे  तो  सब  कुछ  कर  सकते  हैं  |

 क्र  »  s  s  °  >  s

 में  सभापति  जी  जो  कह  रहा  था  वह  यह

 था  कि  जब  में  उन  के  म॑ह  से  यह  सुनता  हूं
 और  जेसा  हमारे  फीरोज़  भाई  ने  कहा  कि

 बोलो  हम  क्‍या  कर  सकते  तो  मुझे  बडा

 दुःख  और  तकलीफ  होती  हैँ  ।  करने  केबारे

 में  तो  मुझे  कहना  है  कि  वह  बहुत  कुछ  कर

 सकते  हैं  अगर  करने  का  दिल  और  संकल्प

 ही

 az  अभी  दियाथा  प्रसाद  मुखर्जी  साहब

 ने  कहा  था  कि  उधर  से  तो  लोग  कुछ  ,लाने

 नहीं  पाते,  लेकिन  पाकिस्तान  को  यहां  से

 चीज़ें  भेजी  जाती  हैं  ।  ऐसी  ऐसी  बातें  सुन  कर

 लोगों  के  दिल  में  कैसी  भावना  उठेगा  ?

 कहते  हैं  कि  हम  को  उधर  से  कोई  मदद  नहीं
 मिलती,  और  इधर  से  हर  तरह  की  मदद  दिये

 जा  रहे  हैं  । इस  प्रकार  का  बर्ताव  हो  तो

 लोग  क्या  कहेंगे  ?  लेकिन  म॑  कहता  हूं  कि

 जो  कुछ  करना  है  और  जो  हमारे  और  भाइयों

 ने  भी  कहा  है,  मुझे  इस  विषय  में  दुःख  होता

 है।  जैसा में  ने  शुरू  में  कहा  था  कि  इस  मामले  में
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 पार्टी  का  सवाल  नहीं  लाना  चाहिये।  सब  को

 अपने  मत  की  बात  बोलनी  “चाहिये।  में  जानता

 हूं  कि  बहुतों  के  दिलों  में,  प्राय:  सभी  के  दिलों

 में  एक  ही  बात  हैँ,  लेकिन  पार्टी  की  वजह  से

 बोलते  नहीं  हें  ।  लेकिन  इस  के  लिये  कई

 प्रकार  के  उपाय  काम  में  लाये  जा  सकते  हूँ
 जिन  से  जो  हमारा  मकसद  हूँ  अर्थात्‌  जो  लोगों

 के  कष्ट  हम  दूर  करना  चाहते  हें  वह  कर

 सकते  हैं  .  जैसा  हमारे  श्यामा  बाबू  ने  भी

 कहा  था  कि  सब  बातों  में  तरीके  निकल  सकते

 हैं  -  हम  लोग  तो  सत्य-अनुयाई  लोगों  की

 तरह  कुछ  बात  कह  देते  हैं।  तो  जेसे  और

 लोग  भी  कहते  हें  कि  एकानाश्मिक  सेक्शन्स

 (Economic  sanctions)  लागू  करो,

 अर्थात्‌  रोजगार  पाकिस्तान  के  साथ  बंद

 करो  |  तो,  सभापति  महोदय,  में  सब  भाइयों

 से  निवेदन  करूंगा  और  सब  से  अज  करूंगा,

 और  जो  सरकार  में  काम  कर  रहे  हैँ  उन  से  भी

 कहूंगा  कि  भाई  अगर  तुम्हें  कुछ  करता  ही

 हूँ  तो  संसार  में  उपाय  की  कमो  नहीं  हैं  ।

 ऐसा  कभी  न  कहो  कि  “क्या  करूं”  q  में,

 समाप्ति  महोदय,  आप  से  कहता  हूं  कि

 कई  बार  पाकिस्तान'  से  सुलह  हुई,  अने  क.  शर्तें

 हुई  और  यहां  पर  आ  कर  वे  लोग  ऐसा  बोलते

 हैँ  कि  हम  लोगों  ने  तो  शर्तों  क ेमुताबिक  काम

 क्या,  लेकिन  पाकिस्तान  वाले  नहीं  करते  $

 इस  के  क्‍या  माने  ?  इस  का  क्‍या  मतलब  हूँ?
 सभापति  महोदय,  में  कड़ी  बात  नहीं  बोलना

 चाहता  लेकिन  शास्त्र  के  वचन  हूँ  :

 "हित  मनोहारी  च  दुलेंभं  बच:

 अर्थात्‌  हित  की  बात  मीठी  होना  कठिन

 है  !  में  कहता  हूं  कि  दो  आदमियों  में  बात

 होती  हैँ  और  कुछ  तय  होता  हैँ  एक  आदमी

 उस  बात  को  मानता  हैँ  और  दूसरा  नहीं
 मानता  तो  वह  किस  मुंह  से.  पहले  के  साथ

 बात  करेगा।  पाक्स्तिन  के  साथ  बार

 बार.  सुलह  हुई  हे  और  वह  बार  बार  तोड़ते
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 [बाबू  रामनारायण  सिह]

 हैं  तो  बह  किस  मुंह  से,  किस  area  से,

 किस  अक्स  से  यह  बात  करते  हे।  में  यह  कहता

 हैं  कि  एकाधिक  सेक्वाम्स  कर  सकते  हें  ।

 में  यह  नहीं  कहना  चाहता  कि  युद्ध  कर

 सकते  है,  लेकिन  कम  से  कम  महात्मा  गांधी

 के  रास्ते  पर  चल  कर  पाकिस्तान  से  सम्बन्ध

 तो  तोड  सकते  हे  कि  पाकिस्तान  से  कोई  न

 आने  का  सम्बन्ध  न  कोई  जाने  का  सम्बन्ध।

 बह  तो  कर  सकते  है  t  अगर  मनुष्य  कुछ  करना

 चाहेगा  तो  उन  के  लिये  रास्ते  की  कमो

 नहीं  रहता  हे,  हां,  अगर  यह  मनुष्य  पत्थर

 हो  गये  हे,  तो  इस  का  कोई  उपाय  ही  नहीं  है

 में  कहूंगा  कि  हम  लोग  जो  अनुभवों  लोग  है
 उन  की  बात  पर  एक  दफा  तो  अमल  करो।

 किसो  ने  कहा  कि  में  कई  दाऊद  बोलता  हूं।
 लेकिन  में  यह  कहना  चाहता  हूं  कि  आप  ने  ३५

 करोड़  भारतवासियों  का  मार  अपने  ऊपर

 लिया  हैं  ।  वह  आसान  काम  नहीं  हू  |  आप  का

 इतना  बढ़ा  हृदय  होता  चाहिये,  कलेजा  होता

 चाहिये,  मिल  होनी  चाहिए  कि  हमारे

 से  आदमियों  की  आलोचना  में  आप  अपना

 कल्याण  देखें।  यह  नहीं  कि  कड़ी  बात  सुन  कर

 आप  कोर  क्रोध  कीजिये  यह  मिल  की

 बात  नहीं  हु  -  अगर  आप  को  कुछ  करना  हैं

 तो  मकान  कीजिये  |  और  एसी  बात  न  बोलें

 कि  कोई  अगर  ठीक  रास्ता  नहीं  चलता

 तो  हम  क्या  करें  जिस  को  यह  बात  बोलना  है

 वह  इस  के  बोलने  से  पहले  ही  यहां  से  इस्तीफा

 दे  दे  ।  यही  धर्म  का  तकाजा  है  ।  यह  नहीं

 कि  करेंगे  मी  कुछ  नहीं  और  बैठे  मी

 रहेंगे  ।

 हासिल  यह  सब  कहते  हुए  में  इस  बिल  का

 विरोध  करता  हूं  और  समी  भाइयों  से  कहता  हूं,
 खास  कर  मंत्री  लोगों  से  कि  अगर  कुछ  भी

 करो  तो  उस  नसे  काम  चल  जायेगा ।

 इसी  तरह  सब  का  कल्याण  होगा  आप  का

 कल्याण  होगा  और  हम  लोगों  का  भी  कल्याण

 होगा  ।  और  अगर  ऐसा  नहीं  कर  सकते  तो

 इस  पद  से  हट  जामो ।

 Dr.  M.  M.  Das  (Burdwan—Reserv-
 ed—Sch.  Castes):  My  hon.  friend
 Mr.  Rajabhoj  ventilated  some  grie-
 vances  of  the  Scheduled  Castes  before
 this  House.  His  speech  gave  an  oc-
 casion  to  this  House  for  light  enter-
 tainment.  In  the  midst  of  the  dull
 and  drab  proceedings  of  this  House
 his  speech  provided  this  House  with

 an  opportunity  to  laugh.  But  as  a
 member  of  the  Scheduled  Castes  my-
 self.  coming  from  Benga}.  I  stana  by,
 and  HN  think  my  other  friends  of  the
 Scheduled  Castes  should  also  sland
 by.  every  word  that  he  spoke.  Al-
 though  it  was  taken  by  this  House
 in  a  jovial  manner.  what  he  saic  is
 the  true  word  that  every  Member  be-
 longing  to  the  scheduled  castes  it
 this  House  wants  to  speak  before
 you.  Sir.  and  this  august  House.

 They  say  that  history  repeats  itself.
 Eastern  Bengal.  now  Eastern  Pakis-
 tan.  was  not  always  a  Muslim-majori-
 ty  province.  The  largest  number
 among  its  population  were  the  Sche-
 duled  Caste  people.  It  is  the  Sche-
 duied  Caste  people  who  made  that
 province  a  Hindu-majority  province.
 And  when  these  Scheduled  Castes.  for
 some  reason.  or  the  other  better
 known  to  this  House,  embraced  Isiam
 the  province  became  a  Muslim-ma-
 jority  one.  I  do  not  want  to  place
 before  you  and  this  House  the  reasons
 why  large  numbers  of  Scheduied
 Caste  people  in  Eastern  Bengal  em-
 braced  another  religion.  Perhaps  it
 will  suffice  to  say  that  just  before
 partition  the  treatment  accorded  to
 these  unfortunate  people  was  worse
 than  that  given  to  the  Muslims.  The
 treatment  that  a  Muslim  could  get
 from  our  big  brothers  (I  mean  the
 caste  Hindus),  the  Scheduled  Caste
 people  could  not  expect  even  now  in
 that  part  of  the  country.  We,  the
 Scheduled  Caste  people  are  suffering
 much  worse  than  perhaps  the  other
 classes  of  the  Hin  dae  We  are  sufter-
 ing  in  the  same  manner  and  we
 cannot  but  think  that  perhaps  it  is
 the  atonement  of  the  sin  committed
 by  our  society  in  the  past.

 I  do  not  want  to  dwell  upon  this
 particular  point  because  it  is  the
 bleeding  wound  in  the  heart  of  every
 Scheduled  Caste  Member—not  only
 Member  but  every  Scheduled
 Caste  person  who  has  been  edu
 cated  and  who  has  gathered  some
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 amount  of  education,  learning  and
 reasoning.  I  had  no  intention  to  in-
 tervene  in  this  debate,  but  L  thought
 it  my  duty  to  utter  a  few  words  to
 voice  forth  the  grievances  of  tbe
 hundreds  of  millions  of  my  Schedul-
 ed  Caste  brethren  who  are  still  living
 in  Eastern  Pakistan.  They  are  ill
 terate  people;  most  of  them  are  ag-
 riculturis:s;  they  do  not  know  the
 the  intricacies  of  laws.  Today  they
 are  the  worst  victims  of  communal
 frenzy.

 I  appeal  to  my  own  Government,
 only  to  do  this  much  that  the  gates
 ef  India  may  remain  ever  open  to
 these  people  whenever  they  find  an
 opportunity  to  come  here.  This  much
 Iwant  from  the  hon.  Minister  who  is
 piloting  the  Bill.  And  if  by  accept-
 ing  the  amendment.  about  which  my
 hon.  friend  Dr.  Syamaprasad  Mooker-
 jee  has  spoken  just  now.  it  will  be
 possible  to  keep  open  the  gates  of
 India  for  those  unfortunate  soms  of
 the  Indian  Union,  the  Minister  may
 kindly  do  it.  No  question  of  prestige
 should  stand  in  the  way  when  the
 life  and  honour  of  hundreds’'=  and
 thousands  of  our  people  are  involved.

 Shri  K.  P.  Tripathi  (Darrang):  I
 have  listened  to  this  debate  and  one
 ‘point  which  I  want  to  emphasise  is
 that  certain  remarks  made  by  Dr.
 4iookerjee  in  this  House  have  evoked
 considerable  response  and  I  feel  that
 I  should  oppose  one  of  them  and  sup-
 port  the  other.  Dr.  Mookerjee  in
 the  course  of  _  his  speech  _  said
 that  the  solution  of  this  pro-
 blem  will  lie  only  in  the  merger  of
 East  Bengal  with  India.  I  think  this  is
 an  unfortunate  statement  to  be
 made  in  the  Parliament.  The  chances
 of  merger  of  East  Bengal  with  India
 do  not  exist  and  therefore  any  man
 with  any  sense  of  responsibility  should
 not  make  such  statements.  I  re-
 member  before  Hyderabad  was  attack-
 ed,  Sardar  Patel  did  not  speak  of
 this  question  at  all.  One  never  knew
 that  Hyderabad  was  going  to  be  at-
 lacked  and  it  was  attacked  and  the

 Police  action  took  place.
 Dr.  S.  P.  Mookerjee:  If  you  advo-

 cate  that.  I  shall  withdraw  my  sug-
 gestion.

 An.  Hon.  Member:  On  a  point  of
 order,  Sir.  He  has  made  a  statement
 that  Hyderabad  was_  attacked.  It
 was  merely  a  police  action.

 Shri  K.  P.  Tripathi:  No  _  point  of
 order  is  involved.  I  should  proceed.
 Certain  facts  are  such  that  they  can-
 not  be  washed  away.  We  should  be
 more  careful  when  speaking,  parti-
 cularly  those  things  which  we  do  not
 want  to  do.  And  here  is  8  fact

 which  has  aiready  been  consum-
 mated.  Therefore  making  such  state-
 ments  does  not  lead  us  anywhere.  It
 has  lead  us  nowhere.  It  leads  to  un-
 fortunate  consequences  in  East  Bergal
 because  this  statement  will  be  pub-
 lished  in  bold  headlines  in  East  Ben-
 gal  and  it  will  be  held  before  the
 people  of  Pakistan  and  they  will......

 Dr.  S.  P.  Mookerjee:  The  _  hon.
 Member  has  perhaps  forgotten’  that
 what  I  emphasised  was  that  I  hoped
 that  with  the  willing  carpperation  of
 people  of  both  the  areas,  there  will
 be  a  union  in  that  area  There  is
 nothing  objectionable  in  that  The
 Prime  Minister  made  such  a  _sState-
 ment.

 Shri  K.  P.  Tripathi:  If  there  is  a
 question  of  a  willing  union.  it  is  an-
 other  matter.  So.  the  emphasis  should
 be  on  the  willing  union.  If  that  is
 the  statement.  I  have  nothing  to  say
 in  the  matter  but  whenever  such  a
 statement  is  made.  we  must.  be  very
 careful  to  qualify  it  completely.  It
 must  not  be  an  unqualified  statement.

 The  second  statement  which  Dr.
 Mookerjee  mace  and  which  I-  want
 to  underline  strongly  is  with  regard
 to  the  situation  in  border  areas.  Dr.
 Mookerjee  has  tried  to  emphasise  one
 point  which  I  feel  Government  often
 forgets.  That  is  the  treatment  of
 people  living  in  border  areas  by
 Pakistzn.  What  has  happened  in
 Assam?  You  will  realise  that  there
 are  tribal  areas.  the  Garo  Hills,  the
 Khasi  Hills  and  Lushai  Hills.  These
 people  are  tribal.  They  were  having
 trade  relations  with  areas  in  Pakis-
 tan.  Now  what  has  happened?  The
 Pakistani  police  has  been  placed  there
 The  merchandice—polatoes,  oranges,
 etc..  which  used  to  go  to  Pakistan
 have  been  completely  blocked.  The
 other  day  when  a  question  was  put
 here  to  the  Commerce  and  Industries
 Minister  whether  there  were  economic
 sanctions  applied  by  Pakistan  with
 regard  to  the  movement  of  these
 commodities,  he  said  “No”  but  at  that
 very  time.  we  know  as  a  full  fact  that
 all  these  things  were  not  allowed  to
 move  into  the  Pakistan  territory  al-
 though  from  the  same  place  limestone
 was  being  taken  because  it  is  neces-
 sary  for  the  purpose  of  _  running
 cement  factory  there.  Limestones
 should  go,  but  oranges  shall  not  go
 because  they  do  not  want  them!

 Dr.  S.  P.  Mookerjee:
 not  make  cement

 Shri  K.  P.  Tripatbi:  My  friend.  Dr
 Mookerjee,  in  his  marmalade  and
 jelly  speech  has  very  rightly  em-
 phasised  this  point  but  he  has  unfor-
 tunately  cast  a  reflection  upon  the
 Chief  Minister  of  Assam  but  I  may
 tell  you  that  the  Chief  Minister  of

 Oranges  do
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 Assam,  in  his  own  way,  has  tried  to
 help  the  problem  in  Lushai  _  Hills.
 The  movement  there  is  very  difficult.
 Rice  has  to  be  carried  on  _  backs  of
 men  and  by  the  time  it  comes  to  the
 extremity,  it  costs  Rs.  L00  per  maund
 and  this  is  being  sold  at  the  control-
 2९0  rate  and  Assam  is  a  subsidising
 this.  Formerly  rice  used  to  come
 from  Sylnet  area  to  these  areas.  Now
 Sylbet  bas  gone.  The  result  is  people
 there  are  on  the  point  of  starvation.

 Now,  Dr.  Mookerjee  tried  to  em-
 pbasise  one  point,  namely,  that  Gov-
 ernment  should  behave  with  Pakistan
 as  a  gentleman  but  it  must  continue
 to.  feel  and  realise  that  Pakistan  may
 not  behave  as  a  gentleman.  There-
 fore  they  should  have  a_  policy  in
 advance  that  if  Pakistan  behaves  in
 a  certain  way-in  the  border  areas,

 we  should  have  ready  plans  to  divert
 our  trade.  This  is  the  point  which  he
 tried  to  emphasise  and  I  will,  with
 all  the  emphasis  at  my  command,  un-
 derjine  this.  I  tell  you,  Sir,  that
 Government  has  not  been  fully  aware
 of  this  problem.  Until  the  last  Octo-
 ber  session.  when  this  question  was
 raised  from  the  point  of  view  of
 Assam.  Government  did  not  consider
 it  worthwhile  to  enquire  into  this,
 Then  they  sent  an  Expert  Comm:t-
 tee.  The  committee  enquired  and
 have  submitted  a  report  to  Govern.
 ment.  In  the  meantime  these  people
 are  starving.  The  other  day,  my

 friend,  Mrs.  Khongmen  was.  writing
 a  letter  to  the  hon.  Prime  Minister.
 She  was  drafting  it.  I  saw  it.  It
 was  a  pathetic  letter.  She  was  des-
 cribing  in  most  harrowing  terms  the
 conditions  of  the

 people
 living  in

 these  border  areas.  ey  had  cul-
 tivated  certain  paddy  on  the  border.
 Up  comes  Pakistan  police  and  fires
 upon  them.  These  poor  fellows  run
 away.  I  put  a  short  notice  question.
 This  was  not  allowed.  Up  till  now
 no  statement  has  been  made  by  the
 Prime  Minister.  The  result  is  paddy
 lies  unreaped.  What  will  happen  to  it?
 This  is  a  situation  which  is  most  un-
 fortunate  and  Government  _  should
 have  taken  it  into  account.  It  has
 not  shown  sufficient  awareness  of  the
 seriousness.  Therefore  this  question
 has  arisen.  You  know,  these  people
 cultivate  oranges  and  betelnut  which
 are  their  commodities  for  exchange
 by  which  they  live.  I  think  question
 was  put  this  morning  about  betelnut.
 Here  is  the  betelnut  grower.  If  this
 is  not  allowed  to  be  exported,  all  the
 betelnuts  go  in  waste.  How  ©  shall

 these  people  live?  Therefore,  f  say  that
 Government  should  have  a  policy.

 Sir,  I  tell  you  this  cordoning  by
 Pakistan  is  not  an  economic  blockade

 merely  as  Dr.  Mookerjee  has  stated.
 It  is  a  deep-seated  Policy  because
 Pakistan  thinks  that  the  tribal  people
 of  Assam  are  not  completely  Indiani-
 sed.  You  will  realise,  that  there  was
 a  constant  attempt  by  the  British
 people  to  keep  these  tribal  areas  as
 a  hinterland  for  themselves.  As
 a  matter  of  fact,  a  great  civilian  of
 England  wrote  a  book  In  which  he  ad-
 vocated  that  these  hill  areas  should
 be  cordoned  off  and  along  with  Nor-
 thern  Burma  they  should  be  made
 into  a  separate  territory.  That  pro-
 paganda  was  there  and  that  _propa-
 ganda  is  still  continuing.  I  know  of
 one  gentleman  from  Europe’  who  is
 still  continuing  in  the  Digboi  ayea.
 He  is  a  great  friend  of  the  Naga
 people  who  are  not  joining  your  elec-
 tions.  He  is  carrying  on  nefarious
 Propaganda  there.  But,  Government
 is  unaware  of  this.  It  is  most  un-
 fortunate.

 Some  Hon.  Members:  Who  is  that?
 Shri  K.  P.  Tripathi:  Now.  the

 policy  behind  this  is  this.  If  econo-
 mic  pressure  can  be  put  upon  the
 peopie  of  Garo  hills,  Khasi  hills  and
 Lushai  hills,  what  will  be  the  result?
 The  result  will  be  that  these  hill
 peope  will  try  to  go  out  of  India.
 They  will  think  that  it  is  better  to
 be  in  Pakistan  than  in  India.  It  is
 with  this  political  motive  that  econo-
 mic  pressure  is  put.  The  same  eco-
 nomic  pressure  is  not  put  on  the  West
 Bengal  side.  Therefore  the  Gov-
 ernment  thinks  that  everything  is
 ‘OK’  there.  But.  unfortunately’  in
 these  areas  about  which  people  do
 not  know  at  all,  this  most  insidious
 and  continuous  economic  pressure  is
 being  put  so  that  the  people  of  these
 hills  may  be  alienated  from  Indian
 loyalty  and  made  to  go  over  to  Pakis-
 tan.  Therefore,  I  completely  under-
 line  this  statement  of  Dr.  Mookerjee
 that  Government  should  have  a
 policy,  a  forward  Policy,  that
 so  far  85  Pakistan  is  con-
 cerned,  we  will  be  cent  per  cent.
 gentlemen;  but,  we  must  have  the
 policy  that  if  Pakistan  is  not  be-
 having  as  a_  gentleman,  then’  our
 peotle  on  the  border  areas  should  not
 suffer  and  they  should  have  _  their
 normal  trade  and  there  should  be  a
 rey  method  by  which  their  produce
 and  merchandise  could  immediately
 be  switched  over  to  other  areas.  It
 was  said  that  roads  are  being  built
 You  will  realise,  Sir,  that  road-build-
 ing  in  these  areas  is  very  difficult.
 Two  years  ago,  Government  of  [ndia
 gave  a  lot  of  money.  Then  Mr
 Santhanam  came  out  with  the  state-
 ment  that  Assam  was  wasting  public
 funds,  because  it  is  so  difficult  to
 build  roads  there.  Therefore.  Sir,
 even  if  you  sanction  enough  money  it
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 will  not  be  easy  to  build  roads  there.
 Therefore,  some  quick  method  has  to
 be  devised  in  order  to  save’  these
 people.  to  keep  their  loyalty  intact.
 No  quick  method  is_  devised.  gOf
 course,  rice  is  being  distributed.  that
 is  the  only  saving  feature.  I  feel,
 Sir,  that  sufficient  attention  from  the
 Government  of  India  will  help  to
 solve  this  problem,  and  our  national:
 will  not  be  tampered  with  in  point
 of  loyalty.

 I  learn  further  that  in  the  Khasi
 hill  border,  there  were  mile  posts:  de
 marcation  pests  which  have  been  uo-
 rooted  and  thrown  into  our  territory
 and  a  lot  of  land  which  belonged  to
 India  has  been  encroached  upon  by
 Pekistar.  Nothing  has  been’  done.
 How  long  shall  this  continue?  There-
 fore.  from  this  point  of  view.  on  the
 border  areas.  Government  of  India
 should  have  2  policy  They  should
 find  out  what  are  the  border  areas
 in  which  there  are  chances  of  con-
 flict,  chances  of  a  _  trade  blockade.
 These  border  areas  should  get  a
 strategic  priority  if  that  is  possible,

 and  a  military  priority  if  it  could  be
 given.  Otherwise.  you  would  not  be
 ablc  to  kecp  these  people  with  you.
 I  say  there  arc  many  things  which
 canuot  be  spoken  in  this  way.  Thcy
 have  to  be  realised  and  felt  and  thouch:
 in:  advance.  That  is  what  is  called
 policy.  What  the  people  expect  from
 the  Government  is  oolicy.  a  definite
 policy  of  running  the  country:  not  in
 so  many  words  and  legislation.  {Tere
 is  an  amendment  of  Lala  Achint  Ram.
 This  amendment  we  should  not  have
 at  all.  In  legislation.  we  should  be
 on  part  with  Pakistan,  in  the  same
 wav  as  nne  nation  should  be  with  on-
 other.  These  are  matters  to  be
 carried  out  through  policy.  If  the
 Goverment  of  India  were  resource-
 ful  enough  and  thoughtful  enough,
 and  had  8  policy,  such  questions
 would  not  arise.

 Shri  Gidwani  (Thana):  That  is  our
 regret  from  this  side.

 Shri  EK.  P.  Tripathi:  I  think  the
 Government  of  India  will,  hereafter,
 find  out  what  those  areas  are  in
 which  such  8  danger  exists,  the
 danger  to  put  our  people  under  eco-
 nomic  crisis,  and  thereby  tampering
 with  their  loyatty.  I  think  these

 vareas  will  be  determined  and  ads  qu-
 ate  measures  taken,

 Mr.  Chairman:  May  I  make  a  sug-
 gestion  to  the  House  without  trying

 to  curtail  tlésitimate  discussion  in
 any  wav?  This  Bill  relates  to  the
 reveal  of  the  Influx  from  Pakistan
 (Control)  Act.  necessitated  by  the
 fact  that  the  permit  system  has  been
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 abolished  by  Pakistan.  Therefore,
 so  far  as  the  question  of  repealing
 that  Act  is  concerned,  I  do  not  think
 there  is  much  of  opposition.  The  op-
 position  is  ta  the  effect  that  because
 Pakistan  has  done  certain

 ney several  courses  have  been  suggeste
 to  the  Government  to  follow.  But,  I
 think,  if  we  carry  on  that  discussion,
 though  relevant,  only  on  that  basis,
 and  repeat  argumenfs  more  or  less
 the  same,  it  would  net  be  proper
 from  the  point  of  view  of  any  side
 of  the  House.  Though  70  closure
 motion  has  been  moved,  Y  thought
 that  hon.  Members  of  this  House  may
 feel  convinced  that,  after  all,  they
 have  made  almost  all  possible  sug-
 gestions  that  could  be  made.  Al-
 though  that  is  not  directly  in  issue
 so  far  as  this  Bill  is  concerned.  There-
 fore,  it  would  be  better  and  there
 will  be  savin  of  money  and  time  of
 the  Heuse—I  do  realise  that  the
 question  is  a  very  important  one;
 but  by  making  all  these  suggestions
 and  repeating  them,  this  problem  is
 not  going  to  56  solved  by  this  mea-
 sure  obviously  if  hon.  Members
 agree,  I  would  like  to  call  upon  the
 hon.  Minister.  I  00  not  want  to
 stifie  discussion.

 Shri  Sarangadhar  Das  (Dhenkanal—
 West  Cuttack):  I  only  have  a_  few
 words  to  say,  Sir.

 Mr.  Chairman:  I  believe  the  sug-
 gestion  probably  is  not  acceptable  to
 the  House.

 Some  Hoa,  Members  Yes.

 Mr.  Chairman:  Unless  there  is
 a  closure  motion,  I  will  allow.  All
 the  same,  I  would  make  one  sugges-
 tion.  Of  course,  the  time  at  my  dis-
 posal  is  very  short.  I  wil}  have  to
 be  particular  that  the  same  =  argu-
 ments  are  not  repeated  and  the  same
 suggestions  made,

 Shri  Sarangadhar  Das:  I  may  assure
 you,  Sir.  that  I  am  not  in  the  habit
 of  repeating  arguments  and  I  always
 try  to  finish  in  five  or  ten  minutes.  I
 am  always  unfortunate  not  to  get  more
 than  ten  minutes.  I  do  not  have  to
 ४0  over  the  same  field  again  as_  Dr.
 Mookerjee  has  very  eminently  given
 al!  the  facts.  There  are  one  or  two
 points  about  Government’s  being  firm.

 One  is.  there  are  Pakistan  pockets
 in  India  and  Pakistanis  are  given  all
 the  advantages,  by  our  Gover:ment.
 while  there  are  Indian  pockets  in
 Pakistan  where  the  Indian  citizens  do
 not  get  equal  advantages  from  the  Gov-
 ernment  of  Pakistan.  This  is  one
 thing  in  addition  to  what  Dr.  Mooker-
 jee  and  the  other  speakers  have.  given.
 T  was  surprised  at  what  Mr,  K  P
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 Tripathi  said  just  now  about  the  tribal
 areas,  and  that  Government  does  not
 take  any  action  in  those  strategic
 areas.  We  knuw  from  _  the  _  Brit  fh
 times  that  the  British  officers  who  ad-
 ministered  these  areas,  had  carried
 on  propaganda  and  induced  particu-
 larly  the  Nagas  to  ask  for  indepen-
 dence  and  they  are  demanding  :tnow.
 If  there  is  an  Englishman  dolng  any
 missionary  work  in  that  area,  I  can-
 not  understand  how’  this  Govern-
 ment  is  allowing  that  man  to  carry  on
 such  disruptive  propaganda  as  was
 detailed  by  Mr.  Tripathi.  This  must
 be  stopped.  The  third  point  that  I
 want  to  press  is  the  strengthening  of
 the  Assam  Railway  link,  witch  alone
 can  help  the  people  in  Assam  to  carry

 on  ther  trade  direct  with  India.  After
 these  few  additions,  I  want  to  say  that
 t  feel  very  sorry  that  in  this  House

 every  time  when  there  is  a  dis-
 cussion  of  the  Bengal  question,  there  is
 no  seriousness  displayed  by  the  Mem-
 bers  of  the  House,  particularly  in  the
 Government  bencires,,  and  all  kinds  of
 obstruction  are  put  in.  I  believe  most
 of  the  Members  of  the  House  know
 that  I  come  from  Orissa.  i  am  _  not
 a  Bengali,  but  coming  from......

 Mr.  Chairman:  Is  the  hon.  Mem-
 ber  likely  to  take  some’  time?

 Shri  Sarangadhar  Das:  Yes.

 Mr.  Chairman:  Then,  the  House
 will  stand  adjourned  till  10-45  a.m.
 tomorrow.

 The  H  then  adjourned  till  a
 Quarter  Eleven  of  the  Clock  on
 Saturday,  the  6th  December,  1952.


